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L Original Application No 	.120c9 

Mise letition No 	 .1 

Contempt Petition !o______________ 

46  Review Application  

Respondant(S) 
• 	\ 	-. 

Advocate for the Applicant(s):_ 'V L:, 

IA- 

Advocate for the .Respondant(S) :6  

i1.05.2009 On. tF oral prayer of Mr.B.Sarma, learned 

counsl appearing for the Applicant. India 

Coun4il of MecUcal  Research is permitted to. 

be im4leaded as Pespondent No.5. 

- 	Mr.B. Sarma, learned counsel for the 

Applipit to make necessary endorsemet in. 
V V 	the Crise  Title of this O.k. (in presence of 

Coui-tficer) and furnish extra copies of this 
O.A aid  the envelopes, in course of the day. 

ri the prayer of Mr. B. Sarma, learned 

couns1 for th Applicant, call this matter 

tomorrw/ 14.05.2009 for consideration. of 
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O.A,86 of 2009 
14.05,2009 

Hearrj Mr. B. Sarmal learnej cxunsel 4) 	
appej, for the Appjj(t and Perused the 
materaJs placed on recxJ, 
2. 	Admit, Issue notice to the 
Not, 1. 2, 4 & 6  by speed Pot (at the cost of 
the AppIjt) and to the Respondent No,3 

(by Special Messenger) rqufring them to file 
their writt statement/ 
May 2009, Mr. 	

h.,coU 	by 28th 
B. Sarma. learned counsel 

L ___ rno i-i appeang for the Appljcait unde,rj(es to 
dosjt requPostages for issuance of 
n o t 	v Speed Potj course of the day. 
3. 	In the meame the Applj 	should 

/ 
e 	 not be evicted from Quarter No,H82 in " 

Sector2 of Steel Thwnahip 
of Rouncela, ) 	

without leafl of this ThbUal 
4. 	Nothing (as the arrear panel/market 

	

0f 	 rent IH resp 	
of the said quarter No.H j 	spJ 	82/8ecto-2 of SteI 	nship of Rourkej 

should be recored from 'the saleu of the Appl(ln; without 	of thi, Thbun, 
4-,e,  t 	 QV 
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Hower. the Appljt shall remaln Free to 

	

F ' 	
depo3jt 4NOrmal House Reflt* and Electricity 

d Water charges (on the )Jasis 
a11 

	

	 of actual Consumjo) th respect of Qua'tei' in  
question with the i'espondents C 	

Send. copies of this O1CF (ong with 
notje t the Respondet9 and free copies of 
this oer be supplied to I 	
also to th 	

the AppIjt and 
e Adate appeaiing or The 

Applicant, 

airman 

28.05.2009 	 No written statement has yet been 

filed by theRespondents. 	

- 	2009 Call this matter on 30.06. 

waiting written statement, from the 

esponclents. 

Send copies of this order to the 

Respondents in the address gen in the O.A. 
NX 
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M.R.hanty) (N 	yat)  
Member (A) 	 VlceChairrnan 
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30.06.009 	On the prayer of Mr.B.Sarma, learned 
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counsel for the Applicant, call this matter on 

17.08.2009 awaiting rejoinder from the 

'Applicant. 
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(M.R.Mohanty) 
Vice-Chairman 

Notice issued to Respondent No.4 has 

come back un-served because the Advocate 

for the Applicant did not supply the correct 

address of 	the Respondent 	No.4 on 	the 

envelope filed in the Registry. Mr.B.Sarma, 

learned counsel for the Applicant undertakes 

to supply fresh envelope and correct address of 

the Respondent No.4 by tomorrow. Registryis to 

issue fresh notice to the Respondent No.4,at the 

cost of the ApIican, requiring the Resondent'. 

No.4 to file written statement, if qriy, by 

01.10.2009. Mr.B.Sarma undertakes to 

required postage by tomorrow. 

On behalf of Rspondent Nos.1, 2. 3'&5, 

the written statement has already been 'filed. 

Ms. Usha Das, learned AddI. Standing counsel 

representing the, said Respondents states that 

copies of the said written statement have 
already been served on Mr.B.Sarma. 
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Member (A) 
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01.10.2009 	None appears for the Applicant. 

Miss U. Das, learned AddL Standing 

counsel for The Respodents is present. 
In this case written statement has 

ahady been filed. 

Call this matter on 3009.2009 for 
hearing. 

Send copies of this order to the 
Applicant and to the Respondents in 
the address given in the G.A. 

(M.R.Mohanty) 
Vice- Chainuau 
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(Madan K4aturvedi) 
Membei (A) 

(Mukes Kr. Gupta) 
Member(J) 
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Learned counsel for oppllcanL states 

respondent No:4 has fflecl wr1tefl 

nent directly by sending It to the Registry 

Lfl.2009 

- Page No  

CaseNo  

Notes of the Registry 	Date 	 Order of the Tribunal 
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Mr G.Z.Ahmed, learned proxy 
counsel for the app1icart states that Mr 

U.K.Nair has got some personal difficulty 

and prays for adjournment on his behalf. 

Miss U.Das, learned AddI. Standing 

counsel has no objection. 

List on 11.11.2009 for hearing. 
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• 6thIs Tribunal by Speed Post 'Mthout making 

aUobIe a copy of sold written statement to 

• 	1P- e applicant. None appears tom.respon4eflt - 

N.4 Le. Steel Authority of Ird. In the 

clrcumstc3flcest Registry Is dIrecte\7) ro4de 

çopy of saId written staternenLiG) the 

pplicant who Wit be at liberty to file rejoinder 

an the next dote. 

Ust on 10.12.2009. 
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Order of the Tribunal 

Mr G2, Abmed, Jeawned proxy 

sel For apphcant states that Mr U.K. 
is cmt d?'s1'rt!n and preys for 

rnment. 

List on 21.12.2009. 

(MukeqK6r Gupta) 
Member (J) 

S 

Learned proxy counsel states that 

Mr.U.K.Nair, learned counsel for the Applicant 

submitted a petition stating that Mr.U.K.Nair 

has some personal difficulty in appearing 

before this, Court and he prays for 

adjournment. Learned Standing COunsel for 

the. Respøndents has no objection. 

List the matter 25.1.2010. 

• (Madan K(ar Chaturvedi) 
• 	Member (A) 
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25.01.2010 
	

Ms.U.Das, teamed AddL C.GS.C. 

submitted that she has ,ece,ved copy of the 

rejo,nder just today. As such sh, prayed tor 

one weeks time to go 11twough the papers. 

List on 08.02.2010. 

(tvkdan Vum~ Chatu,ve 
Member (A) 

Ibb/ 

	

08.02.201 	. 	 It is stated that applicant has filed 

bulky rejoinder affidavit only today which 

needs some time to react. 

/haturvedi) 

 0.2.2010. 

	

(Madan 	(Mukesti Kr. Gupta) 

	

M 	 Member (J) 
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10.2.2010 

O.6 of 09 

In view 6 rejoinder affidavit filed 

on 8.2.2000, Ms.Usha Das, learnedpunsel 

for the Respondents prayed time'eeking 	. 

instruction in this regard. 

List the matter on 8.3010. 

(Madan Kumar Chaturvedi) 
Member (A) 

urn 

08.03.2010 
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Heard Mr U.K.Nair, learned counsel for 

the appUcant and Ms U.Das, learned AddI. 

C.G.S.0 for the respondents. Hearing 

concluded. 

For the reasons recorded separately 

the O.A Is allowed. No costs. 

OJI 

(Mukes?\. upta) 
Member (J) 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

O.A. No. 86 of 2009. 

DATE OF DECISION: 08 -03-2010. 

Shri Khageswar Padhan 
....................................................Applicant/s 

Mr U. K. Nair 
........................................Advocates for the 

Applicant/s 

-Versus - 

Union of India & Ors. 
................................ . ........................................... Respondent/s 

Ms U. Das, Add!. C.G.S.0 
............................................Advocate for the 

Respondent/s 

CORAM 

THE HON'BLE MR MUKESH KUMAR QUV1'A, MEMBER (J) 

Whether reporters of local newspapers may be allowed to see 
the judgment? 	 Yy/No 

Whether to be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the 
judgment? 	 )s/No 

Mern' r(J)/ 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No. 86/2009. 

Date of Order : This the 8th Day of March,, 2010. 

THE HON'BLE MR MUKESH KUMAR GUPTA, JUDICIAL MEMBER 

Shri Khageswar Padhan, 
Resident of Chachal, 
Guwahati - 781022 in the District of 
Kamrup (Metro), Assam 	 ... .Applicant 

By Advocate Mr U.K.Nair 

-Versus- 

The National Institute of Malaria Research 
represented by its Director, 
22, Sham Nath Marg, New Delhi-I 10054. 

The Officer-in-Charge, 
National Institute of Malaria Research, 
Sector5, Rourkeia-2, 
Orissa - 769002. 

The Officer-in-Charge, 
National Institute of Malaria Research, 
Chachal, Guwahati-78 1022. 

The Steel Authority of India Limited, 
Rourkela Steel Plant, represented by its -, 
Manager (TS, NEA), Town Services Department, 
Rourkela, Orissa —769011. 

The Indian Council of Medical Research 
represented by its Director General, 
V.Ramalinga Swami Bhawan, 
Ansari Nagar, New Delhi. - 110029. 

By Advocate Ms U. Das, Addl.C.G.S.C. 

Respondents 

tsi 	 :s 	teisi 	:334 

By present O.A applicant seeks relief in the nature of 

permanent injunction staying operation of order dated 27.2.09 



1 	 2 

(Annexure-20) whereby National Institute of Malaria Research (Indian 

Council of Medical Research) New. Delhi decided to recover a sum of 

Rs.83 7077/- in ten monthly installments from his salary from the month 

of March 2009 onwards as well as required him to vacate the quarter 

allotted at Rourkela immediately. He further seeks direction to the 

respondents to retain the said quarter and charge normal rent as 

specified vide allotment order No.30 dated 27.3.2001, with further 

prayer to direct the respondents not to deduct market rent and, charge 

normal rent. 

2. 	Admitted facts are vide Memorandum dated 14.2.1990 

applicant was appointed as Assistant Research Scientist in Malaria 

Research Centre, Rourkela in the pay scale of Rs.20003200/ plus 

usual allowances as admissible under the rules. He continued to 

perform the function of said post. Vide advertisement published in the 

Employment News dated 8-14 April 2006 inviting applications for 

Research Scientist-I in the scale of Rs.8000-13500/, he being eligible, 

applied for the same and ultimately selected. Vide memorandum dated 

1.9.06 (Annexure-7) Director, National Institute of Malaria Research, 

New Delhi appointed him to said post for the IDVC Project Staff, 

Sonapur, Guwabati. When he was working at Rourkela vide order 

dated 18.4.200 1 (Annexure-5) he was allotted Govt. accommodation 

being H/82, Sector2. The dispute arose when he was appointed at 

Sonapur. He had made an application on 16.11.06 for retention of 

quarter at Rourkela, and granting double HRA as admissible to Central 

Govt. employees while posted at North East Region of the country. On 



3 

16.3.07 respondents asked him to vacate the same. He again made a 

representation seeking permission to retain the said quarter. On 

12.8.08 respondents raised a demand of an amount i.e. Rs.60,331/-

towards house rent and other charges for the quarter occupied by him 

upto 30.6.08 at market/penal rent. Immediately thereafter he deposited 

a sum of Rs.14,256/ as a normal license fee for the period from 

1.10.2007 to 30.9.2008. 

3. 	The contention raised by applicant is that since employees 

of the National Institute of Malaria Research (hereinafter referred as 

NIMA) which is a part and parcel of Indian Council of Medical 

Research, be is covered by the rules and regulations framed by the 

Government of India, including HRA, retention of Govt. accommodation 

etc. Initially the respondents did not provide him copy of the rules and 

regulations applicable to staff of JDVC, which is a project of the ICMR. 

It was pointed out that NIMR with its headquarter at New Delhi. has 

10 Regional Centres located at Rourkela (Orissa), Guwahati (Assam), 

Ranchi (Jharkhand), Raipur (Chhatishgarh), Jabalpur (M.P), Nadiad 

(Gujarat), Chennai (Tamilnadu), Bangalore (Karnataka), Haridwar 

(Uttarancha]) and Goa. The said centres were established in the year 

1986 as per the requirement of the National Vector Borne Diseases 

Control Programme, Government of India depending upon the 

prevalence of malaria and other vactor borne diseases in the area. As 

such Rourkela project is not different from the Guwahati Project. 

Further JDVC Project is not a time bound ad-hoc project. The Science 

and Technology Mission Project "Integrated. Control of Malaria, 



4 

Filariasis and other Vector Borne Diseases". (in short IDVC Project) 

was one of the five Science and Technology Mission Projects, having 

direct relevance to the socio economic development of the country, was 

announced and approved by the then Prime Minister of India during 

Seventh Five Year Plan in the year 1986. The project was allocated to 

the •  National Institute of Malaria Research under Indian Council of 

Medical Research under Ministry of Health and Family Welfare, 

Government of India. The project has been included as an intramural 

activity of Indian Council of Medical Research in the Eleventh Five 

Year Plan and it has already continued, for 25years and there is no 

indication that it would be closed in the near future. The IDVO project 

of National Institute of Malaria Research provides technical supports to 

the National Vector Borne Diseases Control Program which was 

operational in the country since independence as a permanent 

programme of the Government of India under different names such as 

National Malaria Eradication Programme, National Malaria Control 

Programme etc. for the control of malaria, filariasis, dengue, Japanese 

Encephalitis, Kala zar and other Vector borne diseases. The National 

Institute of Malaria Research follows Central. Government Rules on all 

service matters of JDVC Project employees. The applicant requested 

the Public Information Officer of NIMR to provide information on rules 

and regulations governing the service conditions of officers and other 

employees working in IDVC Project, The PlO did not provide the 

information and the applicant approached the Central Information 

Commissioner and in turn the CIC directed, the PlO to provide the 
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desired information to the applicant. As per above information all the 

Central Civil Services Rules such as CCS(Leave) Rules 1972, CCS 

(Conduct) Rules, CCS (CCA) Rules and COS (Medical Atttendance) 

Rules etc. are applicable to the applicant. In the above backdrop Shri 

U.K.Nair, learned counsel contended that when all such rules are 

applicable how could the respondents deny the Govt. accommodation 

and refuse double HRA to the applicant. Learned counsel in the above 

circumstances and backdrop vehemently contended that applicant is 

entitled to the benefit as prayed for. It was further urged that since he 

has completed 2' years posting in North East Region of the country, 

initially his request for posting at Rourkela was rejected, but later on 

when he made another representation dated 287.09 the Administrative 

Officer, NJMR, New Delhi quickly responded vide communication dated 

31.7.09 that his case was being considered actively. In the above 

backdrop it was emphasized that there is no justification in the 

objection raised by the respondents stating that there is a distinction 

between regular employees as well as project employees, as projected 

by the respondents in relation to the grant of HRA/retention of 

Government accommodation. 

4. 	By filing reply, the respondents stated that he while posted 

at Rourkela, was allotted a quarter only during his tenure at the said 

project and his engagement in said project was purely ad-hoc and 

temporary post of Assistant Research Scientist and as such after 

leaving Rourkela he is neither entitled to retain the same nor he can 

claim double HRA. He is not a regular employee of TOMB and not 



regularly appointed with the ICMRINIMR. He is not entitled to the 

benefits which are admissible to the regular employees of ICMR. The 

claim made by the applicant is not permissible as he is not a Central 

Government employee. Applicant being a project employee and the 

quarter allotted to him is the property of Rourkela Steel Plant and the 

allottees of such accommodation are to be governed by the rules of SAIL 

and not by Cenfral Government Rules and as such the respondents 

have no right over the property owned by SAIL. Applicant's 

appointment at Sonapur is a fresh appointment and therefore he is not 

entitled to the benefits of fransfer or retention of accommodation in 

question. As per, the rules, he was required. to hand over the quarter 

within a period of 2 months failing which he was liable to pay penal 

rent/market rate was to be charged from 22.9.2006. A memorandum 

dated 16.3.2007 was issued to require him to vacate quarter so that the 

same can be allotted to next contender. Since he failed to vacate the 

same, he has become unauthorized occupant with effect from 

23.11.2006 and liable to pay the penal rent. 

5. 	I have heard Mr U.K.Nair, learned counsel appearing for 

the applicant and Ms U.Das, learned Ac1dLC.G.S.0 for the respondents, 

perused the pleadings and other material placed on record including 

additional pleadings raised by both sides. The short question arising for 

consideration is whether there is a distinction between regular 

employee and permanent employee. Further question which requires 

determination is whether the accommodation in question is governed 

by the SAIL rules/analogous rules and regulation as framed by the 
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Central Government. I may note that though a plea was raised by the 

respondents that there exists a distinction between the permanent 

employee and, temporary employee of ICMR, but no rules or regulation 

has been placed on record or brought to notice of this Tribunal during 

the course of hearing. As such the distinction to be drawn between a 

regular and permanent employee, is a misnomer and baseless. Further 

contention which has been projected by the respondents is applicant is 

an employee of a project appears to be dubious for the reasons that he 

continued in employment for more than two decades as on date. No 

order or material has been prodticed before the Tribunal to indicate 

that the so called project has any outer time limit. Under no 

circumstances, a Government department including autonomous bodies 

could be termed as a project. Mere giving a shape of "project" can be 

disastrous and creat frustration to the employees working in such 

Institute. Learned counsel for the applicant has pointed out specific 

pleas raised vide para 8 of their additional statement to the effect that 

casual labourers working in il)VC have made entitled to grant of 

temporary status like casual workers of Government department 

provided vide DOPT O.M dated 10.9.1993. There is no 

rebuttal/contradiction raised to said plea. It was contended that if 

casual labour of IDVC/ICMR are not at par with Central Govt. 

employees how such scheme could be extended to them. I may note that 

employees posted at NJMR headquarter New Delhi and its 10 Regional 

Centre both belonging to NTh4R cadre and IDVC cadre are being 

transferred from one centre to another. During the year 2009 itself four 
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Research Scientists of ifiVO Project had. already been transferred from 

one centre to another. Specific plea raised by the applicant on this 

aspect is remains undisputed. In any manner it would thus be 

established that though it is called project but the employees are 

transferable from one institute to another, which is impermissible in 

Projects. In this view of the matter I have no hesitation to conclude that 

the nomenclature used by the respondents describing it as a project is 

without any substance and based on no supporting documents. Said 

term is used only to deprive the employees from getting their due 

benefits, applicable to regular employees of the Central 

Government/autonomous bodies. It is undisputable fact as per the 

policy decision of the Central Government that a Government employee 

irrespective of whether he is temporary or permanent, when posted to 

North East region is 1entitled to double }TRA bsides entitled. to retain 

the accommodation alloted to him during his service tenure at 

principal seat. Said rules still holds the field. In the circumstances the 

respondents action in imposing penal rent and cancelling his allotment 

of quarter at Rourkela would not be justified and sustainable in law. I 

may note another aspect of the case namely if the applicant was 

appointed as Research Scientist-i afresh, he was liable to resign post 

held by him at Rourkela as Research Assistant, which has not been 

done. Similarly when he made a request for his transfer to Rourkela on 

completion of two years service at North East region, he could not have 

been posted in the same capacity, particularly when according to 

respondents this was not a permanent post but was a fresh 
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appointment. When a person is appointed fresh and seeks transfer it 

has to be necessarily in a lower post/cadre, which is not the fact in the 

present case at hand. No rule governing the allotment, framed by SAIL 

has been placed on record or produce before the Tribunal and therefore 

it would not be justified to make any observation on said aspect either 

way. 

Taking a cumulative view of the matter, I have no 

hesitation to hold that respondents action in passing impugned 

communication 'dated 272.2009 is unsustainable in law and. same 

suffers from arbitrariness and illegality and accordingly the same is 

quashed. O.A is allowed. No costs 

(MUXESH KUMAR G A) 
J(JDTCTAL MEMBER 
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BEFO1[E THE CENTRAL ADMINISTRATIVE TRIBUNAL:: 

GUWAHATI BENCH:: GUWAHATI 

ORIGINAL APPLICATION NO. 8 / 2009 

Sri Khageswar Padhan 

Applicant 

-Versus- 

- The National Institute of Malaria Research & Ors 

.....Respondents 

Ch 

707  T  "bunal  

ill A MAY 200 SYNOPSIS 

Guwahati nct 
p 

The applicant who is posted as a Research Scientist in the National Institute 

of Malaria Research, Guwahati being aggrieved by the gross illegality perpetuated 

against him in denying to him the benefit of retaining his quarter at his former. 

place of posting,. i.e. National Institute of Malaria Research, Rourkela which 

benefit heis legally entitled to avail owing to his posting in the North-Eastern 

region and also charging rent at marketlpenal rate for retention of the same, has 

approached this Hon'ble Tribunal seeking redressal of his genuine and bonafide 

grievance. Further grievance of the applicant is regarding not sanctioning to him 

the double HRA admissible to him and non consideration of his case for a choice 
place of posting on completion of his tenure of posting in the North-Eastern 
region. 
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- 	The applicant was initially appointed as an Assis 	 in 

the Malaria Research Centre, Rourkela vide an appoint rdate-

14.02.1990. The authorities of the Malaria Research Centre, Rourkela with a view 

to provide residential accommodations to its employees entered into an agreement 

with the authorities of the Rourkela Steel Plant, Steel Authority of India Limited 

and in terms thereof vide an Allotment Order No.30 of 2001 dated 27.03.200 1 the 

said authorities allotted 3 (three) number of quarters to the Malaria Research 

Centre, Rourkela. The terms of allotment and the rate at which rent and other 

allied charges that would be levied was categorically stated in the said allotment 

order. The Quarter No. H-82, Sector-2, Rourkela provided by the authorities. of the 

Rourkela Steel Plant was subsequently allotted to the applicant vide an order dated 

18.04.200 1 and he occupied the same and started to pay the rent applicable for the 

said quarter to the authorities of the Rourkela Steel Plant through the Director, 

Malaria Research Centre inasmuch as the employees of the Malaria Research 

Centre were not entitled to pay rent directly to the authorities of the SAIL. As he 

was continuing as an Assistant Research Scientist at Rourkela, the applicant vide 

an order dated 0 1.09.2006 came to be appointed and posted as a Research Scientist 

in the National Institute of Malaria Research, Sonapur, which office has been 

subsequently shifted to Chachal, Guwahati. 

The Rules governing the service conditions of the employees of the 

National Institute of Malaria Research entitles the incumbents who are posted in 

the North-Eastern region to avail certaih concessions/ benefits such as retention of 

the residential accommodationlquarter at the previous place of posting for a period 

of 3 (three) years beyond the normal permissible period, sanction of double HRA 

and fixed tenure of posting in the N-E Region. The petitioner on his posting in the 

N-E Region had vide his representations prayed for. sanctioning to him the said 



benefits, but the same have been denied to him. The authorities of the National 

Institute of Malaria Research instead of permitting him to retain the quarter 

allotted to him at Rourkela had vide an order dated 27.02.2009 directed .the 

applicant to vacate the same and had charged rent at market/penal rate applicable 

to employees of Steel Authority of India Limited. When the apjlicant desired to 

know the basis of charging market/penal rent from him, the replies given by the 

authorities of both National' Institute of Malaria Research and Steel Authority of 

India Limited seems to be confronting each other inasmuch as the stand of the 

former is that market/penal rent is charged from the applicant as per rate 

applicable to SAIL employees whereas the latter took the stand that its interest 

was limited to the extent of receiving its dues' as agreed upon vide the Allotment 

Order No. 30 of 2001 dated 27.03.2001 and the rate at which 'dues would be 

chargeable from the applicant would governed by the policies and Rules of the 

National institute of Malaria Research. The other grievances of the applicant as 

regards sanctioning to him the double HRA and consideration of his case for a 

choice place of posting have also been turned down for reasons best known to the 

respondent authorities. As 'such the applicant is before the protective hands of 

Your Lordship's seeking appropriate relief/relief's. 

MAY 2009 

Filed By 

Advocate 
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GUWAHATI BENCH:: GUWAHATI 
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The National Institute of Malaria Res'earch & Ors 
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LIST OF DATES 

- The Applicant on being selected was appointed as a 

Fishery extension officer in the Fishery Deparsment of 

the Government of Orissa. 

- The applicant on relinquishment of his employment with 

the Government of Orissa, on his selection came to he 

appointed as a Technical Officer in the Marine Product 

Export Dee1opment Authority 

1989 
	 An Advertisement came 	to be issued in the 

Employment News for recruitment against three post of 



Technical Officers in the Integrated Disease Vector 

Control Project under the Malieraia Research Center, 

Indian Council of Medical Research. 

22. 12 1989 The applicant applied for the above mentioned posts and 

he was issued call letter dated 22.12.89 for appearing in 

the 	interview process to be 	held 	on 	13.01.90 	for 

selection of candidates for appointment against the said 

post. 

14.2.1990 The applicant was selected in the interview process and 

issued appointment order dated 14.02.90 against 
TduflaI 

the post of Assistant Research Scientist and he joined as 

1 i 	MM 	2009 sue i under the Officer-in-charge, M1aria Research 

Cer ter, Rourkela, Orissa. 

27.03.2001 The authorities of the Rourkela Steel Plant, SAIL and 	.. 

the Director of Malaria Research Center entered into an 

agreement for providing residential accommodation to 

the employees of the Malaria Research Center, Rourkela 

and in terms thereof the Allotment Order No. 30 dated 

27.03.0 1 came to be issued allotting three number of 

quarters to the authorities of the Malaria Research 

Center, Rourkela. 

18.04.200 1 	 The Officer-in-Charge of the Malaria. Research Center, 

Rourkela subsequently allotted the Quarter No. 14-82, 

Sector-2, Rourkela to the applicant vide the order. dated 

18.04.0 1. 



	

18.11.05 	 The organization Of Malaria Research Center caneto be 

renamed as National Institute of Malaria Research. 

14.04.06 The Indian Council of Medical Research issued an 

employment notice in the Employment News inviting 

applications for one post of Research Scientist at the 

Integrated Disease Vector Control Proj et •and the 

applicant applied for the same. 

	

1.09.06 	 Appointment order - issued in favour of the applicant 

pursuant to which he joined as a Research Scientist at 

Sonapur, Kamrup, Assam. 

	

16.11.06 	 The applicant preferred a representation before the 

_..--------- 	Director, National Institute of Malaria Research praying -- - -- 
for allowing him to retain the quarter allotted ot him at 

Rourkela and also to sanction to him the -benefit QLJ 

	

1!MAY 2009 	: 	 -- 
double HRA as is admissible to staff posted in the North 

T• 	 Eastern region. 	- 
Zuwahati Benth 

	

16.03 .07 	 The Officer-in-charge, National Institute of. Malaria 

26.03.07 

Research, Rourkela issued an Office Memorandum 

dated 16.03.07 directing the applicant to vacate the 

quarter allotted to him atricela. 

The applicant preferred a representation before the 

Officer-in-charge, National Institute of Malaria 

Research, Rourkela highlighting the aspect that he was 

entitled to retain the said, quarter at Rourkela in terms of 



the Rules holding the field and prayed before him to 

allow him to retain the same. 

12.10.07 	 The Rourkela Steel Plant authorities raised a quarterly 

bill dated 12.10.07 for the period 1.07.07 to 30.09.07 for 

the quarter retained by the applicant and the same came 

to be paid by him through the Director, National 

Institute of Malaria Research 

12.08.08 	 The Officer-in-charge, National Institute of Malaria 

Research, Rourkela issued a communication dated 

1.2.08.08 enclosing copies of the letters dated 05 08 08 
'ib na1 cctat 	 whereby an amount of Rs. 60,331 was demanded from 

1 	2009 	
the applicant towards house rent and other charges for 

I the quarter occupied by him upto 30.06.08 at 

Market/Penal Rate. 

12.08..08 	 The applicant preferred a representation seeking the 

details of the bill for Rs. 60,331. 

02.09.08 	 The Senior Administrative Officer, National Institute of 

Malaria Research, Delhi issued an Office Memorandum 

dated 2.09.09 directing the applicant to settle the bill for 

Rs. 60,331 directly with the SAIL authorities, Rourkela. 

23 .09.08 	 Vide the representation dated 23.09.08, the applicant 

forwarded a cheque for the dues in respect of the quarter 

at Rourkela to the Senior Administrative Officer, 

National Institute of Malaria Research, Delhi. 



	

14.10.08 	 The Senior Administrative Officer, National ,Iflstitute of 

Malaria Research, Delhi issued an Office Memorandum 
IAO 
	 dated 14.10.08 returning the cheque forwarded by the 

applicant with 'further instruction to make payments to 

	

1! MM 2009 	the concerned agency through the Officer-in-charge, 
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	Rourkela. 

	

4.12.08 	 The applicant forwarded another cheque for the dues in 

respect of the quarter at Rourkela to the Officer-in-

charge National Institute of Malaria Research, 

Rourkela.. 

	

23.12.08 	 The Officer-in-charge National Institute of Malaria 

Research, Rourkela informed the applicant that the SAIL 

authorities had refused to accept the cheque remitted by 

him. 

	

6.02.09 	 The applicant preferred a representation for 

consideration of his case for a choice place' of pOsting on 

completion of his tenure of posting in the North Eastern 

region. 

27.02.09 	 The Senior Administratie Officer, National Institute of 

Malaria Research, New Delhi issued an Office 

Memorandum directing to recover an amount of Rs. 

• 83,077 towards license fee and other charges upto 
31.12.08 in respect of .the quarter at Rourkela and also 

directed the applicant to vacate the same. 
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The Officer-in-Charge, National 

Institute of Malaria Research, Sector-5, 

Rourkela-2, Orissa. CtCo - 7C9 002. 

The Officer-in-Charge, National 

Institute of Malaria• Research, Chãchal, 

Guwahati-22, Assam. 	&Co&e - 78 i- 02_2.- . ON 

The Steel Authority of India Limited, 

Rourkela Steel Plant, represented by its 

Manager (TS, NEA), Town Services 

Department, Rourkela, Orissa-769 —011. 
1Te 
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1. PARTICULARS: OF THE ORDER AGAINST WHICH THIS 
APPLICATION IS MADE: 	 * 

This instant ap1ication has been preferred against the Qffice 

Memorandum bearing Np. AJP-1(41)90/1658 dated 27.02.2009 seeking to 

recover an amount of. Rs. 83,077/- towards license fees and other charges at 
market/penal* rate .upto 31St Deember, 2008 from the salary payable to the 

applicant in 10 (ten) monthly instalments for retention of the Quarter No. H-82, 

Sector-2, Rourkela by him at Rourkela with further direction to vacate the 

same immediately. This application is further directed against the arbitrary, 

illegal and discriminatory action on the respondent's part in deducting the said 

market rent from his monthly salary, not sanctioning to him the double HRA 

which he is entitled to receive owing to his posting in the North-Eastern region 

and non consideration of his case f9trier and choice place of posting at 

Rourkela. 	

L
'' ) 
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JIJRISDICTION:. 
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 Tijt 
The applicant further 	 the case is 

within the jurisdiction of the Administrative Tribunal. 

LIMITATION: 

The applicant declares that the instant case has been flied within the 

limitation period prescribed under Section 21 of the Central Administrative 

Tribunal Act, 1985. 

FACTS OF THE CASE: 

4.1. 	That the applicant is a citizen of India and is presently residing at 

Chachal, GUwahati in the state of Assam and as such he is entitled to all the 

rights, protections and privileges guaranteed under the Constitution of India 

and the laws framed there under. * 

4.2. 	That the applicant states after completing his Master Degree 

study in the subject of Zoology from the Samalpur University in Orissa, on 

r L 
1 
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being duly selected he was appointed as a Fishery Extension Officer in the 

Fishery Department of the Government of Orissa. Thereafter, 'the applicant on 

relinquishment of his aforesaid employment, on his selection was appointed as 
- 	a Technical Officer in the Marine Product Export Development Authothy. 

4.3. 	That the, applicant states that while he' was continuing as a 

Technical Officer in the above stated organization, an advertisement was 

issued in the Employment News and other National Newspapers for 

recruitment against 3 (three) posts of Technical Officers in the Integrated 

Disease Vector Control Project under the Malaria Research Centre, Indian 

Council of Medical Research in the pay scale of Rs. 2000-60-2300-EB-3200. 

in terms of the said advertisement, the applicant offered his candidature for' the 

said post and he was issued call letter dated 22.12.1989 for appearing in the 

interview process to be held on 13.01.1990. The applicant participated in the 

interview/selection process on conclusion of which, he was declared successful 

and was offered letter of appointment bearing No. AdmnfRect/FS-

B/30/8711377 dated 14.02.1990 against the post of Assistant Research Scientist 

pursuant to which, he joined as such under the Officer-in-Charge, Malaria 

Research Centre, Rourkela, Orissa. 

CenbvA 	A copy of the advertisement,' interview call 

1 , MM 2009 	letter andthe appointment letter are annexed 

as Annexure - 1, 2 & 3'respe6tively. 

'uwahati Senah  

4.4. 	That your applicant states that in order to provide 'residential 

accommodation to its employees, the authorities of the Malaria Research 
Centre, Rourkela entered into an arrangement/agreement with the authorities of 

the Rourkela Steel Plant, Steel Authority of India which has been following the 

practice of allotting its surplus residential accommodation to other Public 

Sector Undertakings, Central Government Departments and Autonomous 

Organizations and in terms thereof the authorities of the Rourkela Steel Plant 

allotted 3 (three) Executive Flats (Quarters) to the Malaria Research Centre, 

Rourkela vide the Allotment Order No. 30 dated 27.03.2001. - 
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Guwatj Benow 	copy of the allotment order dated 

27.03.2001 is annexed as Annexure- .4. 

	

4.5. 	That your applicant states that, the Officer-in-Charge, Malaria 

Research Centre, Rourkela accepted the allotment , order, and subsequently 

allotted the 'said quarters to the three sônior officers including the applicant 

who was allotted the Quarter No H-82, Sèctor-2, Rouricela vide the order 

bearing No. 2:4:2:2001/174 dated 18.04.200 1,, which'came to be occupied 'by 

him after signing the Occupation/Vacation report. 

A copy of the 'order dated 18.04.2001 is 

annexed as Annexure - 5. 

	

4.6. 	That. your applicant states that initially the'  Officer-in-Charge, 

Malaria Research 'Centre, Rourkela requested the Manager (TS) NE'A, 

Rourkela Steel Plant to allot the quarters in the name of the respective officers 

and to send the bills for re'nt and electricity and other charges in the name of 

the allottee officers, but the Rourkela Steel Plant authorities declined to accept 

the said request and the bills as regards house reht and other allied, charges is 

being raised in the name of the Director, Malaria Research Centre and all 

payments are made on behalf of the Director. It is pertinent to mention here 

that house rent 'i charged by the Rourkela Steel Plant authorities at the rate of 
Rs. 1.05 per sq..ft of plinth area i.e. Rs. 787.50 per 'month per quarter and in 

addition to that electricity charge is levied at the rate of Rs. 3.90 per unit of 

actual consumption. 

	

4.7. 	That your ' applicant states that . the organIzation " of Malaria 

Research Centre was subsequently renamed as National Institute ' of Malaria 

Research vide an Office Order dated 18.11.2005 and since then. the said 

organization has been 'functioning under the said name and style, albeit its 

organizational structure,, works performed and style of functioning remaining 
tne same. 

	

4.8. 	That your applicant states that 'since the date of the initial 

allotment order of the quarter to him, all dues including the house rent, 



5 

electricity bills are being paid by him through Officer-in-Charge of the 

National Institute of Malaria Research, Rourkela and the applicant including 

the other allottees cannot pay their dues directly to the Rourkela Steel Plant in 

view of the fact that the quarters are allotted to the Malaria Research Centre, 

Rourkela now renamed as National Institute of Malaria Research. 

4.9. 	That the applicant states that the Indian Council of Medical 

Research issued an employment notice in the Employment News dated 

14.04.2006 inviting applications from eligible candidates for 1 (one) post of 

Research Scientist at the Integrated Disease Vector Control Project and 

pursuant thereto the applicant applied and was selected for the sanie. 

Thereafter, the Director of National Institute of Malaria Research vide an 

appointment order bearing No. Açlmn/IDVC/Appt/RS/SRS/398/06 dated 

01.09.2006 appointed and posted the applicant as a Research Scientist in the 

Integrated Disease Vector Control Project at Sonapur, Kamrup, Assam. The 

applicant joined his duties against the said post at Sonapur and at present he is 

working at Chachal, Guwahati as the National Institute of Malaria Research, 

Sonapur has been shifted to Guwahati w.e.f 01.06.2008. 

PTfI 	ur 
C 	 ThtunaI 

1! MAY2009 
a. 

Tr 
3Uwahati Benth  

Copies of the employment notice dated 

14.04.2006 and the appointment order dated 

0 1.09.2006 are annexed as Annexure - 6 & 

7 respectively. 

4.10. 	That your applicant states that certain concessions/benefits are 

availed to Central Government employees who are posted in the North-Eastern 

region which amongst others, include the benefit of retention of quarter at the 

previous place of posting for three years beyond the normal permissible period 

of retention, sanction of double HRA, the pleasure of fixed tenure of posting in 

the North-Eastern region which is considered to be a hard posting, Special 

Duty Allowance and Bad Climate Allowance. 

A copy of the extract of the concession 

provisions is annexed as Annexure —8. 



( 
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4.11. 	That your applicant states that keeping in mind lie ench

/  abovementioned concession provisions, he preferred a representation dated 

16.11.2006 intimating the Director, National Institute of Malaria Research that 

his family would continue to utilize the rented house which was made available 

to him at Rourkela and that he be sanctioned double HRA as is admissible to 

staff posted in the North-Eastern region. In response thereof, the authorities of 

the National Institute of Malaria Research sanctioned to him Special Duty 

Allowance and the Bad Climate Allowance, but the other concessions as 

admissible to him has not been sanctioned to him till date. 

A copy of the representation dated 

16.11.2006 is annexed as Annexure —9. 

	

4.12. 	That the applicant states that on 16.03.2007 the Officer-in- 

Charge, National Institute of Malaria Research issued an Office Memorandum 

bearing No. 2:4:2:07/155 directing him to vacate the Quarter No. H-82, Sector-

2, Rourkela,. which he had retained there on his transfer appointment at 

Sonapur, Assam because of the fact that the same was required to be allotted to 

another scientist who had joined at Rourkela in his place and that in default 

market rent would be charged for retention of the said quarter at Rourkela as 

per the norms applicable to the SAIL employees. In response thereof, the 

applicant preferred a representation dated 26.03.2007 which was forwarded by 

the Officer-in-Charge, National Institute of Malaria Research, Sonapur to his 

counterpart at Rourkela wherein he has highlighted that the allotment of the 

quarter to him was made by the authorities of the National Institute of Malaria 
Research and for all purpose and intent it was a govrnment allotment and that 

government norms are required to be followed as regards allotment and 

vacation of quarters to its employees. It was also brought to the knowledge of 

the said authority that the authorities of the Rourkela Steel Plant, SAIL had 

allotted number of quarters to the National Institute of Malaria Research and in 

turn it was allotted to him by the authorities of the National Institute of Malaria 

Research and Rourkela Steel Plant authorities is only entitled to charge rent at 

the rate which was agreed to by the allotment order allotting the quarters to the 

National Institute of Malaria Research, which payment is made through the 

Director, Malaria Research Center now National Institute of Malaria Research 
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and that the Rourkela Steel Plant authorities has no business to charge market 

rent from him. Further it was pointed out that his children's were pursuing their 

school studies in Rourkela and Oriya was one of the subjects incorporated in 

the syllabus for the studies pursued by his said children's and in the event he 

was required to vacate the allotted quarter and shift his family to Guwahati, 

huge inconvenience would be caused inasmuch as Oriya is not offered as a 

subject in any school in the State of Assam thereby putting there educational 

career in jeopardy. As such he intimated the authority concerned that he would 

be retaining the allotted quarter at Rourkela, which he is entitled to as per the 

provisions holding the field towards availing such facilities. 

It is pertinent to mention her that the purpose of allotting the 

quarter occupied by the applicant to another scientist who had joined in his 

place no longer exists inasmuch as the new incumbent scientist has been 

allotted another quarter from amongst the number of quarters allotted 

subsequently by the Rourkela Steel Plant authorities to the National Institute of 

Malaria Research. 

. 

FtT 	nT 
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Copies of the forwarding letter and 

I I MM 2009 
	 representation dated 26.03 .2007 are annexed 

as Annexure - 10 & 11 respectively. 
Ttó 

uwahat' Benoh 

4.13. 	That the 
I 
applicant states that Officer-in-Charge, National 

Institute of Malaria Research, Rourkela continued to provide bills to him 

towards House Rent/License Fee at the normal rates till November, 2007 and 

all these bills were paid to the Rourkela Steel Plant, Steel Authority of India 

Limited against bills drawn in the name of the Director, National Institute of 

Malaria Research. The bills above stated have been provided to him after the 

Rourkela Steel Plant authorities raised a quarterly bill dated 12.10.2007 in the 

name of the Director, National Institute of Malaria Research claiming house 

rent/license fee in respect of the residential accommodation occupied by him 

for the period 01.07.2007 to 30.09.2007. The relevant portion of the said bill 

was provided to the applicant by the Officer-in-Charge, Rourkela and the 

amount claimed for the Quarter No. H-82, Sector-2 was Rs. 5028/-, which 

included the current demand for the quarter July to September, 2007 and 



arrears upto the previoUs quarter. The applicant paid the said bill and all dues 

upto 30.09.2007 was paid in respect of the said quarter. 

4.14. 	That the applicant states that inspite of the fact that he had 

cleared all dues in respect of the residential quarter allotted to him at Rourkela, 

to his utter shock and surprise the Officer-in-Charge, National Institute of 

Malaria Research, Guwahati vide his communication bearing No.201 dated 

12.08.2008 enclosed copies of two letters bearing No. 2:4:2:08/316 and A!P 

11(41)/90 VOl.-I/741 both dated 05.08.2008 addressed to him by the Officer-in 

Charge, National Institute of Malaria Re'sèarch, Rourkela and the Senior 

Administrative Officer, Delhi whereby the authority, at Rourkela demanded an 

amount of Rs. 60,3 3 1/- from him towards house rent and other charges in 

respect of the quarter No. H-82 occupied by him upto 30.06.2008 at the market 

rate while the Senior Administrative Officer desired to know the action taken 

rgArninIrVO Ti$una 

Copies of the communications dated 
11 MM 2009 	 12.08.2008 and 05.08.2008 are annexed as 

16 u .,vahati Bench 
	 Annexure - 12, 13 & 14 respectively. 
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4.15. 	That the applicant states that in response to the communications 

dated 12.08.2008 and 05.08.2008, he preferred a representation dated 

12.08.2008 before the Officer-in-Charge, National Institute of Malaria 

Research, RoUrkela bringing to his knowledge that he had already cleared all 

dues in respect of the quarter No. H-82, Sector-2 upto 30.09.2007 in terms of 

the bills provided to him from time to time and that the amount of house rent 

and allied charges cannot be Rs. 60,331/- for a period of.9 (nine) months i.e. 

from 01.10.2007 to 30.06.2008. Therefore, he requested the Officer-in-Charge, 

Rourkela to provide a detailed bill specifying the house rent/license fee, water 

charge and electric charges month wise for the amount of Rs. 60,331/- at an 

early date, however the said information sought for has not been provided to 

him till date. 

A copy of the representation dated 12.08.08 

is annexed as Annexure - 15. 
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4.16. 	That the applicant states that after receipt of his representation 

dated 12.08.2008, the Senior Administrative Officer, National Institute of 

Malaria Research, Delhi issued an Office Memorandum dated ,02.09.2008 

stating that he had not cleared his dues in respect of the quarter No.. 1-1-82, 

Sector-2 and directed him to settle the bill for Rs. 60,33 1/- towards house rent, 

water charge and electric charge directly with the SAIL authorities at Rourkela. 

within a month from the date of issue of the said Office Memorandum failing 

which the amount would be realized from his salary and sent to the SAIL 

authorities. . . 

4.17. 	. 	That the applicant states that he preferred a representation dated 

23.09.2008 against the Office Memorandum. dated 02.09.2008 before the' 

Senior Administrative 'Officer, National Institute of Malaria Research, Delhi 

c'larif'iñg the pOsition that he has been regularly paying the admissible dues in 

respect of the quarter occupied by him and that question does not arise of not, 

paying the said dues by him. It was only in respect of the bill for an amount of 

Rs. 60,33 1/- wherein certain errors occasioned in accounting for the amounts 

claimed towards the dues payable by him and non furnishing of the details 

sought for on his part from the Officer- in-C harge, Rourkela towards arriving at 

the amount of Rs. 60,331 payable as dues, delay has occasioned towards 

remitting the said amount. Therefore, he had vide the said representation 

forwarded an Account Payee Cheque bearing No. 069948 dated 19.09:2008 

drawn in favour of Steel Authority of India Limited, Rourkela Steel Plant 

towards payment of, the dues on his part for the said quarter for the period 
01.10.2007 to 30.09.2008 as per the norms of the allotment order the details of 

whichwere specified therein. 

A' copy of the representation dated 

23.09.2008 is annexed as Annexure —46. 

4.18. 	That the applicant states that in reference to his representation 

dated 23.09.2008, the Senior Administrative Officer, National Institute, of 

Malaria Research, Delhi vide an Office Memorandum bearing No. A/P-
11(41)90/1020 dated 14.10.2008 returned the cheque forwarded to him vide 
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the above stated representation and instructed him to make the payments to the 

concerned agency directly through the Officer-in-Charge, Rourkela within 15 

(fifteen) days from the date of receipt of the same failing which action would 

be taken as intimated vide their earlier letter. 

1unal 	A copy of the Office Memorandum dated 

14.10.2008 is annexed as Annexure —17. 
1i MM 2009 

uwahati Benoh 
4.19. 	That the applicant states that the copy of the Office 

Memorandum,' dated 14.10.2008 along with the returned cheque was 

mistakenly sent to the National Institute of Malaria Research, Rourkela and the 

same was returned back to' the headquarter at New Delhi. Subsequently, it was 

again dispatched to the National Institute of Malaria Research, Guwahati 

through registered post No. 3844 dated 04.11.2008. By the time the said Office 

Memorandum containing the returned cheque reached National Institute 

Malaria Research, Guwahati the applicant was on leave and it was finally 

delivered to him on 08.12.2008. In the meantime 'the Officer-in-Charge, 

Guwahati had intimated the applicant over telephone on 04.10.2008 regarding 

the aspect of issue of the Office Memorandum dated 14.12.2008 and the return 

of the cheque by' the headquarter at New-Delhi and immediately vide 'his 

representation dated 04.12.2008 disbursed another cheque bearing No. 069949 

dated, 04.12.2008 for an amount of Rs. 14,256 to the Officer-in-Charge,. 

Rourkela towards house rent and allied charges in respect of the residential 

quarter occupied by him at Rourkela. The said amount '.vas paid for the period 
01.10.2007 to 30.09.2008 as per' the terms and conditions of the Allotment 

Order No. 30 dated 27.03.2001, which was Still holding the field. 

A copy of the representation dated 

04.12.2008 is annexed as Annexure —18. 

4.20. ' 	That the applicant states that the Officer-in-Charge, National 

Institute of Malaria Research, Rourkela. vide ,  his communication bearing 'No. 

2:4:2:08/534 dated' 23.12.2008 informed him that the Rourkela Steel Plant, 

Steel Authority of India Limited authorities had refused to accept the cheque 

' eL 
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because the amount due was much higher that the one offered for paymen 

the quarter No. H-82, Sector-2 occupied by him was in illegal occupation and 

as such market/penal rent was charged for the same. The cheque dated 

04.12.2008 consequently came to be returned to him. 

A copy of the communication dated 

23.12.2008 is annexed as Annexure - 19. 

	

4.21. 	That the applicant states that thereafter the Senior Administrative 

Officer, National Institute of Malaria Research, New-Delhi issued another 

Office Memorandum bearing No. AIP-1(41)90/1658 dated 27.02.2009 

directing to recover an amount of Rs. 83,077/- towards license fees and other 

charges upto 31st  December, 2008 from the salary payable to the applicant in 

10 (ten) monthly installments with further instruction to vacate the quarter 

immediately. 

A copy of the Office Memorandum dated 

27.02.2009 is annexed as Annexure - 20. 

	

4.22. 	That the applicant states that the service conditions of the 

employees of the National Institute of Malaria Research are governed by the 

rules applicable to the Central Government employees and in terms of the rules 

holding the field, posting in the North-Eastern region is considered to be a hard 

posting and as such tenure of posting in the said region is fixed at 2 (two) years 

on completion of which, an employee concerned is entitled to seek transfer to a 

choice place of posting. The applicant has already completed his tenure in the 

North-Eastern region and he is entitled to a choice place of posting and 

consequently he preferred a representation dated 06.02.2009 praying for his 

posting at Rourkela and also highlighted the difficulties faced by him in the 

health front including the difficulties he would face with regard to the 

educational prospects of his children, if he is required to vacate the quarter at 

Rourkela and shift his family to Guwahati, but the said representation was 

mechanically turned down vide an Office Memorandum bearing No. A/P-

11(41)/90/1740 dated 18.03.2009 by the authorities concerned citing 

administrative reasons without at all specifying them. It is pertinent to mention 
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here that there is a vacant post of Research Scientist lying vacant at Rourkela 

wherein the applicant can be easily accommodated, but for the confrontation in 

the matter of resolving the dispute regarding the house rent payable towards 

the quarter occupied by him at Rourkela, his is being not favoured with the 

choice place of posting. 

VA1T 3T 
Cor*W A* Wbuna1 

ii MAY2009 

3uwahati Bench  

A copy of the representation dated 

06.02.2009 and the office memorandum 

dated 18.03.2009 are annexed as Annexure 

—21 & 22 respectively'. 

4.21 	That the applicant states that in the meantime when the Senior 

Administrative Officer, National Institute of Malaria Research, New-Delhi had 

issued the Office Memorandum dated 02.09.2008 directing him the settle the 

matter of payment of the outstanding dues for an amount of Rs. 60,33 1/- in 

respect of the quarter No. H-82, Sector-2, Rourkela with the Rourkela Steel 

Plant, Steel Authority of India Limited authorities, apart from the 

representation dated 23.09.2008 as mentioned earlier, he had preferred 2 (two) 

number of applications under the Right to Information Act 2005, one before 

the authorities of the National Institute of Malaria Research, New-Delhi and 

the other one before the authorities of the Steel Authority of India Limited, 

New-Delhi requiring them to divulge certain information's as regards the 

allotment of quarters to the National Institute of Malaria Research authorities 

by the Rourkela Steel Plant, Steel Authority of India Limited authorities and 

the basis for charging various dues and market/penal charges. 

Copies of the applications preferred under 

the RTI, Act 2005 are annexed as Annexure 

—23 & 24 respectively. 

4.24. 	That the applicant states that both the authorities of the National 

Institute of Malaria Research, New-Delhi and Steel Authority of India Limited, 

New-Delhi divulged certain information's sought for under the RTI, Act 2005 

and the information divulged so far as applicability of provisions regarding 

allotment of quarter and charging of market/penal rent seems to be in 
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confrontation with each other. The National Institute of Malaria Research 

authorities at New-Delhi disclosed vide their communication bearing No. RTI 

18/08 dated 27.10.2008 that market/penal rent is charged from the defaulting 

parties as per charges applicable to the employees, of Steel Authority of India 

Limited. The authorities of the Steel Authority of India Limited had vide their 

communications bearing No. B SL/RTI-492/08-3 079 and Adm/RT/79 1/343 

dated 10.11.2008 and 21.11.2008 disclosed that the definition of overstay in 

quarters allotted to National Institute of Malaria Research and the Rules 

thereof pertaining to the terms and conditions of retention of quarters and 

allotment of the same by the Head of the Department of National Institute of 

Malaria Research to its employees is governed by the allottee institute's own 

organizational policies and Rules. 

TUTL 
mu* 7Munal  

Copies of the communications dated 

1 I MAY 2009 	 . 	27.10.200, 10.11.2008 and 21.11.2008 are 

annexed as Annexure - 25, 26 & 27 

TUwaha 	nah 	 respectively. 

4.25. 	That the applicant states that it is an admitted position on the part 

of the National Institute of Malaria Research authorities that the Rules 

applicable to the government employees govern the service conditions of its. 

emp1oyee. Further, the stand of the Steel Authority of India Limited 

authorities, that dues are charged from the allottees for the accommodations 

provided to them as per the terms and conditions agreed to vide the allotment 

orders and that subsequent allotment of the said accommodations to 'its 

employees by the Head of the Departmentof the allottee organization would be 

governed by the policies and Rules applicable to the said organization. In •view 

of the above position of facts and the National Institute of Malaria Research 

authorities could Snot have denied to the applicant the benefit of retention of the 

Quarter No. H-82, Sector-2, Rourkela which facility otherwise he was entitled 

to avail and the question of charging market/penal rent as per Steel Authority 

of India Limited norms did not arise at all. The authorities of the. Rourkela 

Steel Plant, Steel Authority of India Limited also had no business to charge 

market/penal rent for retention of the said quarter by him after it has allotted 

the same to the National Institute of Malaria Research and their interest was 
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limited to the etent of receiving their dues as per the terms andconditio 

	/ 
agreed to vide the Allotment Order .  No. 30 dated 27.03.2001. The whole 

• 	exercise of denying the facility of retention of the quarter at Rourkela by the 

applicant and directing him 'to vacate the same coupled with the decision of 
• 	charging market/penal rent from him is arbitrary, illegal and discriminatory to 

• 	the core of it and cannot stand the test ofjudicial scrutiny. 

4.26. 	That, the applicant states that his another grievance is regarding 

the non sanction of the double HRA which he is entitled to as per the Rules 

holding the field owing to his posting in the 'North-Eastern region. The said 

benefit has not been granted to the applicant till date for reasons best known to 
the respondent authorities. 

4.27. 	That the applicant states that actionlinact!on and the 'wantdn 

attitude of the National Institute of Malaria Research authorities towards 

charging market/penal rent, not permitting him to retain the quarter at Rourkela 

and not considering his case for a choice place of posting on completion of his 

tenure of posting in the North-Eastern region have violated the principles of 

Natural Justice, Administrative Fair Play and the set of Rules applicable to its 

employees in not ,extending to the, applicant his "just dues" of legitimate claim 

and thereby, infringes upon the mandate of Articles 14, 16(1), 39(a) & 309 of 
the Constitution of India.. 

4.28. ' ' 	That it is a fit case wherein your lordship would be pleased to 

pass an interim direction as has been prayed for, failing which, the applicant 
stands to suffer irreparable loss and injury. 	• 	.• 

4.29. 	That :j • the event your Lordships is pleased to pass an interim 

direction as ,,has been 'prayed for,, the balance of convenience would be 

maintained in, favour of the applicant inasmuch as the he is still occupying the 
Quarter.  .N. 1-1-82, Sector-2, Rourkela which was allotted to, him during the 

tenure of his posting at Rourkela and the Rules governing the field also entitles 

him to retain the same and pay the dues admissible for occupation of the said 

quarter as per the terms and conditions of the Allottment Order No. 30 dated 
23.07.2001.. • 
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4.30. 	That the applicant states that he has no other appropriate, equally 

efficacious alternative remedy available to him and the remedy sought for 

herein when granted would be just, adequate, proper and effective. 

4.31 	That the applicant demanded justice, but the same was denied to 

him. 

4.32 	That this application has been filed bonafide for securing the 

ends of justice. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: 

5.1 	For that the actionlinaction on the part of the authorities of the 

National Institute of Malaria Research in not sanctioning to the applicant the 

benefit of double HRA, denying the benefit of retention of the quarter at 

Rourkela, not considering his case for a choice posting and charging 

market/penal rent for the quarter occupied by him at Rourkela is bad in law as 

well as in facts. 

5.2 	For that the Rourkela Steel Plant authorities had vide the 

Allotment Order No. 30 of 2001 allotted 3 (three) quarters to the authOrities of 

the National Malaria Research Institute for providing residential 

accommodation to its employees and in turn the Quarter No. H-82, Sector-2, 

Rourkela came to be allotted to the applicant and for all intent and purpose it 

was a government allotment and the rules applicable to government employees 

entitles him to retain the said quarter at Rourkela beyond three years of the 

normal permissible limit. 

5.3 	 For that since the applicant was legally entitled and expressed 

his desire to retain the Quarter No. H-82, Seëtor-2, Rourkela, he was required 

be sanctioned the benefit of retaining the same and paying the house rent and 
other allied charges as agreed upon vide the Allotment Order No.3 0 Of 2001 

t 
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'dated 27.03.2001 and not at the market rate, whièh 	 . / 

realized from him illegally.  

5.4 	For that it is .  an admitted position on the part of the authorities of 

the Steel Authority. of India Limited that subsequent 'allotment of the 

accommodations provided by 'it to the applicant would be governed by the 

Rules applicable to the employees of the National Institute of Malaria 

Research, which Rules entitles the applicant to retain the Quarter No. H-82, 

Sector-2, Rourkela and the question of illegal occupation of the same do not 

arise at all. . . 

5.4 	For that the action on the part of the respondent authorities in 

charging market/penal rent applicable to employees Steel Authority, of India 

Limited for occupationlretention of the quarter at Rourkela by_the applicant is. 

arbitrary and illegal inasmuch as the applicant is not an employee of the Steel 

Authority of India Limited and more so when it is an admitted position on the 

part of the authorities of the Steel Authority of India that rent is chargeable 

from the National Institute of Malaria Research at the rate agreed upon vide the 

Allotment, Order No. 30 of 2001 dated 27.03.2001. 

5.5 . . 	'For that the interest of the Steel Authority of India Limited is 

limited to the extent of realizing the charges in respect of the residential 

accommodations provided to the National Institute of Malaria Research at the 

rate agreed to vide the 'Allotment Order No. 30 of 2001 and they are not 

concerned with charging market/penal rent from the applicant. 

5.6 	, FOr that the Allotment Order No. 30 was still in force when the 

Office Memorandum dated 27.02.2009 was issued by the National Institute of 

Malaria Research authorities for payment by the applicant the dues in respect 

of the Quarter No. H-,82, Sector-2, Rourkela at the market/penal rate and the 

Rourkela Steel Plant authorities were .charging the dues from the National 

Institute of Malaria Research at the rate agreed upon vide ,the said allotment 

order; as such the charging of the market/penal rent from the applicant is 

highly illegal and 'arbitrary and. liable to be interfered with by this Hon'ble 

Tribunal. 
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5.7 	For that the Rules applicable to government employes entitles 

the applicant to sanction of double HRA due to his posting in the North-

Eastern rIgion and denial of the said benefit to him has infringed upon his 

legitimate rights to receive the same and has resulted in perpetuation of gross 

illegality against him. 

	

5.8 	For that tenure of posting from outside to the North-Eastern 

region is fixed for 2 (two) years after completion of which an incumbent is 

entitled to a choice place of posting. The applicant has completed his tenure of 

posting for 2 (two) years in the North-Eastern region and the above stated 

provision entitles, him to a choice place of posting, but the same has been 

denied to him on the false pretext of administrative difficulties. 

	

5.9 	For that in any view of the matter the impugned action on the part 

of the respondent authorities in denying to the applicant the benefit of retention 

of the Quarter No.. H-82, Sector72, Rourkela, charging market/penal rent for 

retention of the same, not sanctioning to him double BRA and. not considering 

his case for a choice place of posting is liable to be interfered with and set 

aside and quashed. 

DETAILS OF THE REMDIES EXHAUSTED: 

The applicant declares that he has no other alternative and 

efficacious remedy: except by way of filing this application. As such .he is. 

seeking urgent and immediate relief. 

'MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE 
ANY OTHER COURT: 

The applicant further declares that no other application, 'writ 

petition of suit in respect of the subject matter of the instant application is filed 
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before any other court, authority or any other bench of the Hon'ble Tribunal 

nccr any such application, writ petition or suit is pending before any of them. 

8. RELIEF SOl GHT FOR: 

/ 	
Under the facts and circumstances statd above, the applicant 

prays that this application be admitted, rçcords be called for and notice be 

issued to the respondents to show cause as to why the relief's sought for in this 

application should not be granted and upon hearing the parties and on perusal 

of the records, be pleased to grant the following reliefs. 

8.1 	To set aside and quash the order dated 27.02.2009 directing the 

applicant to vacate the Quarter No. H-82, Sector-2 retained by him at 

Rourkela. 	 - 

8.2 	To set, aside and quash the order .dated 27.02.2009 charging 

marketlpenal rent and realizing the same from the monthly salary of the 

applicant for occupation of the Quarter No. H-82, Sector-2, Rourkela. 

8.3 	To direct the respondent authorities to allow the applicant to 

Sector-2, Rourkela and charge rent and other 

allied charges from the applicant as agreed to vide the Allottment Order No. 30 

dated 27.03 .2001. 

8.4 	To direct the respondent authorities to sanction to the applicant 

double HRA as is admissible to him for his posting in the North-Eastern 

region. 

8.5 	To direct the respondent authorities to allow him a choice place 

of posting. 

8.6 	Cost of the application. 
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8.7 	Any other relief/ reliefs that the applicant in the facts and 

circumstances of the case would be entitled to. 

9. INTERIM ORDER PRAYED FOR: 

In this facts and circumstances as stated above, the applicant 

prays for the following interim direction  pending disposal of this Original 

Application; 

To stay the effect and operation of the order dated the 27.02.2009 

charging market/penal rent and also directing the applicant vacate the Quarter 

No. H-82, Sector-2, Rourkela 

To direct the respondent authorities to allow the applicant to 

retain the Quarter No. H-82, Sector-2, Rourkela occupied by him and charge 

rent from him at the rate agreed to vide the Allotment Order No. 30 of 2001. 

(iii) 	To direct the respondent authorities not to deduct the 

market/penal rent from the salary of the applicant. 

10............. 

PARTICULARS OF THE I.P.O: 

1) 	I.P.O No. 	: 

• 	ii) 	Date  

iii) 	Payable at 	: 	Guwahati 

LIST OF ENCLOSURES: 

As stated in the index. 

Verification 

QL 
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AI  

I, Khagéswar Padhan, aged about 49 years, son of Late Lingaraj Padhan, 

resident of Chachal, Guwahati-22, Assam,. do hereby solemnly affirm and 

verify that I am the applicant in this instant application and conversant with the 

facts and circumstances of the case, the statements made in paragraph 

are true to my knowledge; those made in paragraphs  

Lt .. Lq L(  are true to my information 

derived from the records and the rests are my humble submissions before this 

Hon'ble Tribunal. . . 

And I sign this verification on this the 29th  day of April 2009. 

DEP NENT 



MALARIA RESEARCH. CETRE 
(IndCoucfl of 	 c App tIons'aj' Invitediipto' 2&Septne 	89 for the following posts;in the S&T Mission Projct on "Integrated 

Control of Malaria 1  Fliaria and other Vtçr Borne Dls 
eases'. 	

'. 

.1. Post: TECHNICAL OFFICER 
- 	 ee 

Scale of Pay: As.' 200O-60-230O-EB.200 
Qualification and Expoilence 
Essential: M.Sc. (Zoology/Life Sciences / Medical 

Entornology).or B.Sc. in Biology with 7 
years research experience. 

Desirable: Fortwo posts: Field experience in 
malr1a: and filaria control. 
For oo post: Field experience In fresh 
water fisheries I biological control. 

Job Requireran;.FQr two posts the incumbent will 
be.requirQd p parUcpate In the studies on biology, 
ecology ad control of vectors of malaria and 
filariasis. For onepost the lncumbentwli be 'required 
tOonductfish fauna sucveys, cultire oflarvivorous 
fishes an4 any other work in the field of biological • 	control of vectors. 

2. .  LA3ORATORV TECHNICIAN - One 
Pay: Rs. 1950/- per month (consolidated) 
Qualmcaflon: B.SC. (Biology) or intermediate with 
Sclence"and DIploma In Medical Laboi-atory Tech-
nology of a recognised institution. 
AGE: Below 30years for the posts of Technical 
Officers and below 25 years for the post of Lab. 

\ Technician: SC/ST and inservico candidates will be 
allowed relaxation as per Govt. of India rules. GL '81 Conditions: 

Ae limit, qualifications and experience prescribed above 
are relaxable in deserving cases Only. Posts are tempor-
ary but likely to continue. 
In addition_to,pav.teposts of Technical Officers also 

as admi15Tt6 the Centrai Govt 
epi s. Jrdatcued for lntèiview foTthe post 
of Thnicai Officers will be paid return 2nd class rail fare 
by shortest route on production of documents. 
Employees working In Central/State Govt. Deptt. / Public 
Sector undertakings and Govt. funded research agencies 
must forward their application through proper channel. 
For the post of Technical Officer application form can be 
obtained by sending self addressOd and Rc. 1.40 
sthmped envelope (23cm X 10cm size) from the office of. 
the Officer-In-C.hrgo, Malaija Research Centre, N-B, 
Area 7 & B, Civil Township, Rourkela-7690O4, Orlssa and 
the duly completed form should be sent back alongwith 
a crossed IPO for Rs_ ann i.('.ir 

Candidates for the post Ot. Laborathry Tethnlcian should 
apply on, plain paper giving 'full details regarding age, 

aliflcatiod, exPerlenceetc. 

- 

Cflb. 	
4*a2FrfrE Thti8 

'1 1 MAY  200 

Certified to hr I 

a  ~~ 7  AdyOciite 



2... 
GRAM y ANOPHELES 
PHONE; 7070 MALARIA RESEARC9 CENTRE  

(Indian Council of Mdjcal Researc 
FIELD SrArION 

N--8, AREA 7 & 8, CIVIL £O/iNSIP 
ROURKEJA_76g 004, ORIs 

	

No.Rect/ARS/2 :1 :89/ 	
Date  

Sub: Filling u,0
p of the post of Technjcl 0ficer 

(
Redesignated as Assistant Research Scientist) for the s&r 

Mission on "Integre Disease Vector Control of Malaria, Fjlarja 

	

 
regarding 	and Other vectoz ,  borne diseases'a_ 

With reference to above 	hageswa L  -pa  

S advised to apoar for the 

	

ir1terviewon/.j 	L_ for the post of 
Technical Officer(flow redesignated as Assistart Research Scientist) 
in the Scale of pay Of . 

200
0_3200 plus allowances as per Centra' 

Government rules, in the Ofjce of the Officer_inchere 
 

Research Centre, N-8, Area 7 & 8, Civil Townshj., 
	

Malaria 

Rourkela_769. 004, Orissa, He/she shr,1 

certificates 
in Support of age, educational qualification etc. and also bring 

enclosed proforma duly completed SC/ST candida
- es should also 

bring rejevent certificate from competenr authority. 

The candidates will be entitled for return 
second class rail 

fare by Shortest route on production of travel tickets. Those 

candidates who are employees of Government/Semi 
C 

Sector undertakings and had not applied through proper channel, 

should bring 'No obj-ction certificate from the employer failing 

which they will not be interviewed. 

The incumbents will be liable to transfer anywhere in India. 

I  

To 	 For Oficer_iflcharge 
Mr. Khageswar Padhan 	I Orissa Shrimp Seed Production 	i ' 	Supply and kesearch Centre : 	MPJPA, Gcpalpur_on...Sea 
Djt. Ganjam,_761 002(OriSsa) 	f 	 j AlA)' 20( 

Certified to be I rue Copy 

0 '__4dyocate 



Hcir 
C)UCtL OF 1E 1DtC:L RES2c:.-t) .22-SH ft:rj 	DcL;I_113054 

t3 

Sub:- 	Oijntrnent of Staff of MRC, FS, Rourkel,s 

ME 1ORNDUM 

2OQg 

	

ot the Centre sancj0 	the fcl1o;in gL op'ointrnents to the 
poSt r  

p y of o.20000 	of ;tSsist.3nt Reserch SCjC.itjt on 0 Pcr Month in the Pay Sc12 .E 	200O-eO. 2300-E37573200 	al 	ces r COflCCS3I S S dmisih1a 
unrr 	for te durationj , 	

to rnodiC.I.ly F5ird fit for 	 ________ 

P af 
Rs. ____  

Scientist 

TheaP?)intoe Wjfl 
O 	h 	hv no claj 	or ragu1r Ppointment to the psts Teir sorvjcs an e termit 

	r.y 	me witht giving any nocica 	
res.n. If the terms and conditions mentioned above are 	

ceptab1e to them, they are directec to report for duty to the Officer Incharge, 1RC, N-8, Area 7 &8, Civil £ownship, Rourkel 	
6Qo4 immedtel and not later than 15th March, 1990 .  

1. Ravindra Raja Sarnpoth. 
C/o Jesje Thomas, 
Vennanpj tnd Post 
Via: Katpadi, NA Dt, 
TAMIIJ NPDu632516 

Copy to:-. 

IIATHtJ 5INGk-1 
ADMINISTRATI 	OFFICER (sTp) 

FOR DIRECTOR 
T. 	2. Khageswa ?adh.n 

Orissa Shrimp Seed 
Production Supply & 
Research Centre, MPEDA. Gopalpur_0..3 ..Ganj.im 
Pin 761002 Orissi 

ACCQuts secticn  
Cash Scj0- 
Budget File 
Increment File 

sonal File 
Officer Inchrge, MRC, FS, Rourela..p1ease forwr their joining report alonowith medical 

fi.trs certificate at :n early data. 

cers,//,d,11 be frue Copy  

4dwocue 

EM 

norm  

.The n,- 	 I 
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L31ntrien of çrs. is -oce s undr %'lth the ter 	 tiOfldc 
:;.••; .rnrbjonêd ow 

1 	/OO7 E'lat 	02 ctI!Cr14F 	— For residenoe - 	2. 	JI/O82 Aio- 	02 MALAtA RtSE-RcH 
/119V-do- 	02 CETR 	 On vice-vcatjon 

with the exi-. 
ROJTXELA?, 

 
ing occupafl 

The a11ctte .t to occupy th 	uarters .:ithin 7 (seven) d2ys nd 
Xxxxxx furnish the occupation and vacation reprts thruh t h e 
Estte upexv.isor concerned.. 
The a1iote shall ot ke€-p any cow, buIThli or.  goat or any 
other cattle:s withth the prrni.e8 of th quarters allotted to 
huh/her. . . 
Liability to pay re;nt @ Fsol 05. per sqt. of plinth area (787,50 
per month per iaters) asapplicble to Public Zector Undertskig 
Units which W.i1 accrue from the 7th day. of Issue of this allot-
ent order or date of occupation. 

The e1.1ott . t ltle to pay e].ectrtclty charges 	9e3'9O  per 
(subject t revision) 

from the 7th day 
issu of this allotment order or date of occu;ation '.'hichc 
earlier. 
No sub-letting is allowed. If the allotte€' is not found in physical 

• 

	

	occupc:tion of the quarters nd any one eLse also is 'OUnd in 
occupatior, it will automatiál1y be deemed tht the house has oeri 
suhlet nd from the date of such detection the llotr;e:t order 
;i11 stcr' cancelled. 

	

1 	t is b:solutely eIorr:. ±r v1id or 	riYT of 
11 (lv: 	months fr 	-tE' of oc72tor. The m2n:nt 

	

ev C. Y rr  erv 	te r 	t 	C 	 Df n... 	or''r '- t 

tr•:E•. 	 'uarter ' tIJ. hv 	to be vpc,.te 	-:d E 	rend€red 	o 
rejrer.c :ive 	Esti. 	part:n as nd heri r.1rec3. 

:: nsion/alter ttofl/n!::d1fjc?tion oT t  n S .uarter: 
of  

	

- tt'h 	C / r ten E' i siofl ft rr 
trct. 2r'idden. 
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U- 
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Ref. No. TS/NEA/2001 

Opp  

ALOTMENT ORDER NO: 30 

Ce  

1/ 
OOg 

Allotment of qrs. is made as under with the terms and condilions mentioned below 

Si 
No 

Qrs. 
No. 

Type Sector Name 	and Address of the 
 allottee  

Remarks 

 H/007 Ex. Flat 02 OFFICER-IN-CHARGE, -For residence 
MALARIA RESEARCI- - On vice-vacation 

 H1082 -do- 02 CENTRE, SECTOR-5, with the existing 
ROURKELA-2 occupant 

 H/119 -do- 02 

The allottee is to occupy the quarters within 7 (seven) days and furnish the occupation and 
vacation reports through the Estate Supervisor concerned. 

The allottee shall not keep any cow, buffalow or goat or any other cattles within the premises 
of the quarters aIlotte to him/her. 

Liability to pay rent @ Rs.1 .05 per sq.ft. of plinth area (Rs.787.50 per rronth per quarter) as 
applicable to Public Sector Undertaking Units which will accrue from the 71h  day of the issue 
of this allotment order or the date of occupation. 

The allottee is liable to pay electricity charges @ Rs.3.90 per ur.it  for actual consumption 
(subject to revision) from the 7 th day of the issue of this allotment order or the date of 
occupation whichever is earlier. 

No sub-letting is allowed. If the allottee is not found in physical occupation of the quarters 
and anyone else also is found in occupation, it will automatically be deemed that the house 
has been sublet aid from the date of such detection the allotment order will stand cancelled. 

The allotment is absolutely temporary and valid for a period of 11 (eleven) months from the 
date of occupation. The management however reserves the nght o' cancellation of this order 
at any time. The quarters will have to be vacated and surrendered to tie representative of 
Estate Department as and when required. 

Any extension/alternation/modification of the quarter by the allottee without the written 
permission from this office is strictly forbidden. 

S d/- 
Iwlanager (TS NEA) 

C.C. to: 	
Town Services Deptt. 

Allottee concerned 
AM (F & A) Revenue 
P/S concerned 
Pers File 

00ff 



J4ALARIA RESEARCH CENTRE 
(INDIAN COUNCil. OF MEDICAL RESEARCH I 
FIELD STATION 
SECTOR - 5 
ROURKELA - 769 002, ORISSA, INDIA 
PHONE 	(0661 ) 647300 
E-mail: mrcrkl@dte.vsnl.net.in  

Ref.no. 2: L1 	c!j/l 	tI 

Manager (TS) NEA 
Town Services Deptt. 
Rourkela Steel Plant 
SAIL, Rourkela 

Sub: Possession of alloted quarters. 

H;1I 	 T4 
(ig 31rH &IR gtc) _;--.— — 

kI'1I 	oo, 4ru 

Date: 18.4.2001 

AW 
°Q9 

•1 Zip 

sow 	 A 	y 

Dear Sir, 

Kirdly refer to your letter no.TAINEAI2CO1 dt.27.03.2001. vide allotment 
order no.30, we have been alloted three executive flats in sector-2. In this regard we 
accept your offer of allotment and wish to inform you that the quarters may be allotedin 
the name of following oficials:  

Name & Designation 	Qr.No. 

Dr.S.K.Sharma, 	 1-1/007, Sector-2 
Officer-In-Charge 
Dr.P.K.Tyagi, 	 H/119. Seclor-2 
Sr. Research Officer 
Mr.K.Padhan, 	 H/82, Sector-2 
Asst. Research Scientist 

II may be mentioned here that all monthly bills for rent and electricity or 
any other charges may be sent in the name of inidivqual occupants for necessary 
payment. 

Kirxily arrange to provide possession of ihequarters as early as possible. 

Yours faithfully, 

(Dr. .K.Sharma) 
Office r-Incha rge 

Copy to: . Dr. S.K.Sharma, Officer-In-Charge, MRC, Sector-5, RKL 
2. 9r. P.K.Tyagi, Sr.Res.Officer, MC. $ector-5, RKL 

\7'Mr. K. Padhan, Asst. Res. Scientist, MRC, Sector-5, RKL 

NB : The houses have been alloted as per terms of allotment order enclosed herewith. 
Necessary steps may be taken for possession of the a!loted quarter from the Estate 
office. 

cerqfie to be rue Copy  
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Indian Council of 
Medical Research 

Applications are invited upto 22nd I2006 for one post of Researc
Scientist-i (reserved for Othe 
Backward Class) in the pay, scala-of 
Rs.8000-275-13500 at the Integrated 
Disease Vector Control project under 
the lnstituth. The post is purely adhoc 
& temporary and is coterminus with 
the project. 
Qualification & Experience: 
Essential: M.Sc. 1st class in any 
Branch of Life Sciences or MBBS. 
Desirable: Ph.D/M.D in respective 
field or 3 years research experience 
in vector borne diseases. 
Job Requirement: Incumbent has to 
work in the field in one of the ten field 
stations of the IDVC project loçfat 

Ionapur Roufl Jabalpur, Flaipur, 
Ranch;. Bangalore, Chennat, Nadiad, 
Hardwar & Goa. 
Age: Below 48 years for OBC and 

relaxation in accordance with the Govt 
Rules in force 
Allowances as per IDVC Project Rules 

/ AlAv 2009 

&Sfla I 

at the ptacef posting are admissible. 
Application from employee working in 
the Centre/Govt. Departments, Public. 
Sector Undertaking and Govt. funded 
research agncies must be forwarded 
through proper channel. 

and 	oer Application 	forms 	th 
information can be obtained from the 
office ofthe Director, National 
instituteof Malaria Research, 22- 
Sm Nath Marg Dólhi-1 10054, and ha  
application forms duly completed in 
all respects may be sent on the same ____________________________________________ 
address on or before the last date 	canvassing by or on behalf of the purpose. The decision of the Director, 
alongwith a crossed Indian Postal 	candidates or to bring political or NIMR Wi!I. be- inal in this regard. 
Order (lPO) for Rs.25/- (Rupees. 	other outside influence 	with Candidtes called 	for 'personél 
twenty five only) payable to the 	regard to selection/recruitment discussion for the AS post, 2ndcl'ass 
Director, NIMR, Delhi (SC/ST ançi 	shall be disquallficatlbn. rail 	fare: by 	shortest 	route 	on. 
Councils employees are. exe'npted 

- Note: Since 	 is not óssible to call 'all, production of documents will be 
from this payment). Incomplete/late' 	the eligible candidates for the 'provided. 
applications'or thse without.post& 	interview/personal discussion, the davp 1405/4/2005 
orders will not be .èntêrtalned, :Any 	applicants will be'short-listed for this EN 4174 

Certified to be true Copy 
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NATIONAL INSTITUTE OF MALARIA RESEARCH 
Indian Council of Medical Research, 

22-Sham Nath Marg, Delhi:110054 

No: Admn/IDVCi'APPt/R5/SRS/398/061 	 Dt: 01.09.06 

MEMORANDUM  

(/09 

Oil 

u 

Subject:- Appointment of Sh. Khageswar.Padhan to the post of Research 
Scientist In the pay scale of Rs. 8000-275-1 3,500 under the 
"Integrated Disease Vector Control Project... 

The Director of the National Institute of Malaria Research is pleased to appoint 
Sh. Khageswar ,Padhan to the post of Research Scientist on a pay of Rs 8550/- p.m in 
the pay scale of Rs. 8000-275-13, .500 plus usual allowances as admissible for the IDVC 
Project staff, Sonapur. 

He is not entitled to transfer TA, joining time and joining lime pay under the rules 

Shri Khageswar Padhan will have to work any other places whenever 
posted/transferred in connection with the Project work as deemed necessary. 

The other terms and conditions of the appointment will remain same as issued by 
this Office from time to time and applicable to the staff members of IDVC Project. 

Sh. K.Padhai is hereby advised to report for duty to the Officer-Incharge,. 
National Institute of Malaria Research, IDVC Field Unit, P.O. Sonapur, District Kamrup, 
Assam:782402 immediately and not later than 15th  September,06. 

=ft- 
Sr.Admn.Officrifl j-
For Director 

hageswar Padhan, 
Research Scientist, 
National Institute of Malaria Research, 
IDVC, Field Unit, Sector-5, Rourkela:769002 
Orissa State 

Copy to: 
The Director-General, ICMR, New Delhi. 
Accounts Section, NIMR, Delhi. 
Bill Section, NIMR, Noida 
Establishment-Il 
Personal File of the employee concerned 
Dr.S.K.Sharma, Asstt.Director & Officer-Incharge, NIMR F/U Rourkela 
Dr. Vas De, Asstt.Director & Officer-lncharge, NIMR F/u Sonapur. 

Certified to be true Copy 
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1 I MAY 2009 

Concessions when posted to 
North-Eastern Region, etc. 

[Swamy's—FR&SR,Part-I] 

Certain special concessions and service benefits are admissible to officers 
transfcrred to the North-Eastern Region and Union Territories listed below and 
to officers posted to North-Eastern Council when they are stationed in the North-
Eastern Region. These concessions are also admissible to those on deputation 
to State Governments of Manipur and Tripura. 

I. Assam 	 6. Arunachal Pradesh 
Meghalaya 	 7. Mizoram 
Manipur 	 8. Andaman and Nicobar Islands 
Nagaland 	 9. Lakshadweep (1 & M) Islands 
Tripura 	 10. Sikkim 

1. T.A. and Joining Time 
(a) On first appointment.— For journeys to take up initial appointment, 

T.A. will be admissible to the Government servant and his family for the total 
distance as below- 

For journey by rail 	 ... Second Class fare. 
For journey by road 	 ... Ordinarybus fare. 
For journey to take up appointment 	Free sea passage plus rail / bus fare 
in A & N/L & M Islands 	... as above for journey within main land 

up to the port of embarkation. 

• (b) On transfer.— If the family does not accompany the Government 
servant, he will be paid T.A. on tour for self only for the transit period and will be 
permitted to carry personal effects up to -- rd of his entitlement at Government 
cost; or can have the cash equivalent of carrying -- rd of his entitlement or 
the difference in weight of the personal effects he is actually carrying and ...- rd 
of his entitlement, as the case may be, in lieu of the cost of transportation of 
baggage. Composite Transfer Grant will be admissible in any case. 

If the family accompanies him, he can draw the existing T.A., including the 
cost of transporting personal effects to his maximum entitlement irrespective of 
the actual weight carried. 

These provisions apply also for the return journey on transfer back from 
the North-Eastern Region/Union Territory. 

CONCESSIONS WHEN POSTED TO N-S REGION, ETC. 	293 

This concession is admissible only in cases of transfer from a station outside 
to a station in the N-E. Region and vice versa. it is not applicable from one 
station7

ceas
t:eage 

 within the region. 

•.(c 	for transportation of personal effects.— Higher rate of 
allow 	for 'A' class cities, limited to the actual expenditure, will be 
admissible to all Government servants for transportation of personal effects on 
transfer between two different stations in the North-Eastern Region/Union 
Territory not connected by rail irrespective of the fact whether they are having 
All India transfer liability or not. 

(d) Joining time while proceeding on/returning from leave.—Govemment 
servants proceeding on leave from the place of posting in the Region to a place 
outside the Region are entitled for the joining time as follows:- 

If the place ofposting in the Region is not a remoic locality.- 

(z) When the journey time between No joining time is 
the place of posting and the place admissible. 
outside the Region is 2 days or less. 

(ii) When the journey tune referred to Journey time in excess 
in (0 above is more than 2 days. 	of 2 days is allowed as 

joining time. 
If the place ofposting in the Region is a remote locality.- 

(:) Period of travel from the remote Journey time as pres-
locality to the specified station. 	cribed is allowed as free 

joining time. 
(ii) Period of travel from the specified Journey time in excess 

station to a place outside the of 2 days is allowed as 
Region. additional joining time. 

This concession is also admissible when the Government servants return 
from leave. 

2. Leave Travel Concession 
Government servant who leaves his family behind and does not avail 

transfer T.A. for the family will have the option to choose- 
Either: The existing LTC to Home Town once in a block of two calendar 

years; 
& The concession for himself once a year from the station of 

posting to his Home Town or place where the family is residing, 
and in addition concession for the family (restricted to the 
spouse and two dependent children only) also to travel once a 
year from the place of residence to the employee's station of 
posting. 

In addition, Government servants and families posted in the Region will 
be entitled to LTC on two additional occasions during their entire service career 

CertifJj-a 	be true Copy 

_.4dvocate 



t294 	 SWAMY'S NDBOOK-2008 
	 CONCESSIONS WHEN POSTED TO N.E REGION, ETC. 	295 

as "Emergenôy Passage Concession" and intended toenablethem and families 
(spouse and two dependent children) to travel to their Home Town or to the last 
place of duty from the station of posting or vice.versa in an emergency. These 
additional passages will be admissible by the entitled mode and class of travel 
as for normal LTC. . . . 

(c) Travel by air.— Officers drawingpayofRs. 13,500 and above and their 
families (spouse and two dependent children - up to 18 years for boys and 24 
years for girls) may perform the above LTC journeys by air as below- 

Officers posted in 	-- 
- 	

Between stations 

lrnphal/Silcha/AgàrtAla/ 
Aizawl/ Lilabari.and Kolkata 
Port Blair and Kolkata/Chennai 
Kavaratti and Kochi. 

3. Tenure 
(a) Fixed Tenure- 

For staff with service of 10 years or less 	Three years 
For staff with more than 10 years of service 	Two years 

Period of leave, training, etc., in excess of 15 days per year will be excluded 
in counting the tenure period. However, the period may be extended in exceptional 
cases in exigencies of public service or when the employee concerned is prepared 
to stay longer. Deputation allowance will be admissible during the extended 
period also. 

(b) Station of choice on completion of tenure.— On completion of the fixed 
tenure, officers may be considered for posting to a station of their choice as far 
as pOssible. 

4. Weightage for promotion, etc. 
(a) Eligible officers shall be given due recognition in the matter of-

(0 promotion in cadre posts; 
(ii) deputation to Central tenure posts; and 

(iii) courses of training abroad. 
(b) The general requirement of at least three years' service in a cadre post 

between two Central tenure deputations may be relaxed to two years in cases of 
meritorious service. 

(c) Entry In CR.— A specific entry shall be made in the CR of all employees 
who render full tenure of service. 

5. Children's Education Allowance / Hostel Subsidy 
If the children do not accompany the employee, CEA will be admissible up 

to class XII to children studying at the last station of posting or any other  

station where.they reside. If such children are put in hostels, Hostel Subsidy 
will be admissible without other restrictions. The concession is admissible to 
the officials transferred from One place to another within the North-Eastern 
Regio9so. 

6...Benefit of Two HRAs 
Colm l Gcwe 	. mployees posted to the specified States/Union 

TerriNnOsMMou i the N-E. Region who are keeping their families in rented 
houses or in their own houses at the last place of posting outside the N-E. Region, 
will be entitled to HRA admissible to them at the old station, and also at the 
rates admissible at the new place of posting in case they live in hired private 
accommodation irrespective of whether they have clauned transferT A for family 
or not subject to the condition that lured pnvate accommodation or owncd hiic 
at the last station of posting is put to bona fide use of the memhci s of thc I.unily 
These concessions are admissible also to those posted to Anthimn intl Nicob ii 
Islands and Lakshadweep. 

The benefit of two HRAs is admissible also to thosi. uuployu.s who on 
their transfer keep their families in the previous st4tlon in own/hired 
accommodation after vacating Government accommodation due to thur transft..r 
to N.E. Region, etc.—O.M No.2 (38)l2QOt-E.1I(B),dated24-9-2001 

Additional HRA should be based bri pay plus DP from 1-4-2004 
Those employees who have not been posted to the N.E Regionfrom outride 

the N-B. Region are not entitled to this.beneflt. 

7. Retention of. Qüàrters / Telephone 
Government accommodation.— The facility of retention of Govern-

ment accommodation will continue to be available. Licence Fee will be charged 
at normal rates whether the accommodation retained is the entitled type or 
below the entitled type. The facility of retention will be admissible for three 
years beyond the normal permissible period of retention. 

Residential telephone in the last station.— Residential telephone at 
the last station will be allowed to be retained on the condition that the rental 
and all other charges are paid by the officer concemed.—Appendix-9. 

8. Special Allowances 
Special Compensatory (Remote Locality) Allowance.— Please see 

Section6. 
Special (Duty) Allowance/Island Special Allowance.— Employees who 

have All India Transfer Liability on posting to (i) any station in the North-
Eastern Region comprising the States ofAssani, Meghalaya, Manipur, Nagaland, 
Tripura, Arunachal Pradesh, Slkkim and Mizoram will be granted Special (Duty) 
Allowance, and (ii) any station in the Island Territories of Andanian, Nicobar 
and Lakshadweep will be granted Island Special Allowance. (For rates and 
conditions governing the grant of these allowances see under 'Compensato,y 
Allowances' in Section 6). 

(1) North-Eastern Region 

Andaman and Nicobar Islands 
Lakshadweep 	.- -- 



Yours fatthfu114?, 

SIM. ep4YelI;;.9 

NtiOnaI Litttute of Malar1 esearch 
(Xnian CouncU ofMedicai Heeoardh) 

lLg34 Station 

sated : 

Ce 

1/ 41 

IN 	
2009 

I 
Sub I ft.Wfit *f double ImA as applicable to etaff pated in 

.H.E region regarding 

taken a hou.se on rent for zeei.dend1j purpoec at Sonapur, 
with a rent of :• 1,0010/4 per month., My faUy mombers would 
CoAtImup to . star In a . rented house . at cUrkoia.ere Z wàe 
Postoanle,rUer, 

The fore. I :roquest you., earnestly, to sanction double HRA 84 
to staff posted in North Eastern iegion who were 

previous%y posted outaide North Eastern Region as per rules., 

Thanking you, 

4 	4 

Certified to be true Copy 
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To, 
The Director 
ati6n41 Ift-SAIL'tute of Malaria fieeearcb. 

22, Sham Nath Marg 
seTh i -. 110 D!a4. 

(Through proper ChAnnel) 



P fi-Ae%Q Ye 
Off: (0361) 2786211 

Rest (0361) 2786019 (Notre Dame) 
Officer-in-charge 	 Fax: (0361) 2786072 

E-  mail: mrcassam©hotmail.com  

NATIONAL INSTITUTE OF MALARIA RESEARCH 
(Indian Council of Medical Research) 

Ministry of Health & Family Welfare 
SONAPUR, KAMRUP, ASSAM - 782 402 (INDIA) 

Our Ref 	 Dated :..2...fjoo 

The Officer Incharge 
National Institute of Malaria Research (ICMR) 
Sector —5, Rourkela 
ORISSA - 769 002 

Subject: Representation of Dr. K. Padhan/ residential quarter regarding 

Sir, 

I am forwarding the representation of Dr. K. Padhan, Research Scientist regarding 

vacation of family quarter allotted to him in Rourkela for your due considerations. 

ncerely, 

'\ &2 
(Vas 0ev) 
Officer-in-Charge 

ENCLS: AS ABOVE 
	 1 / AJAJ 

2009 

La 
Qer 	i-o,. 

2 	
flic1 ,92anc&o (71) i47Z.tI4 ~ -el ,e4f (siiL) Rouk.tJ 

P,N rCOO2 

Certified to be true Copy 
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BY REGISTERED POST 

To 

The Officer-in-Charge 
National Institute of Malaria Research 
Sector-5, Rourkela 
ORISSA, PIN - 769 ( 102 

(Through proper channel) 

Date: 26-03 

av 

l/4f 
-200,9 

Sub: - Vacation of Gcvernment accommodation - regarding. 

Ref: - Your notice No 2:4:2:07/155; dated 16.3.07 

Sir, 
The SAIL has allotted a number, of residential quarters in favour of The 

Director, Malaria Research Centre (NIMR) at highly subsidized rent and you have 

allotted one of those quarters to me by issuing a separate office order. The house rent 

and allied charges of these quarters are being deposited with the SAIL on behalf of:' 

the Director, NIMR. You have even deposited the house rent and allied charges 

officially after deducting the same from the salary of staff members on several 

occasions. Therefore the residential quarters are with the possession of the Director, 

NIMR and the allotment of quarter to me is considered as Go'iernrnem allotment. 

You have given me a notice to vacate the quarter immediately with the 

intention of allotting the same to another Scientist. You are supposed to follow 

Government rules on the subject before taking any further action. According to 

Government rules at. employee posted to North-Eastern Region can retain the 

residential quarter allotted to him, at his previous place of posting, for three years 

beyond the normal permissible period of retention without paying any extra charges. 

(Please refer Swamy's- FR & SR, Part-I). I may mention here that I have been 

receiving Special Allowances admissible to employees posted to North Eastern 
Region on the basis of the same rules. 

In view of my posting at a place in the North Eastern Region my entitlement 

for the residential quarter at Rourkela remains the same and I can retain the quarter 
for three years beyond the normal period of retention with out paying any extra 

charges. I have already informed the Director that my family members will continue 

Certified to be true Copy 
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- 	to stay at my previous place of posting, Rourkela vide my application dated 16-I1- 
2006. 

My sn and daughter are studying in Primary School and Oriya is the 1 

Language subject for both of them which is not in the syllabus of local schools at 

Sonapur, Assam. Secondly in view of the recent selective killings of the people from 

other states by some extremist groups and repeated bomb blasts in nearby areas I do 

not want to shift my family members from Rourkela to Sonapur and expose them to 
undesirable r:sks. 

Therefore I would like to inform you that I shall retain the residential quarter 
allotted to me for the bonafled use of my family members, for which I am entitled as 

per rules, until the normalization of the situation in Assam. There is no neezl to charge 

rent at market rate because I have not overstayed in the quarter. I request you to 
intimate the DGM (TS), RSP, SAIL accordingly. 

Thanking you. 

Yo 

K.Pa an, 
Research Scientist 

Copy to 	
NIMR, Sonapur. 

: 

I. The Director, NIMR, 22-Sham Nath Marg, Delhi- 110 054 
2. The Deputy General Manager (IS), Rourkela Stel Plant (SAIL). Rourkela, 

PIN-769 002 along with a brief extract of the relevant rules. 

1/ 
414y 

2 
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Off: (0361)2130920 

	

br. Vos bev 	 Res: (0361)2786019 
Ph. D. (Notre Dame) Cell: 09435345154 

	

Ocer.in-chaxge 	 E-mail: mrcassarn@hotmail.com  

NATIONAL INSTITUTE OF MALARIA RESEARCH 
(indian Council of Medical Research) 

Ministry of Health & Family Welfare 
Cwi, VIP Roan, Six MILE, GUWA1IATI -781 022 (INDIA) 

OurRef 	 Dated:...k42! 

/Sh.K.Padhan 
Research Scientist 
National institute of Malaria Research (ICMR) 
Chachal, VIP Road, Six Mile 
Guwahati - 22 

Subject: Payment of house rent regarding 

Dear K. Pad han, 

C •" 4- 

" 	

2009 

I am enclosing copy of communication received from OlC, NIMR, Rourkela, and that 
of Sr. Admn Officer, NIMR, Delhi both dated 5 August 2008, which are self 
explanatory in nature. You are advised to settle the outstandiig bills with the 
concerned authorities. 

Sincerely, 

(Vas Dev) 
Officer-in-Charge 

Copy for information to: 

The OIC, NIMR, Rourkela (This hasreference to your letter No. 2:4:2:08/ 316 
dated 5 Aug 2008) 

The Sr. Admn Officer, NIMR, Delhi (This has reference to yur letter No. AlP-
11(41)190 Vol.-11741 dated 5 Aug 2008) 



ti1 g j ftg stp iri 
/ 1d11lc1 0W qqw Piui giicti 	Under the administrative control of 

INTEGRATED DISEASE VECTOR CONTROL PROJECT 	 NATIONAL INSTIflTE OF MALARIA RESEARCH 
CTOR 5 ROURKELA - 76 002, ORISSA, INDIA 

F I EL D U N IT 	
SE 	

Emil .:mrcrkl@dataone.in 
Tel. : 0661 - 2647300 
Fax:0661 -2641207 

Ref:No.24:2:0t/ :5 11 
The Officer-In-Charge 
National Inshtute of Malaria Research 

cix -iiJe 
Vet 

f)ate:5..O8 

BY SPEEt 

The ;AiL(RSP),Qi -.No.H-82. Sector-2, Rourkola was a!lote to Mr.K. Padhan, and 

as per SAIL nks, he Jim been charged house rent at. tnket rti because he has not 

vaaied the quartet within two mouths of his leaving this place. We have received a 

demand notice bill (copy enclosed) for Rs'.60331.00 l:owards rent, water chargts and 

electricity charges of above mentioned staff quarter upto 30..08. Th.refore, it is 

requested to kindly instruct MrKhageswar Padhan, Research Scientist to deposit the 

abovosaui payment with SAIL under intimation to the undersigned at the earliest. 

An early action in the matter is required. 

Ti4tT 	jf* 
Cen&1, 	 TWbuna 

1 I MY 2009 

uwahat., Bench 
Flje1ic 

Yours sincerely, 

( r.S.K.Sharma) 
C)ffiver-Th-Charge. 

Delhi-] Ii) 054 for kind iniirmation and necessary action. 

Certified to be true Copy 
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NATIONAL INSTITUTE OF MALARIA RESEARCH 
(Indian Council of Medical Research) 
22-Sham Nath Marg, Delhi-110054, 

No.NP-1 1(41)190 Vol-lI 

Officer-in-charge 
National Institute of Malaria Research 
Field Unit, Sonapur 
Chachal, VIP Road, Six Mile, Guwahati 
Assam #781022 

Dated : Aug 05, 2008 
Ce 

1/ 1147 

Subject: Payment of house rent of SAIL(RSP) Qr. No. H-82, Sector - 2,Rourkela 
allotted to Mr. K. Padhan, Research Scientist at present posted at 
Field Unit, Guwahati, Assam 

Sir, 

This has reference to the letter No. 2:4:2:08/246 dated 9.6.2008 addressed to 
you with a copy to the Director, NIMR, Delhi by OlC, Field Unit, Rourkela on the 
cited subject. 

Please let this office know the action taken in this regard urgently. 

Yours faithfully, 

Sr. Admn. Officer 
For Director 

rLo 
PC .._' 

J 

Certified to be true Copy 

J12t__"A dvocate  



,.1 
To 
The Officer-in-Charge 
National Institute of Malaria Research 
Sector-5, Rourkela -769 002 

August 12, 2008 

(Through proper channel) 

Sub: - Payment of License Fees and allied charges in respect of the residential accom 

Ref: - Your Letter No. 2:4:2:08/316; dated 05/08/2008 addressed to the OIC, N!MR, Guwahati. 

Ce t 

1/ 
AlA 	

14 

2009 
 

Q/ 

156  National Institute of Malaria Research (Field Station) 
VIP Road, Chachal Six Mile, Guwahatj-781 022 

Sir, 

Please refer to your letter cited above wherein you have attached a b II for LICENSE FEES 
and allied charges in respect of the residential accommodation (Qr. No. H-82, Sector-2, Rourkela) 
allotted to me. The total amount of the bill is Rs.60331 (Rupees sixty thousand three hundred thirty 

one only) which includes current demand for the for the period 01-04-2002 to 30-06-2008 and 
arrears up to the previous quarter. 

Before this I had received another bill amounting Rs.5028 (Rupees ive thousand twenty 

eight only) towards the License fees etc. for the period 01-07-2007 to 30-09-2307 and arrears up to 
the previous quarter. I have already paid that amount through Receipt No. RSP'TS/47452; dated 19-

12-2007 (photocopies of the bill and money receipt attached). As such all the dues in respect of the 

residential accommodation until September, 2007 have been paid and there is some sort of error in 
the accounting of the bill provided by you. 

Therefore I request you to provide a detailed bill specifying LECENSE FEES, water charge 

and electric charges etc. (month wise) for the amount Rs.60,331/.. as claimed by you, so that I can 
take further action on the matter. An early action on this matter is solicited. 

Thanking you. 

Enclosures : As above 

You

Pan

0  

K.P 
Research Scientist 
N IMP, Guwahati 

Copy to: The Director, NIMR, 22 - Sham Nath Marg, Delhi - 110 054 with reference to the letter No. 
NP-11(41)/90 Vol-1/74I; dated 05-08-2008 for kind information and necessary etion. 

O3 Ocv .  

, 

Certified to be frue Copy 

1 4dvocate 



National Institute of Malaria Kesearch (Field Station) 
VIP Road, Chachal, Six Mile, Guwahati - 781 022 

:,yo: 
To 	 23d September 2008 
The Senior Administrative Officer 

National Institute of Malaria Research 
22—Sham Nath Marg 
Delhi - 110 054. 

(Through proper :hannel) 

Sub: - Payment of license fee/house rent, water charges and electric charges in resp 
Or. No. H-82, Sector-2, Rourkela. 

Sir, 

This has a reference to your letter No. A/P-11(41)90/266; dated 02-09-2008. You 

have stated that, I am not paying rent and other charges to SAIL. You have further asked me 

to settle the matter with the SAIL or else you would recover the amount from my salary. 

In this connection I may mention that the question of not paying house rent and 

other charges does not arise under any circumstance. I have been paying house rent and 

other charges as and when the bill for the same were provided to me by the Officer-in-

Charge, NIMR, FS, Rourkela. I have paid Rs. 2672/- vide MR No. RSPfTS/38308, dated 28-

02-2007, Rs.4044/. vide MR No. RSP/TS/39896, dated 10-05-2007 and Rs.5028/- vide MR 

No. RSP/TS/47452, dated 19-12-2007, on the basis of the bills provded by the Officer-in-

Charge, even after my transfer to NIMR, Sonapur/Guwahati. 

There is error in the amount of Rs.60,331 claimed by Dr. S.K. Sharma, OlC resulting in 

delay in the payment of the current bill. I have requested him to proiide a detailed bill 

specifying LICENSE FEE, water charges and electric charges for the amount of Rs.60,331 

(month wise) vide my letter dated August 12, 2008, endorsing a copy thereof to the 

Director, NIMR (copy of that letter enclosed for your reference). However, he has not 

provided the desired bill until today. I shall take necessary action after receiving the desired 

information from him. 

I woulc Ike to inform you that, RSP, SAIL has allotted three residential quarters 

including H-82, Sector-2 to the Officer-in-Charge, Malaria Research Centre, Rourkela, vide 

Allotment Order No. 30 and Ref. No. TS/NEA/2001; dated 27-03-200a, D. S.K. Sharma, OIC 

Page lot 2 

Certified to be froe 

a
, 	

Advocate 



has signed the occupation report of the quarter, dated 27-04-2001 and the quarter is with the 

possession of the Officer-in-Charge as per official record. (Copies enclosed for your reference). 

As per the terms of the allotment order the allottee is liable to pay rent @ Rs.1.05 per sq. ft. of 

plinth area (Rs 787.50 per month for a quarter having 750 sq. ft. plinth area) as applicable to 

Public Sector Undertaking Units. 

Therefore, I send herewith an account payee cheque (No.069948; dated 19-09-08) of 

UCO Bank, Rourkela for an amount of Rs. 14,256 (Rupees fourteen thousand two hundred 

and fifty six only) drawn in favour of the SAIL (RSP) towards LF/HR, EC and WC for the period 

01-10-2007 to 3009-2008 as per the terms of the allotment order. The split-up of the amount 

is given below: 

LF/HR @Rs.788/month x12 (October 2007 to September 2008):- Rs 9456.00 

WC 	@Rs. 50/month x 12 (October 2007 to September 2008):- Rs. 600,00 

EC 

	

	@Rs.350/month x12 (October 2007 to September 2308):- Rs.4200.00 

TOTAL :- Rs.14,256.00 

The electric charges are tentative and the excess payment/short fall, if any, on the basis 

of actual consurrptiDn will be adjusted in the subsequent bills. 

I request you to take necessary action for depositing the cheque with the RSP 

authorities and dispatching the original money receipt to me throu.h registered post. 

Therefore I request you not to recover the amount from my salary. 

Thanking you. / cel  

I / 414y 200g 

Enclosures: 
Cheque No. 069948; dated 19-09- 

Copies of the orders and letters mentioned at  

Page 2 of 2 

Rourkela. 

Yours  

K.Pran  

F.esearch Scientist 
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NATIONAL INSTITUTE OF MALARIA RESEARCH 
INDIAN COUNCIL OF MEDICAL RESEARCH 

22-SHAM NATH MARG, DELHI-110054 

No: A/P-11(41)90/ 	 Dated: October 1 

MEMORANDUM 
	

44,  
Sub: Paymeit of dues against quarter No 

Sh. K. Padhan, Research Scientist 
H-82, Sector - 5, Rourkela by 

This has reference to his application dated 23.09,2008 on the subject cited 
above. 

The cheque No. 069948 dated 19.09.2008 for Rs.14,256.00 (Rupees fourteen 
thousanc two hundred fifty six only) in favour of SAIL, RSP, Rourkela towards 
payment of dues against quarter No. H-82, Sector - 5, Rourkela allotted to 
him is returned herewith with the instructions that the payment may be sent to 
the concernec agency directly through Officer-in-charge Field Unit, Rourkela 
under the intimation to the undersigned within - 5 days from the date of 
receipt of this letter along with NO DUES CERTIFICATE FROM THE 
CONCERNING AGENCY OR OIC, FIELD UNIT, .OURKELA failing which 
action wil be taken as intimated in our earlier letter. 

This is the last and final order. No further correspondence will be entertained 
in this regard. 

E 
/ 	 Sr. Admn. Officer 

For Drcto 
/h.K.Padhan 

Researci-  Scientist. 	Through: OIC, NIMR, Field Unit, Guwahati 
NIMR,IDVC, Field Unit 
Chachal, VIP Road, Six Mile, Guwahati 
Assam # 781022 

C.C. to: 1. OIC, NIMR, IDVC, Field Unit, Rourkela 
2. OIC, NIMR, IDVC Field Unit, Guwahati 

Certified to be true Copy 

64;  :Advocate 
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2he Officer-in-Charge 	 Date 04-12-2008 
National Institute of Malaria Research 
Sector-5, Rourkela 

Sub: Payment of License fee, water and electric charges in respect of the Qr. No. H-82, 
Sector-2. 

Sir, 

Please find herewith a Cheque (No. 069949 ; dated 04-12-2008 ) for an amount of Rs 14,256 
(Rupees Fourteen thousand two hundred fifty six only ) drawn in favour of SAIL, RSP 
towards license fee, water and electric charges in respect of Qr No. H12, Sector-2 fo 
period from 01-10-2007 to 30-09-2008 as given below: Ce  

LF/HR @ Rs 788/month x 12 months = Rs 9456.00 
WC @ Rs 501 month x12 months = Rs. 600.00 
E.C. @ Rs 350/monthx12 months = Rs.4200.00 

' Akin 
Total = Rs 14,256.00 

It may be noted that all the dues in respect of H182, Sector-2 until 3)-09-2007 ( as 
the Bill No. 11/00015; dated 12-10-07 of the RSP providedby you ) has already been cleared  

vide MR No. RSP/TS/47452; dated 19-12-2007, The electric, charges being paid are tentative 	 ' 
and excess payment/short fall, if any, may be adjusted in the subsequent bill. 

It may be noted further that, the payment is being done as per the terms of the 
allotment order No. 30; dated 27-03-2001 which is still in force. 

I may request you is take necessary action for depositing the cheque with the RSP 

authorities and dispatching the original money receipt to me through registered post. 
Thanking you. 

Yours fait1 ,/ 

(K. Pradlian) 
Research Scientist 

Enclosures: Cheque No. 069949; dated 04-12-2008 of UCO Bank, Rourkela. 

Copy to : The DGM, Town, Services, Rourkela Steel Plant. for kind information. 

Certified to be true Copy 

0
-

.A.dvocate 



1&tfkI tq maw lei,iui gRctlnii 	 Under the administrative control of 

çl i &tiAftql ST1-T1T 11PT 

INTEGRATED DISEASE VECTOR CONTROL PROJECT 	 NATIONAL INSTITUTE OF MALARIA RESEARCH 
5 ROURKELA- 739 002, ORISSA, INDIA F I EL D U N IT 	 - 	

SECTOR - 	
E-mail :mrcrkl@dataone.in  

Tel. : 0661 - 2647300 
Fax :0661 -2641207 

Ref.No. 	. . 	
vate:2i.i z.uO 

Mr.K.Padhan 	 BY SPEED PO,L 
Research scientist  
National Institute of Malaria Research 	 / ee 
Field Unit 	 jr tra ..  

Guwahati 	 / 

L 
 

Qr.No.H-82.....reg. 
Sub: Payment of License fee, water & electricity charges in respect of 

Ref. Your letter dated 4.12.08. 

Dear Mr. Padhan, 	 r7t_'e'n'6  

With reference to your letter dt.4.12.08 alongwith a cheque for Rs. 14,256 in 
favour of SAIL RSP towards payment as mentioned above, Mr.M.K.Rao, TJDC & 
Mr.R.C.Sethi, Clerk were deputed to deposit the cheque & clarif' the matter with SAIL 
authorities. The SAIL authorities have told that Qr.No. H-82, Sec-2 is under illegal 
occupation as per SAIL rules and being charged market/penal rent. The total outstanding 
rent upto Sep'2008 is Rs.73927.00 as per details already provided to you. As the 
outstanding amount against you is quite high, therefore, RSP, SAIL has refused to accept 
your cheque with the so called terms mentioned by you in yourletter. 

In the circumstances and facts stated above your cheque no.069949 dt.4.12.08 for 
Rs. 14,256.00 is returned herewith and you are advised to deposit the market/penal rent 
as per details already provided to you. 

Officer-In-Charge 

Copy to: 	1. The Director, NIMR, Delhi 
The Officer-In-Charge, NTMR, FS, Guwahati 
The Deputy General Manager, Town Services, RSP, Rourkela 

CertifijL..0 be true COPY 
74,'7/r 
(5.Advocate 
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National Institute of Malaria Research 
(Indian Council of Medical Research) 
22, Sham Nath Marg, Delhi —110054. 

No. NP-i (4i)90//6'9 
/ 

BY COURIER 

Memorandum 

Sub: Recovery of dues for quarter no. H-82, Sector-2, Rourkela occupied by Shri K. 
F'adhan, Research Scientist. 

It has been noticed that Shri K. Padhari has occupied SAIL (RSP) quarter no. H-
82, Sector-2, Rourkela. Since he has been selected for the post of Research Scientist at 
NIMR Field unit Guwahati, he was relieved from his duties from Rourkela field unit on 
22 September, 2006. However, it is noticed that he is still occupying the quarter. As per 
SAIL rules, the occupants should have vacated the quarter from the date he left 
Rourkela. 

It is further noticed that he is having the dues of Rs. 83,077.00 towards the 
license fee and other charges upto 31st  December, 2C08 and this office asked him to 
settle the amount with the SAIL office and vacate the quarter immediately. But he has 
failed to do so. 

Under the circumstances mentioned above, OlC Delhi has decided to recover 
the dues of Rs. 83,077.00 in ten monthly instalments from his salary from the month of 
March onwards. He is further instructed that he should vacate the quarter immediately 
and dues, if any, after 31s  December08 should also be settled before vacating the 
quarter. 

(J.P. Verma) 
Sr. Admn. Officer 
For Off icer-Incharge 

K. Fadhan 
Researc Scientist 
NIMR Field Unit 
Guwahati 

Cc to: 

The OIC, NIMR Field Unit, Guwahati 
The dC, NIMR Field Unit, Rourkela 
Accounts section 
Bill section 

Certified to be true Copy 

J'J____Advocate 

6. 
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, u.4'ce 094 1 
Nattonal.l.nstjtiite of Malaria Research 

VIP Road, Chachal, Guwahafi - 781 022 
To 	 6th February 2009. 

National Institute of Malaria Research 	
ICen6W..- i 

(Through proper channel) 	 / 	I i MAY 2009 
Sub:. Representation for transfer —regarding. 

Respected Sir, Uwahatf Bench 
1 have been posted as Research Scientist in the National Institute of Malaria Research, Guwahati 

since 26-09-2006. PrIor to this Iwas posted at NIMR Field Station, Rourkela. I have alreadcompleted more 
than 18 years of service in the IDVC Project of NIMR. 

My son and daughter are studying in ciass-VI and class-Ill respectively at Rourkela. Both of them 
have opted for Oriya as the First Language Subject in schools which is hot available In the curriculum of any 
of the schools located at Guwahati. Because of this I am unable to bring my family members to Guwahati 
and I am subjected to a lot of mental stress. 

The weather of Guwahati is also not conducive to my health. This coupled with my mental stress 
has resulted In the deterioration of my health leading to frequent medical treatment. 

In addition to the above I have completed my full tenure of 2 years at a place in the North Eastern 
Region as I have completed more than 10 years of service in the organization and I am entitled for posting 
to a station of my choice. 

Therefore I request you, earnestly, to transfer me to Rourkela Field Station of National Institute of 
Malana Research for which myself as well as my family members shall be ever grateful to you. 

Thanking you. 

You 
 

K.Padhan 

Research Scientist 

Ref. 	 ............ 	 Date :- 

Forwarded to the Director, National Institute of Malaria Research, 22-Sham Nath Marg, Delhi—li 	4 for 
kind information and necessary action. 	 -A"" 

Officer-in-Charge 

S 	 National Institute cf Malaria Research 
IDVC Field Unit 

Chachal, Giwahati - 781 022 

Certified to be true Copy a
, 	

Advoco.ie 



a-- ~ I a- 
	,t'( ie',uA'reJ22., 

NATIONAL INSTITUTE OF MALARIA RESEARCH 
(Indian Council of Medical Research) 
22-Sham Nath Marg. Delhi # 110 054 

No. A/P-1i(41)/90/ /?' 	 Da:ed : March 18, 2009 

Memorandum 

Subject: Request for transfer of Sh. K. Padhan, Research Scientist from Field 
Unit Guwahati to Field Unit, Rourkela 

This has reference to his application dated 06.02.2009 on the subject cited 

above. It is regretted to inform that it is not possible to consider his request for 

transfer from NIMR, Field Unit, Guwahati to NIMR, Field Unit, Rourkela at 

present, due to administrative reasons. 

r*li 	r4 
HJ 

1 / AIAY 2006 

Padhan 
Ll  

Research Scientist 
NIMR, Field Unit, Guwahati 

Copy for information to 

OIC, NIMR, Field Unit, Guwahati 

Sr. Admn. Officer 
Officer-in-Charge 

Certified to be true Copy 

dvocate 
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NATIONAL INSTITUTE OF MALARIA RESEARCH 

(INDIAN COUNCIL OF MEDICAL RESEARCH) 
22 SHAM NATH MARG, DELHIA 10 054 

Application for seeking information under Right to Information Act, 2005. 

To No.1/2008 
Dr. R.C. Dhiman 
Scientist 'F' and CPIO 

PART-I 

Name of the Applicant 	 : Khageswar Pradhan 	 I 
Gender: Male/Female 	 : Male 

Father's / Mother's full Name 	: Lingaraj Pradhan 

Address for correspondence: H-82, SECTOR-2 
(with Pin Code): ROURKELA, ORISSA 

PIN-769 006 

094 355 52180, 094 382 47743 
Telephone/Mobile No. 	 : kpradhanmrcrkIredWmaiI.com  E-mail ID (if, any) kpradhan4gmaiI.com  

PART-Il 

1. Specify the particulars of the information 
sought for in a separate sheet:- 

2. Whether the information sought for is 
required to be supplied. 

In printed form. 
In diskette or floppy. 

3. Whether inspection of records also sought. 

4. Whether application fee Rs.10I- (Rupees 
ten only) paid and, if so, please specify 
mode of payment (Cash/Demand Draft! 
Indian Postal Order payable to "Director, 
National Institute Df Malaria Research, Delhi") 

a.. Please give details of the Demand 
Draft! Banker's cheque/Indian Postal 
Order enclosed. 

Declaration of the apølicant. 

Please see annexure-1 

The information is required to be sent to the 
address for correspondence in printed form 
and a copy of the same to be sent by E-mail. 

Yes, all the records in relation to the 
information sought, viith reference to the 
Points I & 3 of annexure-1 

Yes 
Indian Postal Order 

No:- 43C 688177, 43C 688178 Date:-23-09-08 
Post Office: - Khanapara, Guwahati -  22 

I am a bonafide citizen of India and owe allegiance to the sovereignty, unity and integrity of India and 
have not voluntarily acquired the citizenship of another country. 

Place: Guwahati 	 (Signature of tle applicant) 
Date: 23-09-2008 

c*f 
Cer 

1 I MAY 2009 

uwahat, ench 

('en i/led to be true Copy 

3';~~ dvocate 
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ANNEXURE—j 

Rourkela Steel Plant, SAIL (PSU) has allotted three residential quarters including 

the Qr. No. H-82, Sector-2 to the Officer-in-Charge, Malar a Research Centre, Rourkela, 

vide Allotment Order No. 30 and Ref. No. TS/NEAI2001; dated 27-03-2001 (Copy 
enclosed). The Officer-in-Charge has signed the occupation report of the Qr. No. H-82 

and the quarter is under the possession of the Officer-in-Charge as per official record. 

However, he has allotted the quarter to me for residential purpose by issuing an office 

order. Subsequently several other quarters were also allotted to the Officer-in-Charge 

vide allotment orders issued from time to time and the OIC has allotted these quarters to 

the employees of NIMR. The bills regarding license fee/ house rent, water charges and 
electric charges in respect of all the residential quarters and office building are made 
in the name of the Direclor and all the payments are also ione or behalf of the Director, 

Malaria Research Centre. 

As per the terms of the allotment order the allottee is liable to pay rent @ Rs.1.05 

per sq. ft. of plinth area (Rs 787.50 per month for a quarter having 750 sq. ft. plinth area) 

as applicable to Public Sector Undertaking Units. During December 2007 the OIC had 

provided me a bill for Rs.5028 towards the LF, WC and EC for the period 01-07-2007 to 

30-09-2007 including all the arrears until then. The amount (Rs.5328) has already been 
paid vide M.R. No. RSP1TS147452; dated 19-12-2007. Recently the OIC has further 

claimed an amount of Rs.60, 331 towards LF, WC and EC in respect of the quarter until 

30-06-2008. I have requested the OlC to provide month wise details of his claim vide my 

letter dated August 12, 2008 as I was not convinced about the justification of his claim. 

However, he has not provided the desired information until today. The S.A.O. has also 

asked me to settle the matter within one month or else he would recover the amount from 
my salary. 

I request you to provide the following information vis-a-vis the facts presented above 
within one month as stipulated in the RTI Act-2005. 

1. Amount of license fee/house rent, water charges and electric charges in respect of 

the Quarter No. H-82, Sector-2, Rourkela from January 2006 to June 2008. The 

information is to be provided month wise under the columns amount due, amount 

paid and balance to be paid, if any. If the amount of house rent is variable in 

different months, the nature of the rent i.e license fee, subsicized rent as applicable 

to PSUs/ autonomous organizations, market rent, panel rent etc. should also be 

Page2of3 

ii MAY 2009 

Guwahatj Bencip 



. L — 
mentioned against each month. The units of electricity consumed and rate per unit 

in different months should also be given for electric charges. 

Certified copies of rules/guidelines (only the relevant portion) on the basis of which 

the rate/amounts of house rent, electric charges etc. have been determined. 

Certified copies of all correspondence between Officer-in-Charge, Rourkela Steel 

Plant, Director, MRC/NIMR and Mr. K. Padhan, ARS/RS in respect of the Or. No. 

H-82, Sector-2, Rourkela. Please attach a duly signed list/index of the 

letters/correspondence provided. 

Please provide information on the nature of the rent in respect of the quarters. In 

other words whether the rent of Rs.1.05 per sq. ft. of plinth area (Rs 787.50 per 

month for a quarter having 750 sq. ft. plinth area) is the license fee, subsidized rent 

as applicable to PSUs/ Autonomous Organizations or market reflt? 

Please provide a certified copy of the Rules or a duly signed statement on the 

Rules governing the payment of House Rent Allowances to the employees of NIMR 

and IDVC Project. I request you further to inform me whether an employee of NIMR 

is entitled for HRA when he is provided with a quarter by a Public Sector 

Undertaking at a subsidized rent and/or is not paying rent at market rate? 

v//v 
(Signature ofthe applicant) 

I Cen 

11 

 

MAY 

L__uwaii ?3r'ch 

Note: 
Although I am not required to give reason for seeking information under Rfl Act, I would like to give reason for the same in order to avoid any lcifld of 

misunderstanding. Or. S.K. Sharrna. OIC has threatened me to disnnect water and electric supply to the quarter and even remove my family members 

from the quarter physically. I need the information urgently in order to protect myself and my fsmly ,  members from he harassment of Dr. S.K. Sharnra. 

(This note may not be treated as a part of the application) 

Page3of3 
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STEEL AUTHORITY OF INDIA LIMITED 
ISPAT BHAWAN, LODHI ROAD 

NEW DELHI — 110 003 

Application for seeking information under Right to Information 

To 
Shri G.G. Gautam, 
AGM (Personnel) & CPIO 

PART-I 
Khageswar Pradhan 

1. Name of the Applicant 

ere 2L( 

Ce< 

-200,9 
/ / 

2. Gender: Male/Female 

3, Father's I Mother's full Name 

Address for correspondence: 
(with Pin Code): 

Telephone/Mobile No. 
E-mail ID (if, any) 

PART-Il 

1. Specify the particulars of the information 
sought for in a separate sheet:- 

2. Whether the information sought for is 
required to be supplied. 

In printed form. 
In diskette or floppy. 

3. Whether inspection of records also sought. 

4. Whether application fee Rs.1OI- (Rupees 
ten only) paid arid, if so, please specify 
mode of payment (Cash/Demand Draft! 
Indian Postal Order payable to 
Authority of India limited, New Delhi") 

a. Please give details of the Demand 
DraW Bankers cheque/Indian Postal 
Order enclosed. 

Declaration of the applicant.  

Male 

Lingaraj Pradhan 

C/o Mr. P.K. Das, House No. 15, 
MONI MUGDHA NAGAR, CHACHAL 
P0: - KHANAPARA 
GUWAHATI - 781 022 

094 356 52180 
kpradhan4©gmail.com  

Please see annexure-1 

The information is required to be sent to the 
address for correspondence in printed form 
and a copy of the same to be sent by E-mail. 

Ho 

Yes 
Indian Postal Order 

No:- 43C 686181, 43C 668182 Date:-23-09-08 
Post Office: - Khanapara, Guwahati- 22 

I am a bonafide citizen of India and owe allegiance to the sovereignty, unity and integrity ,91 India and 
have not voluntarily acquired the citizenship of another country. 

Place: Guwahati 	 (Signature o'the applicant) 
Date: 23-09-2008 

Page 1 of2 
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ANNEXURE-1 

Steel Authority of India Limited has several steel plants located in different parts of the 
country with residential colonies. In addition to providing residential accommodations to its own 
employees, SAIL also provides residential accommodations to Central Government Departments 
Autonomous Organizations and other Public Sector Units depending upon the availability of 
surplus quarters. Therefore it is expected that SAIL may have certain policies/guidelines for 
providing residential accommodations to Central Government Departments, Autonomous 
Organizations and other Public Sector Undertakings. 

In this context I request you to provide the following information under Sectio,-6 of the RTI Act-
2005 within the time frame stipulated in the Act. 

Certified copy of SAIL Rules governing the allotment of residential qartes to Public Sector 

Units, Central Government Departments and Autonomous Organizations; rates of license 
fee/ house rent at subsidized, market and panel rates applicable to these organizations; 
definition of retention of/overstay in quarters in the cortext of the above Rule; terms and 
conditions for retention of quarters by the employees of the respective Organizations; 
terms and Condition for charging house rent at market rate and panel rate 

When a number of quarters are allotted/handed over to a Central Government I 
Autonomous Organization or PSU and the quarters are with the possession of the 
concerned Department/organization the subsequent allotment of quarters by the H.O.D. of 
the respective Department/organization to its employees is to be governed by which Rule 
i.e. SAIL Rule or the Rule of the respective organization? 

Certified •opy of the guidelines for action to be taken by SAIL against the 
Department/organization to which quarters have been allotted or against the employees 
who have been allotted SAIL quarters by Head of the Departments of the respective 
organizations for delay in payment of house rent due to dispute crier the charging of house 
rent at market and panel rate. This information should be provided with special reference to 

the case in which a Steel Plant under SAIL has allotted a number of quarters to an 
autonomous organization under Central Governmenj PSU and the Head of the 

Department of that Organization has allotted quarters to its employees. 

A Steel Plant under SAIL has executive flats with a plinth area of 750 sq.ft.. The Steel Plant 
provides such executive fIats to its own employees and Central! State Government 

employees at a nominal license fee of Rs.62 per month. However, the same executive flat 
is provided to PSIJs and Autonomous Organization at a rent of Rs.1.05 per sq. ft. per 
month (Rs.778.50 per month). Please provide information on whether the rate of Rs.1.05 
per sq.ft. per m3nth is license fee, subsidized rent or market rent? 

•1  
2009 	 (Signature of the applicant) MAy 	I 
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National Institute of Malaria Research 
(Indian Council of Medical Research) 

2 Nanak Enclave, Radio Colony 
DELHI-110009 

/COA 
 

I 
I 

RTI
A.  
 /08 

Shri Khageswar Pradhan 
H-82, Sector-2 
Rourkela, Orissa 
PIN-769006 

1 / 1114y 206q 
/ 

27, 20I) 

Subject: Supply of information under RTI Act 2005 (Your letter No 1/2008). 

Sir, 

Reference to your lettcr No 1/2008 received on 271h  Sept 2008, on the above mentioned 
subject, the information required by you is being provided as under: 

The details of the house rent being charged by SAIL in respect of Qr.No.H-82, 
Sector-2 is attached herewith. Mr. K. Padhan was relieved from Rourkela field 
station on 22.9.2006 and as per SAIL rules market/Penal rent from the defaulter 
party has to be charged beyond 2 months of overstay. In respect of SAIL quarter 
No. H-8 2, Sector-2, the market/penal rent is being charged w.e.f. 23.1 1.2006. 

There is no codified Rules for allotment of RSP quarters to non-employees. 
Allotment of RSP quarters to non-employees is done on the request from 
State/Central Institutions on a case-to-case basis on the approval of MD, RSP and 
in case of defaulting parties, market/Penal rates are charged as applicable to SAIL 
employees. 

All correspondence between Officer-In-Charge and Mr.K.Padhan regarding 
Qr.No.H-82, Sector-2 has also been duly communicated to RSP(SAIL) and 
Director, NIMR and the original letters of correspondence on the matter are 
already with Mr. K. Padhan. 

The amount charged by SAIL @ Rs.l.05 per sqft. plinth area of house is the 
monthly house rent being paid by NIMR staff occupying SAIL quarte:s, 

Certified to be true Copy 

A~'Advocate 



5. HRA to the employees of NIMR and IDVC are being paid as per Govt. of India 
rules. HRA to NIMR/IDVC staff staying in SAIL quartets is being paid in the 
light of the judgement delivered on 30.6.2003 by Hoo'ble CAT, Jabalpur on O.A. 
No.268 of 1998. (Summary judgement as appeared in Swainys news 2/2004). 

Points mentioned in footnote are not being attended as the applicant has mentioned that 
"This note may not be treated as a part of the application". 

It may be noted that the appellate authority on administrative matters is Mrs Brij Bala, Sr 
Administrative Officer, ECD I & II, Indian Council of Medical Research, V 
Ramalingaswami Bhawan, Ansari Nagar, New Delhi-110029 

/ 	 ours faithfully 
I Ce, 
I 

/ 	 (Dr R C Dhiman) 
I 4 II I Scientist F & PlO, NIMR 

'i 
2009 	

/ 	 For Director Y  

End: As stated aboveL_ 
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r 301It 35 lftm iIT6 	STEEL AUTHORITY OF INDIA LTD 

BOKARO STEEL PLATI 
Jic1 9TT 	 ISPAT BHAWAN 

twt 1-. 	 DIST BOKARO(JHARrJLAND) 
 GRAMBOKSTEEL 

FAX NO.06542-2 40227 
No. BSLIRTI-492/08- '3 	Dated: 10.11.2008 

To 
Shri Khageswar Pradhan 
C/o Mr. P .K. Das, 
House No. 15, 
Monei Mugdha Nagar, 
Chanchal, PlO. Khanpara, 
Guwahati - 781022 

1 I MAY 2009 

tswah.3t1 '3e:iei 

Sub: Your application dated 23.09.08 received from PlO SAIEN'ew Delhi 

Sir, 

In response to your application above referred, information received from 
concerned department in four (4) pages in annexed herewith. 

Yours faithfully, 
For SAIL,Bokaro Steel Plant 

(P.S.Dviwedi) 
AGM (Pers-RTIIVIP RefIPQ) & PlO 

End: As above. 

Certified to be true Copy 

a  — 2~ dvocate 

Idw 
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nt-'ise reply in the context of Bokaro Steel Plant is as 

Allotment c quarters to other PSUs. Central Government departments and autonoo n's 

organizations is done on case to case basis, depending on its individual merit, with ilie 
approval of the competent authority. Copies of house rent charged from these 
organizations is enclosed as annexures I & II. 

Definition of overstay in quarters allotted to the aforesaid organizations and the tiles 
thereof pertaining to the terms and conditions of retention of quarters by their 
employees is governed by their own organizational policies. 

When a number of quarters are allotted / handed over to Central Govt /autonoriit'us 
organizations or with PSUs and the quarters are with the possession of the concerned 
department/organization, the subsequent allotment of quarters by the HoD of ilie 
respective departmeniiorganization to its employees is to be governed by the rules of 
the respective organization. 

4. BS L does not have an' executive flat with a plinth area of 750 sq feet. Hence , we 
are unable to comment on the referred rent of Rs 1.05 per sq feet per month. 

1 

It 



-5'... 
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Reply to Point No. 3 

The auottee Departmentj organization is wholly responsible for payment of 
dues to SAIL/BSL. Due care is taken for amicable settlements of all 
disputes related to bills. However, bill revision 'is taken up on the merit of 
the individual case. 

It is expected that clearance of dues, be given priority over settlement of 
disputes, i.e. bill- disputes can not be the bésis for non-paymenU delay 'in 
payment of dues in general. Bill, revision is 'also taken up even after 
clearance of dues, based on the merit of case. 

Penal actions, (e.g. disconnection of electricity supply from the premises, 
cancellation of allotted premises etc) are being taken for cases of Non-
payment / dalay in payment of dues. 

/ 
00 

/ /1 

44- 
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FEEL AUTHQRTY OF INDIA LiD. 
lOURKELA STEEL PLANT 

- .a769O11, Fax: 662liOO5,c3rarn 

To 
ri Khagewar Pr.dhan, 

Qr.No. H82, 
Sectc,r2. 
exrek- 79C0. 

Dear Sir,  

'r1'tLye zw 

6 
ef.No.Adxn /RI/ 7 / 343 G 	 Date: 21.11.2008 

1 /  

'7 
P1eae refer to your anoIicacjoy 	 2( '8 'mrde iridey Riht tr Jriformato Act. 'hmh has 5een fo -warde 	1: 	/iGM(Pernrie1 & PlO. SAiL Oorpr'ate Office, 18 Floor, Sc:oe Mina , axr'i Naga: - , i'i.rcv DOILi \iOe no 	TI, P 425(A (2' (8 	daeo 30 2018 seeking'c 

1LIj6Ifl,,UO 

S:eci Authority of lnd 	! '~ =- S' severa' StCCi eIant io djffeeri 
parts Of the country with res denrai CQiOnUS, in 	ddtion to nro"id;q 
iesidsntia aCcomrrodat - 	s own em:yes &JL asc provcs 
residents ar,oc -ryudat;c,ns v.cOe ntrai Co vern• -oen Oaoarrne:,ts 
Auoncmous Orauisations and othe -  Pubc ector Units depe dino upon ths ava lat-i ;;ty of surplus resiciontal corrmc:j.atior to Central Gcvernrn; 
Dept-ñ€i' 	 otter P 	o Unaertak;gs. 

r ths COMM re4uest you to crcn the followrto ircrrnaticn 	.cr 
Sectiri 6 of the RTI Act2005 wthm toe tme fran - c stpt.0ated r the Act 

Oertifed copy of SAIL RUICs governing the aflctrnent cf residenti 
quarters to Pubuc. Sectcr Units, CeUtrai Covern - ent Dep 	cots a - U 
PL:tOnorraus Orcanizations; rota of icense feeThouse rent at SLhdiZyd 
ma ket and oanel rates eD!ic2e to these orqsryzaons deOnitL: --  :-
retention ofioverstay in qu to - s r rPo ' - te.x o the above 
and cor:r:il; )rs nr retenic 	:n': 
orqnrs-on, terms sun =Awkn fc ohs r;ru; hr-use re t a t nari<st rar and pane;  atp- 
When a number of quarters as aIIoltdiharcied over to a Cnrtrsi 
O:..ernr'fonorno,s 

 
Chgankadcn •n PSU arIc the quarters ar w 

:...'_. 
Sub5equen si!olment of qvi:ters :- 	 -t 	ropo.c 
DesrT1entiOrQs:jation tuits eryWyem i s t c,  06 UO'/8r0e. Ni ViUcb 

i.e. S.it fus cwe ft,e of 

Cono f..(,) 

nil- ri 	:nt- 	 - 
Re2i. Offl i cc . !S)). 	 P..nJ. '-e; Deli. ... 

Certified to be true Copy 

6re--~ dvocote 
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jri1-76901 1 ,r:O66i-251oo854 
S1EEL AUTHORITY OF INDIA LTD. 
ROURKELA STEEL PLANT 
Rourkela-769011, Fax: 0661-2510085,Gram-ISPAT 

(2) 

Certified copy of the guidelines for action to be taken by SAIL against 
the 	 to which quarters have been allotted or 
against the employees who have been allotted SAIL quarters by Head 
or the Departments of the respective organizations, for delay In 
pavrnen of house rent ce o dispute uvCr the charirgino of iouse rent 
at merknl and panel rate. This informahon should e provided with 
special referent to the case in which a Steel Plant under SAIL has 
allotted a number of quarters to an autonomous organization undey 
Central GovernmentjpSu and the Head of the Department of 
Orgaiisation has aUotted quarters to its employees. 	 / 

A Steel Plant under SAIL has executive flats with a plinth arof 750 
sq.ft. The steel Plant provides such executive flats to\

notwr employees and Central/State Government employees at an 
license fee of Rs.61/ per month. However, the sarna executive flat 
provded to PSUs and Autonomous Orgarisation at a rent of Rs.1.05 
per sq.ft. per month (Rs.778.50 per month). Please provide information 
on wnether the rate of Rs.1.05 per sq.ft. per mortb is license fee. 
subsidized rent or market rent? 

On receipt of the cost towards fee for pr)viding iiforxnatior. tb e iriformatjons as available are enclosed. 

Yours Sincerely, 

roor- 

/, 

Enc.i: As above 1. 1 page) 

6c2 
GettrbM44enec/ 

Central Asst. Public Information Officer 
Roui-keia Steci Plant 

Rourkela 

----.-.------ 	 - 
Appcai Cir, be iei 	liii 3C aws, befo First Appe1iat Authority, 

Sri aibir Singh. Ecutive DirectorPOA1 RourkeFa Sta1 Plant. Routke!a. 

*., 	tl4 10003 
Regd. Oiflc 	i3pat. i3iu;ai. L.c 	Ro:d, Nev. De'hI.. 
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Enclosure 	4at41. ik 0Q8  

..Poliit -h2 	tenns of al1otnint arc as niutually agrcd upon and stated in 
secti 	Allotment Ordet's. 

Pornt. -- 	 f default in payment ofientals & other charges, Ietferq are issued 
to higher autorities for releasing payments asking for vacation and if 

.......................:rqued, allotment is cicel1ed• 1  action for eviction under due process of 
!aw.i&.tsken. 	...... - 

.... 	ohit•4::j:—Rs:LO5 per sqfL.Per montfris.chirged.in  respect of such qrs. towards 
LicenceIee only .  

OPY  

LIX 
:. 	 ... 	

. 

'0 
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(d) That any action taken by the respondents was not stignialic and some were 

for the sake of public interest and it cannot be said that the decision taken 
by the Respondents, against the applicants had suffered from iâe of 

illegality. 

) That before traversing the paragraphs- of the--Original Application the 
respondents would like to Preliminary Oijection the Hon'bie Tribunal- may 

be pleased to treat the same as an integral part of the Written Statàment 

.Preinthiary 1ONection 	 - 
Tat the present GA has been filLed by the applicant seeking 

sanctioning- of 4ble--'.--nd also staying the recovery of the  amount 

towards the licence fee for retaining the accommodation is totally 

untenable, fafse frivolous, having no merits It is submitted that the 

applicant is well aware if the fact that he while posted at Rourkela he was 
allotted a residential quarter only during his tenure at the said Project i x.  

IDVC Project and his engagement in the said Project was purely ad-hoc 

and temporary post of Assistant Research Scientist and as such after -- 	- 	- 
leaving the said Prcject at tourkela, he is náthei mititled 10 retain the 

said quarter nor he can claim -double FlI - In-these circumstances,- the 
-present OA is not mantainabie and liaile to be dismIssed. 

That.'it is alsà-a matter of record that the applicant was -working in a 

project and his engagement is co-terminus with the said Project and this 

1ict was duty intimated to him at the time of his engagement and as- uch 

he is not entitled- to the relief claimed.. 

3.. That the applIcant is not a. -regular : - p1oy of JCMR. Since the 

-applicant not regUlarly -appcinted - with the ICMR . to NIMR, he is not 

entitled to the beneiits, which are admissible to the rgular employees -of 
•ICMR. 	

S 	 S  

Officer-In-Charge 
National institute of Malaria -Research 

IDVC Field -Unit 
Chachal, Guwahati - 781 022 
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~That the claim of the applicant with respect to doübieHRA since le is  
posted in North Eastern Region is not permissible as he  isLot a centrDal 

Goernment employee. The said benefit is available only to the cen•á 
Government ernpoyees who are posted in North eastern Region. 

/ 

\5• /That . th reteniion of the quarter at theprevious iiaee f posting for 
three years beyond the normal permissilie period and sanctioning of 
double HRA is applicable only to the permanent regular emIqyes and 
the ternponry and adhoc employees like the applicant herein, cannot be 
equated with the regular employees_mms of granting such benefits 
and, therefore, the applicant is not entitled to the benefits as claimed by 
the applicant. 

hat.the house allotted to the applicant being a,project enivloyee is the 
çroperty of Rourida Steel Plant (Steel indi(jdzcsameis 
not government quarter and the ahlottees of such accommodation are to 
be governed by the rules :f  SAIL and(not by the Central Governmen 
Rules and as such the Respondents have no right Over the propeiy owned 
by SAiL. 

7. That the arplicant  applied of the post pursuant to the advertisemeiit 
and was selected for the temporary post of Research Scientist in .IIJVC 
Projectal NIMR Field Uiiit at Ghati. The termsand conditions oi'his 
engagement wete as applicable to temporaiy JJDVC project emçloyees. 
The applicant was duly informed of this fat at the time of his interview 
and alSo the engagement and be gave his x sent to the same and jàined 
the post at Guwàhati. In thee circumstances, he is estopped froth seeking 
double KRA on the basis of temporary appc ill: cut. 

H 

Of ficer-In-Charge 
National Institute of Ma1ariaRsearh 

IDVCFieIdIinit 
Chachal, GuWah6ti-781422 

0 
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8:. That the st f the applicant at Guwahati is not risIng out of the 

transfer, rather e fresh engageiient on his application and selection for 

the post of 4Guwahati. and in these circumstances be is not entitled to the 

bnefitof transfer or retention of the ivatter at a prvious station. T: is is 

without pr judice to the contentions of theRespondents that the applicant 

IS not .a regular employee. 

9: That siiwe the, residential quarters belong to SAIL; the same as per the 

rules are liable to be vacated and handed back to SAIL within two 

wlwwla, oth 	enam*etrent is to be charged 

iexcess ' odof stay in the quarter The applicant was relieved 

from i ourkela on 22.9.2006. He was, thereforc,issueda_Memorandum 

dated 463 2007 to vacate the quarter so that the same is allotted the 
., 	 , (ntendei. Since be had failed to vacate the quarter, he bad become 

an unauthorized occupant with effect from 23 11 2006 and as such liable 

to pay.the penal rent at the market rate f;Rs 20i- Icr month from 
23 ii 2006 to 542007 and at the revised rate at Rs 3,0001- per month 

with effect frorn6..4.2OO7 till the vacationftbe.qikr&r. The applicant 
hás.neitlier:paid The rent nor vacated the qüailer illegally oc upied Fy him 

and in these circumstances he is liable to.vácte thd py The penal rent. 

and this Hon'ble Tribunal, with due respect would not like to interfere m 

the orders of recoveiy of rent and vacating of the quarter by the applicant 

10. That with regard to the statment inadeiri paragraph I of the OA, the 

answering respondents beg to submit that. in view, of the .Prelirninaiy 

	

Oljection made above the applicant is not en titled to 	refueL 

fl. That.. with regard x . the statement made in .pargraph 2 and .3 of the 

OA, the:respondnts beg to offer nocommenf 

Officei-i n-Charge 
National Institute of MalariaResearb 

iDVCFieId.I.Jnjt. 
Chachal,Guwahati -.78102 
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12 That with regard to the statements made In paragraphs 4 1 to 4 5, the 
answering respondents do not admit anything contrary to the record of the 
case. 

I 

13 That with regard to the statement made in paragraph 46 of the OA, 
the answer ng respondents beg to state that as per agreement with the SAIL 
authorities, the rent is charged during the allotment penod on a subsidized 

rate but as per the rules aftei the occupant does nor vacate the quarter after 

cessation of his engagement with the Project he is liable to pay the market 
rate for such unauthorized occupation of the quarter .  

14 That with regard to the statement made in paragraph 47 of the OA, 
the respondents beg to offer, no comment on it 

15 That with regard to the statement made in paragraph 48 f the lox 
the respondents beg to submit that the contentions made in this pam are 
wring It is submitted that the dues of the quarterunder illegal occupation 

of the applicant weic paid by the applicant ducetly to SAiL which is 
evident :from The rent receipts annexed with 'this reply 'as 

16. That with reg ird to the datement,  made in paragraph 49' óftheOA 
the answering respondents beg to submit that contents of the para are 

matter of record However the engagement at Gu'wahati is not transfer of 

the apilicant. 

17 That with regard to the statement made in paragraph 4 10 of the OA, 
the answenng respondents beg to stibmit that concesional benefiuI arc 
,available only  to the Cetittat em1oyes 'osted at Nórth 

Officer-In-Charge 	/ 
National Institute of Malaria Researh 

.JDVC Field U,nit 
Chachal, Guwahati - .781 '022 

- 	 - 
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Eastern Region but the applicant being not s is not entitled to the said 
beitefits. 

iS That with regard to the statement made in paragraph 4 11 of the OA, 
the answer ng.  rspon ents beg to offer no coinnient. 

1,9..That with regard to the statement made in paa&aph 412 of the OA, 
the respondents while denying the contentions made therein beg to submit 
that it is not a case of transfer of theapplicant, rather pursuant to the 
advertisement, he applied for the post of Guwahati It is also denied that 

S  SAIL authorities are not entitled to recover tie market rent Et is submitted 
that since the applicant alas become ilIOg4Ib&upqnt he is liable to pay the 
penaf rent as per the*  rules It is further submitted that the contention of the 
applicant that the quarter allotted to him is not required by the Respondents 
is also untenable as the said quarter is required for theScientists working at 
it.%JUI IU 

20 That with regard to the statement made in paragraph 413 of the OA, 
the answering respondents beg to offer no comment 

2L That with regard to the statement made in paragraph 4 14 ii the OA, 
the respondents beg to submit that it is stated that althodgh the appliant 
bad cleared all the dues but since he was an unauthorized occupant of the 
quarter after joining Guwabati plojeci, he is liabid to pay the penal rent as 
per the rules 

22 That with regard to the statement made in paragraph 4 15 of the OA, 
the answering respondents beg to submit that the contents of this para are 
matter cf record. However, the details of 	 a Ôutft of rent 
to be çaid by the applicant were duly intimated to him. 

Of ficer-in-Chdrge 
National Institute of Malaria Researct 

IDVC Field Unit 
S 	 Chachal, Guwahati - 781022 
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That with.regard to the statement rnade'in..]paragphs 4.16 to 4.21 of 

the OA. the rçspondents beg to offer no comment. 

That with, regard to the statement made in paragraph 4.22 of the AC), 

the respondents beg to state that the contents of the pam are wrong and 

denied; The applicant is not an employee of NIMR, as alleged and hence is 

not governed• by The rales •;app1iabe to the Central 'Government 

employees It is a matter of record that the applicant pursuant to the 

adver-ftselftent applied for IDVC Guwahali ?r ject; and his 'appointment 

being totally ad-hoc and cotenninus with the 'project cannot claim the 

beaefit"of the CentrdGoventment rules. 

'That with regard to the statement made in paragraph 4:23 of the OA, 

the.answering respondents beg to offer no comiiient. 

26: That with regard to the stateit.iade:ht pargrap14i4 of the OA, 

the answering respondents beg to submit that the contentions raised in this 

para are totally wrong and denied It is submitted that since the tesidential 

houses alktted to NIMR staff Róurleia are the property of SAIL, the same 

is governed by their rules and not by. the Central Government rules The 

respondents have no iight over the property owned by SAIL 

27 That with regard to the statement made in paragraph 425 of the Ok 

the answering respondents while denying the conleithons made therein beg 

to rely an refer 'upon the statemen' náde abàve. 

28. That with regard to the 'statement made in. "rah 4.26 of the Ok 

the answ ring respondents beg to submit that the contentions 'of the pam 

N~~ Ti?- 	. 
Officer-In-Charge 

National Institute of Malaria Research 
IDVC Field Unit 

Chachal, Guwahati - 781 022 
, 	 S 
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are wrong hence denied. The applicant is not lenfitled to double HRA as 

claimed by him 	 - 

29 That with regard to the statement made in paragraph 427 of the OA, 

theansering. respondents beg to state that the contents of this paral are 

wrong hence denied There is no violation of Articles 14, 16 and 39 of the 

Constitution of India as alleged by the applicant 

30., That with regard to the statement made inparagraph 4.28 of the OJ, 

the respondents while denying the contentions made therein beg to submit 

that th' nr picait has failed to make out a case.:forininidiiections. 

31 1 hat with regard to the statement made in paragraph 429 of the OA, 

the answering respondents deny the contentions made therein and beg to 

submit that the quarter allotted to the applicant during his posting at 

Rourkela is not pemusible to be retamed by him añer he has joined at 
GiAwahati Project 

32 That with regard to the statement made in paragraphs 430 to 4 32 of 

the OA, the answering respondents beg to submit the contents of these 

paras are wrong ince denied 

33 That with regard to the statement made in paragraph 5 of the OA, the 

answering respondents beg to s'ubmit that none of the grounds as raised by 
the applicant are tenable in the eye of law s such the applicant not to 

entitle to any relief. The grounds are repetitive in nature and have di4y 
been RpIkd to in the Preliminary Objections as well as in the preceding 

paras The applicant is not entilled to any relief. 

S 	
Officer-In-Charge 

- 	 National Institute Of Malaria Research 
IDVC Field Unit 

Chachal, Guwahati - 781 022 
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34 That with regard to the statement made in paragraph 6 and 7 of the 

OA, the answering respondents beg to offer no comment. 

35 That with regard to the statement made in paragraph 94 the OA, the 

answering respondents beg to submit that in view oldie submissions made 
herernaboove. tb applicant is not entitled to tht relief as prayed lot by bun 

in this para 

36 That with regard to tle statement made in paragraph 9 of the OA, the 

answering respondents beg to submit that the applicant is also not entitled 

to the interim relief as prayed for by him in this para. 

37 That in view of the submissions made above the applicants are not 

entitled for double HRA T. present OA is de*id ".d.fnent hence liable to 

be dismissedwith cost 

Officer-In Charge 
NatonaI Iflstitute of Malaria Resarch 

• 	 • 	•• 	lPCFieid Unit ..... . 

Chachal, Guwahati - 781 022 



I] 

S 	7 
VERfrCATION 	 S  

Va' 	' aged 

about 	 years 	at 	presónt:..,: 	as 

,who is one of the respondents and taking steps in this ease, being 

duly authonzed and competent to sign this verification for all respondents, 

do hereby solemn'y affirm and state that the statement made in paragraph 

. 	 aretrue  

to my knoWledge an 	bebef, those made in paragraph 

t 2 2- 	being matter of records, are 

true to my mfotmation denved there from and the rest ae my humble 

submission bfore his Humble Tribunal I have not suppressed any material 

fact. 

And I sign this ven&ation tln -_L2_th day of 	20C)9at 

Val 
DEPONbiT 

Officer-In-Charge '• 
National Institute of Malaria Researb 	S  

IDVCFieidlJnj 	 S  
Chachal, Guwahati 781022 
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SThLIJWTh O1UTY OF WPU 
ROURKELA STEEL PLANT 
Rnr-TC') 0 i 1. 	No. : 10085. 
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• 	____________ 

Rf1No. Law/C A-86/O/7 
•.Dte : 

Section Officer (Judidl) 
Central AdffinistraUve Tribunal 
Guwahati Bench 
Guwahati-S 

Sub 

Sir, 

Pursuant to your notice dtd 2O8r2OO9, the written statement 
rep'y of respondent.No.4 is fed herewith which may kindly be take 
into record K Pradhari -v-UO 
& Ors.) and the same may kindly, be placed before the Hon'be 
Bench. 

Yours faithfully 
For SAIL, Rourkela Steel Plaiit 

End.: Asabove 
N23mo 

(J<.ash) 
Sr Manager (Law) 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBJNAL: 
GUWAHATI BENCH : GUWAHAfl 

ORIGINAL APPLICATION NO.86/2009 

Sri Khageswar Pradhan 	 ... 	 Applicant 

-versus- 

The National Institute of Malaria 
Research and Ors. 	 .... 	 Respondent 

WRITTEN STATEMENT ON BEHALF OF THE RESPONDENT NO.4 

Most respectfully states: 

That Respondent No.4 is neither a Government 

Department/Government and as such there is no scope for 

the Hon'ble Tribunal to exercise jurisdiction over this 

Respondent. 

That the application is misconceived, devoid of merit and is 

not maintainable against this respondent. 

That Steel Authority of India Limited a Public Sector 

Undertaking has several Steel Plant in different State with 

colonies for its Staff and Officers. In addition to providing 
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residential accommodations to its own employees, SAIL as a 

gesture of good wiH, also provides residenti& accommodations 

on licence basis to Central/State Government Departments, 

Autonomous Organisatlons and other Public Sector Units 

dependIng upon the availability. Normally on transfer/release 

from Rourkela such persons vacate the building so occupied to 

the SAIL authorities through their departmental heads and 

clear the dues towards house rent, electricity etc. 

That the Officer In-charge of Malaria Research Centre, 

Rourkela requested this respondent for providing few building 
I PA 

for occupation of their employees and accordingly on 

(B. 	 27.3.2001, Qrs.No.H/82, Sector-2 of SAIL, RSP was allotted 

* Regd Ho.398J 11 on lIcence basis in favour of the Officer Incharge, Malaria 

Rsearch Centre, Sector-S and thereafter the said building in 
OF 

turn was allotted by the said centre to the applicant vide order 

dtd.18,4.2001 for his occupation during his stay at Rourkela 

(Orissa). 

That the Officer In-charge of NIMR, Rourkela issued a notice 

to the applicant on 16,3.2007 to vacate the Qrs.No.H/82, 

$ector-2 since the applicant was transferred from Rourkela 

and as it was required for another SclenUst who joined at 

9 Rourekla on transfer. The applicant defied the instruction and 

continwe4 to occupy unauthorisedly Insplte of repeated order, 

direction, memorandum Issued to hIm by his Administrative 
'V 	 Authority. Inspite of repeated orders, memorandums issued 
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by the Officer-in-charge, Malaria Research Centre, Rourkela 

the applicant did not vacate the said quarter. The applicant 

was directed vide letter dtd,27.2.2009 to pay an amount of 

Rs.83,077/- towards licence fees and other charges to this 

respondent and vacate the said quarter immediately. It 

appears, Sr Administrative Officer, New Delhi also directed to 

recover the dues of Rs.83.077/- in ten monthly installments 

from his salary commencing from the month of March-2009. 

6. 	That it is humbly submitted as per the policy/rules of this 

respondent in case of transfer of an occupant who was given 

a quarter for use on licence basis, he is to vacate the said 

quarter within 2 months or else he is liable to pay market 

rent as prescribed till vacation. The applicant failed to vacate 

the said quarters within the stipulated time. Therefore the 

applicant is liable to pay the market rent for the period he is in 

OF unauthorised occupation. Also he is liable for eviction under a 

proceeding under the provisions of Public Premises (Eviction 

of Unauthorised Occupants) Act, 1971, since the house in 

question is a public premises. 

That the ground mentioned in the application filed by the 

applicant are not sustainable in law since the applicant has 

no right to occupy the quarters after his transfer and this 

respondent is entitled to charge market rent and seek his 

eviction upder due process of law. 

7. 
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8. 	That the avermentS made in para-1 to 9 of the application 

save and except matter of record are denied. The petitioner 

is not entitled to any relief as claimed for therefore the 

application is liable to be dismissed. 

d4 PAN 
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By the Respondent No.4 
through. 

2 
Place: 	 (Sl(aswati Tripathy) 

Date 	5q4 	 Asst.General Manager 
Town Services, NEA & PPC 
SAIL, Rourkela Steel Plant 

VERIFICATI ON 

I Shaswati Tripathy, D/o. Dr. Debendra Nath Tripathy working 
as Asst. General Manager(TS) NEA & PP Court under Steel Authority 
of IndiaLimited, Rourkela Steel Plant, do solemnly verify and 
declare that what have been stated in paragraph 1 to 8 above are 
true to the best of my knowledge, belief and on the basis of official 
records. 

This verification is signed by me on this the 23td day of 
September, 2009 in my office at Rourkela. 
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OF 

I Shaswati Tripathy, D/o. Dr. Debendra Nath Tripathy working 
as Asst. General Manager(TS) NEA & PP Court under. Steel Authority 
of India Limited, Rourkela Steel Plant, do hereby solemnly affirm 
and state as follows. 

That I am one of the principal officer of the Respondent No.4 
and being acquainted with the facts of the case, I am 
competent and duly authorised to swear this affidavit on 
behalf of the defendant company. 

That the facts stated in para-1 to 8 of this written statement 
are -true to the best of my knowledge and based on official 
records. 

s" 

; 
	

DEPONENT 
Place: 
Date : 2415t11 

Solemnly afflmicd and 
on Identification by 

VY~ .A&Ocate 

T14 2-1 
r1l. 

Govt. Of Orissa 



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH:: GUWAHATI 

Original Application No. 86 / 2009 

;
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Sri Khageswar Padhan 

-Versus- 

The National Institute of Malaria Research & Ors 

IN THE MATTER OF:- 

Rejoinder by and on behalf of the applicant to the 

written statement submitted by the Respondents 

No. 1, 2, 3 & 5 in O.A No. 86/2009. 

REJOINDER FOR AND BEHALF OF THE APPLICANT 

That I am the applicant in O.A No. 86/ 2009. The copy of the 

written statement filed by the respondents no. 1, 2, 3 and 5 as served on my 

counsel, has been perused by me and I have understood the contents thereof. 

That save and except the statements that are specifically admitted 

U c 

	

	ç 10 herein below all the averments as made in the written statement, under reply, 

are categorically denied. 

That with regard to statement made in paragraph A (a) of the 

written statement, under reply, your deponent begs to offer no comments. 

That with regard to statement made in paragraph A (b) of the 

written statement, under reply, your deponent denies the same and states that 
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the instant Original Application has been filed bonafide and to secure the ends 

of justice. 

That with regard to statement made in paragraph A (c) of the 

written statement, under reply, your deponent denies the same and states that 

the Original Application being based on substantive and material grounds the 

applicant is entitled to the reliefs claimed in the Original Application. 

That with regard to statement made in paragraph A (d) of the 

written statement, under reply, your deponent denies the same and states that 

That with regard to statement made in paragraphs B. 1 and B.2 of 

the written statement, under reply, your deponent denies the same and states 

that the averment by the respondent authority that the engagement of your 

deponent in the IDVC Project as the Assistant Research Scientist was purely 

adhoc and temporary and as such he is not entitled to claim the benefit of 

double House Rent Allowance is false and untenable. The deponent is holding 

the post against which his functioning on a substantive basis and as such the 

rules and provisions of law applicable an employee of the NTh'IR and ICMR is 

applicable in case of the deponent also. 

That with regard to statement made in paragraph B.3 of the 

written statement under reply, your deponent denies the same and states that he 

is substantively holding the post of Research Scientist in the NIMR, which 

organisation is under the all perverse control of ICMR which in turn is under 

the direct control of the Ministry of Health and Family Welfare, Government 

of India. It is pertinent to mention here that the respondents have admitted to 

the fact that the reliefs claimed by the deponent is admissible to an employee 

of the ICMR, but is not admissible to employee not appointed with the ICMR 

on a regular basis. The ICMR is also an autonomous organisation under the 
Government of India and the Rules applicable to Central Government 

employees, if applicable to the employees of the ICMR the same are also 

applicable to the employees of the NIMR and the applicant is entitled to the 

reliefs claimed in the Original Application. 

911 ~ 
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That with regard to statement made in paragraph B.4 of thL 

written statement under reply, your deponent denies the same and reiterates 

and reaffirms the statement made in paragraph - 8 of this rejoinder. 

That with regard to statement made in paragraph B.5 of the 

written statement under reply, your deponent denies the same and states that he 

is holding the post of Research Scientist in the NIMR on a substantive basis 
and the rules made applicable to the employees of the ICMR and NIMR is also 

applicable in the case of the deponent. It is only because of the applicability of 

the said Rules, the deponent was allowed to occupy the quarter allotted to him 

at Rourkela. If the statements made by the respondents herein are taking on its 

face value, than the deponent could not have been allotted the quarter tat was 

actually allotted to him for occupation at Rourkela. The said quarter was 

allotted to him at Rourkela was so allotted to him by applying the rules 

applicable to the employees of the ICMR and NIMR. 

That with regard to statement made in paragraph B.6 of the 

written statement, under reply, your deponent denies the same and states that 

the quarter allotted to the applicant is the property of the Rourkela Steel Plant, 

Steel Authority of India Ltd. (SAIL). However, the said quarter' and many 

others have been licensed by the SAIL authority to provide accommodation for 

the employees of the NIMR. Further, the payments as regards the House rent 

and other allied charge is made on behalf of the Director, NIMR. Thus in view 

of the fact that the quarter has been licensed to the NIMR by the Rourkela 

Steel Plant, SAIL authorities and is not used by the SAIL employees and the 
SAIL Rules shall not be applicable to the aforesaid quarters. It is pertinent to 

mention here that the respondent authorities have been allotting the quarters to 

the incumbents concerned in the NIMR by applying the rules applicable to its 

employees and not the rules that are applicable to the SAIL employees. 

That with regard to statement made in paragraph B.7 of the 

written statement, under reply, your deponent denies the same and also does 

not admit anything that is inconsistence and/ or contrary to the records of the 

case. 
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That with regard to statement made in paragraph B.8 of the 

written statement, under reply, your deponent denies the same and states that 

his appointment and positing as a Research Scientist in the IDVC project at 

Sonapur, Kamrup, Assam (now at Chachal, Guwahati) is in the nature of 

continuation of his previous engagement as an Assistant Research Scientist, 

Malaria Research Center (Now NIMR) at Rourkela, Orissa. It is pertinent to 

mention here that only those incumbents who had worked in the NTMR under 

the IDVC project could apply for the post of Research Scientist and the project 

itself was under the direct control of the ICIvIR. 

That with regard to statement made in paragraph B.9 of the 

written statement, under reply, your deponent denies the same and reiterates 

- and reaffirms the statements made in Para- 4.12 and further states that the. 

averment as regards your deponent being an unauthorised occupant is false and 

frivolous as the said quarter No. H-82, Sector — II was duly allotted in his 

favour by the NIMR, ICMR authority vide issue of order bearing No. 2: 4: 2: 

2001 / 174 dated 18.04.01 (Annexure — 5 of the Original Application). 

That with regard to statement made in paragraph B.10 of the 

written statement, under reply, your deponent denies the same and states that 

the preliminary objections raised by the respondent authority is misplaced and 

mis-founded and that the instant Original Application has been filed bonafide 

and to secure the ends ofjustice. 

That with regard to statement made in paragraph B. 11 of the 

written statement, under reply, your deponent reiterates and reaffirms the 

statements made in the paragraph —2 and 3 of the Original Application. 

That with regard to statement made in paragraph B.12 of the 

written statement, under reply, your deponent denies the same and reiterates 

and reaffirms the statements made in paragraph — 4.1 to 4.5 of the Original 

Application. 

That with regard to statement made in paragraph B.13 of the 

written statement, under reply, your deponent denies the same and reiterates 

V 
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and reaffirms the statements made in paragraph 	4.6 of, the Original 

Application and states that the averment that he is liable to pay the market rent 

is misfounded and misplaced as the incumbents posted in North-Eastern 

Region is entitled to the benefits of Double House Rent Allowance. Further, 

the averment that the deponent is an un-authorised occupants is false and 

frivolous. Further it is stated that there is no agreement between the NIMR 

authorities and SAIL authorities that market rent is required to be charged on 

posting of an incumbent allottee to other place. Be that as it may, there is no 

cessation of engagement of the deponent with the project and he is still 

engaged in the project. In fact the SAIL authorities are concerned with receipt 

of their licence fee from the NIMR authorities and they are no way concerned 

or connected with the selection of candidates for allotment of quarters by the 

NIMIR authorities to its employee. 

The deponent craves leave of this Hon'ble Tribunal 

to direct the respondent authorities to produce the copy of 

the agreement stated in the paragraph under reply before 

this Hon'ble Tribunal to the time of hearing of the case. 

That with regard to statement made in paragraph B.14 of the 

written statement, under reply, your deponent reiterates and reaffirms the 

statements made in the paragraph- 4. 7 of the Original Application. 

That with regard to statement made in paragraph B. 15 of the 

written statement, under reply, your deponent denies the same reiterates and 

reaffirms the statements made in the paragraph- 4.8 of the Original 

Application. 

That with regard to statement made in paragraph B.16 of the 

written statement, under reply, your deponent denies the same and reiterates 

and reaffirms the statement made in paragraph - 4.9 of the Original 

Application and further states that your deponent's engagement as Research 

Scientist at IDVC Project, NIMR, Guwahati is in continuation of his previous 

engagement as Assistant Research Scientist at IDVC project, NIIVIR Rourkela. 
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That with regard to statement made in paragraph B.17 of the 

written statement, under reply, your deponent denies the same and reiterates 

and reaffirms the statements made in the paragraph - 4.10 of the Original 

Application and also the statements made in the paragraphs 8 and 11 of this 

rejoinder. As such he is entitled to avail the concessional benefits conferred 

upon the Central Government Employees posted at North-Eastern Region. 

That with regard to statement made in paragraph B. 18 of the 

written statement, under reply, your deponent reiterates and reaffirms the 

statements made in paragraph - 4.11 of the Original Application. 

That with regard to statement made in paragraph B.19 of the 

written statement, under reply, your deponent denies the same and reiterates 

and reaffirms the statement made in paragraph - 4.12 of the Original 

Application and further states that your deponent' engagement at Guwahati is 

in continuation of his previous engagement as Assistant Research Scientist at 

Rourkela and as such he is entitled to consequential benefits arising out of his 

posting in the North-Eastern Region. It is only the employees who had 

experience of working in the IDVC projects were eligible for applying for the 

post of Research Scientists which the applicant is presently holding. 

That with regard to statement made in paragraph B.20 of the 

written statement, under reply, your deponent reiterates and reaffirms the 

statement made in paragraph - 4.13 of the Original Application. 

That with regard to statement made in paragraph B.2 1 of the 

written statement, under reply, your deponent denies the same and reiterates 

and reaffirms the statement made in paragraph - 4.14 of the Original 

Application and further states that is not an unauthorised occupant and as such 

he is not liable to pay penal rent. On the contrary he is entitled to the benefit of 

double House Rent Allowance which is one of the consequential benefits 

arising out of his posting in the North-Eastern Region. 
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That with regard to statement made in paragraph. B.22 of the 

written statement, under reply, your deponent reiterates and reaffirms the 

statement made in paragraph - 4.15 of the Original Application. 

That with regard to statement made in paragraph B.23 of the 

written statement, under reply, your deponent reiterates and reaffirms the 

statement made in paragraph —4.16 to 4.21 of the Original Application. 

That with regard to statement made in paragraph B.24 of the 

written statement, under reply, your deponent denies the same and reiterates 

and reaffirms the statement made in paragraph - 4.22 of the Original 

Application and also the statements made in the paragraphs 8 and 11 of this 

rejoinder. Moreover, his engagement in Guwahati is in continuation of his 

prior engagement at Rourkela. 

That with regard to statement made in paragraph B.25 of the 

written statement, under reply, your deponent reiterates and reaffirms the 

statement made in paragraph - 4.23 of the Original Application. 

That with regard to statement made in paragraph B.26 of the 

written statement, under reply, your deponent denies the same and reiterates 

and reaffirms the statement made in. paragraph - 4.24 of the Original 

Application and further states that the allotted quarter is not subject to the 

SAIL Rules but is governed by the Rules that are applicable to the employees 

of the ICMR and NIMR Central Government Rules as the quarter in question 

has been licenced by the SAIL authorities to the NIMIR authorities for 

allotment to its employees. 

That with regard to statement made in paragraph B.27 of the 
written statement, under reply, your deponent denies the same and reiterates 

and reaffirms the statement made in paragraph— 4.25 of the Original 

Application. 

That with regard to statement made in paragraph B.28 of the 

l
written statement, under reply, your deponent denies the same and reiterates 
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and reaffirms the statement made in paragraph - 4.26 of the Original 

Application. 

That with regard to statement made in paragraph B.29 of the 

written statement, under reply, your deponent denies the same and reiterates 

and reaffirms the statement made in paragraph - 4.27 of the Original 

Application and further states that the act of charging market or penal rent 

from your deponent is arbitrary and illegal. 

That with regard to statement made in paragraph B.30 of the 

written statement, under reply, your deponent denies the same and reiterates 

and reaffirms the statement made in paragraph - 4.28 of the Original 

Application and further states that the Hon'ble Tribunal was pleased to pass an 

interim direction on 14.05.09 on being satisfied with the contentions made by 

the deponent in the Original Application as regards his grievances. 

That with regard to statement made in paragraph B.3 1 of the 

written statement, under reply, your deponent denies the same and reiterates 

and reaffirms the statement made in paragraph - 4.29 of the Original 

Application and the statements made in the paragraphs 8 and 11 of this 

rejoinder. 

That with regard to statemnt made in paragraph B.32 of the 

written statement, under reply, your deponent denies the same and reiterates 

and reaffirms the statement made in paragraph.— 4.30 to 4.32 of the Original 

Application. 

That with regard to statement made in paragraph B.33 of the 

written statement, under reply, your deponent denies the same and reiterates 

and reaffirms the statement made in paragraph - 5 of the Original Application 

and further states that the grounds raised are substantive and material and as 

such your deponent is entitled to the reliefs prayed for in the Original 

Application. 
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That with regard to statement made in pa i:âph  B.34 of the 

written statement, under reply, your deponent reiterates and reaffirms the 

statement made in paragraph —6 and 7 of the Original Application. 

That with regard to statement made in paragraph B.35 of the 

written statement, under reply, your deponent reiterates and reaffirms the 

statement made in paragraph - 8 of the Original Application and states that 

your deponent is entitled to the reliefs as prayed for in the Original 

Application. 

That with regard to statement made in paragraph B.36 of the 

written statement, under reply, your deponent denies the same and :states that 

the Hon'ble Tribunal was pleased to grant interim relief as prayed for by the 

applicant in the Original Application vide the order dated 14.05.09. 

That with regard to statement made in paragraph B.37 of the 

written statement, under reply, your deponent denies the same and states that 

the applicant is entitled to the benefit of double House Rent Allowance and all 

the reliefs prayed for by the applicant in the Original Application. 

Verification!- 

V 
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VERIFICATION 

I, Khageswar Padhan, aged about 49 years, son of Late Lingaraj Padhan, 

resident of Chachal, Guwahati-22, Assam, do hereby solemnly affirm and 

verify that I am the applicant in this instant application and conversant with the 

facts and circumstances of the case, the statements made in paragraph 

i-oj 

are true to my knowledge; those made in paragraphs 

are true to my information 

derived from the records and the rests are my humble submissions before this 

Hon'ble Tribunal. 

And I sign this verification on this the 2 lay of 	2010. 

(J DEPONENT 
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Original Application No. 86 / 2009 

Sri Khageswar Padhan 

-Versus- 

The National Institute of Malaria Research & Ors 

IN THE MATTER OF:- 

Rejoinder by and on behalf of the applicant to the 

written statement submitted by the Respondent No. 

4 in O.A No. 86/2009. 

REJOINDER FOR AND BEHALF OF THE APPLICANT 

	

1. 	That I am the applicant in O.A No. 86/ 2009. The copy of the 

written statement filed by the respondent no. 4 as served on my counsel, has 

been perused by me and I have understood the contents thereof. 

That save and except the statements that are specifically admitted 

to herein below all the averments as made in the written statement, under reply, 

are categorically denied. 

	

3. 	That with regard to statement made in paragraph 1 of the written 

statement, under reply, your deponent denies the same and states that your 

deponent is an employee of the NIMIR, ICMR and as such the rules of the 

SAIL does not hold the field in his case. Further, NIMR is subject to the 

~el  
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jurisdiction of this Hon'ble Tribunal and as such the contention that the 

Hon'ble Tribunal does not exercise jurisdiction in this Original Application is 

devoid of any merit. 

That with regard to statement made in paragraph 2 of the written 

statement, under reply, your deponent denies the same and states that the 

instant Original Application is based on substantive and material grounds and 

as such your deponent is entitled to the reliefs prayed for in the Original 

Application. 

That with regard to statement made in paragraph 3 of the written 

statement, under reply, your deponent begs to offer no comment, but does not 

admit anything that is contrary or inconsistence with the records of the case. 

That with regard to statement made in paragraph 4 of the written 

statement, under reply, your deponent reiterates and reaffirms the statement 

made in paragraphs 4.6 and 4.8 of the Original Application. The residential 

accommodations provided to the employees of the NIMIR have been so 

provided by the SAIL authorities to the NIMR and the rules applicable to the 

employees of the NIMR would be applicable towards occupation of such 

residential accommodation by an employee of the NIMR. The interest of the 

SAIL is limited to the extent of receiving their dues in time towards providing 

such residential accommodation to the organisation of NIMR. The applicant is 

not adverse to paying the monthly dues for occupation of the quarter in 

question, but the authorities are declining to accept the same and is charging 
rent towards occupation of the said quarter at market rate, which the applicant 

is not required to pay in terms of the provisions that are applicable in the case. 

That with regard to statement made in paragraph 5 of the written 

statement, under reply, your deponent denies the same and reiterates and 

reaffirms the statement made in paragraph - 4.12 of the Original Application 

and further states that he is not an unauthorised occupant, as averred in the 

written statement, as he is entitled the benefit of double HRA arising out of his 

posting in the North- Eastern Region. 

~e/ 
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1 	 That with regard to statement made in paragraph 6 of the written 

statement, under reply, your deponent denies the same and states that the 

service condition of your deponent is not governed by the SAIL rules but by 

the Central Government Rules, which confers upon him the benefit of double 

I-IRA and as such he is not liable to pay market or penal rent. Further, your 

deponent raises a query as to why proceedings under the Public Premises 

(Eviction of Unauthorised Occupants) Act, 1971 has not been initiated if your 

deponent is an unauthorised occupant, as alleged by the respondent authorities. 

That with regard to statement made in paragraph 7 of the written 

statement under reply, your deponent denies the same and states that the 

grounds raised in the Original Application are substantive and material and as 

such he is entitled to the reliefs prayed for in the Original Application. 

That with regard to statement made in paragraph 8 of the written 

statement under reply, your deponent denies the same and states that the 

Original Application being bonafide and filed for securing the ends of justice 

your deponent is entitled to the reliefs prayed therein. 

Verificationl- 
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VERIFICATION 

I, Khageswar Padhan, aged about 49 years, son of Late Lingaraj Padhan, 

resident of Chachal, Guwahati-22, Assam, do hereby solemnly affirm and 

verify that I am the applicant in this instant application and conversant with the 

facts and circumstances of the case, the statements made in paragraph 

are true to my knowledge; those made in paragraphs 	- 

are true to my information 

derived from the records and the rests are my humble submissions before this 

Hon'ble Tribunal. 

And I sign this verification on this the 2 9lay of 	2010. 

DtPONENT 
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	 Original Application No. 86 / 2009 

4J' 0 FEB 201 	 Sri Khageswar Padhan 

Guwahati Bench 
	 -Versus- 

The NatiOnal Institute of Malaria 
Research & Ors. 

IN THE MATTER OF: 

An additional Affidavit by and on 

behalf of the applicant to bring on 

record materials in support of the 

claims as made in the Original 

Application. 

ADDITIONAL AFFIDAVIT 

1. 	That the applicant is filing the instant additional affidavit to bring on 

record certain materials which have a bearing on the claims made by him in the 

Original Application. 

That the National Institute Of Malaria Research with its head quarter at 

New Delhi has 10 Regional Centr (Field Stations) located at Rourkela 

(Orissa), GuwahafFAssam), Ranchi (Jharkhand), Raipur (Chhati shgarh), 

Jabaipur (M.P), Nadiad (Gujarat), Chennai (T.N), Bangalore (Karnataka), 

Haridwar (Uttaranchal) and Goa. These Regional Centers were established in 

the year 1986 as per the requirement of the National Vector Borne Diseases 

/ Control Program, Government of India depending upon the prevalence of 

malaria and other vector borne diseases in the area. Therefore, the Rourkela 

Project is not different from the Guwahati Project. Further, IDVC Project i not 

a time bound ad-hoc project. The Science and Technology Mission Project on 
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"Integrated Control of Malaria, Filariasis and other Vector Borne Diseases"( 

in short IDVC Project) was one of the Five Science and Technology Mission 

Projects, having direct relevance to the socio-economic development of the 

country, was announced and approved by the then Prime Minister of India 

during Seventh Five Year Plan in the year 1986. The Project was allocated to 

the Malaria Research Centre (renamed National Institute of Malaria Research) 
- ft 

under Indian Council of Medical Research, ;Ministry of Health and Family 
- a a-- 	 -- - 

Welfare, Government of India. Recently the Project has been included as an 
ft 

intramural activity of Indian Council of Medical research in the Eleventh Five 

Years Plan. The Project which was initiated in the Seventh plan has already 

continued up to Eleve 	larifbr25 years) and there is noindication that it 
- will - 	i be closed n the near future. The IDVC Project of National Institute of 

Malaria Research provides the National Vector Borne 

Diseases Control Program (in short NVBDCP) which is operational in the 

country since independence as a permanent program of the Government of 
Ilk 

- 

India under different names such 	Nt1oria1 Malaria Eradication Program 

(NMEP), National Malaria Control Program (NMCP) etc. for the control of 

malaria, filariasis, dengue, Japanese Encephalitis, Kala-zar and other Vector 

borne diseases. 

3. 	That the National Institute of Malaria Research follows Central 

Government Rules on all service matters of IDVC Project employees. Recently 
.--- ----- - 

the applicant had requested the Public Information Officer of National Institute 

of Malaria Research to provide information on rules and regulations governing 

the service conditions of officers and other employees working in IDVC 

Project of National Institute of Malaria Research , Indian Council of Medical 

Research vide his application dated April 10, 2009 (No. 2) under RTI Act - 
2005. The PlO did not provide the desired information within the stipulated 

time as a result oflthe applicant filed a complaint before the Central 

Information Commissioner. The Central Information Commissioner was 
meow 

..--- - 

pleased to issue direction to the P10 vide Order No. CIC/AD/C/2009/9005 10, 
to provide the desired information within 15 th July2009. In compliance of the 
direction of the Central Information Commissioner, the PlO, NTMR, New 

Delhi has providedtheRulesandRegulations governing the service conditions 
- 
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of IDVC Project employees including the Rules on special concessions and 

allowances admissible to employees posted to North-Eastern Region vide his 
Letter No. RTI-91/09 dated 31.07.2009. 

The PlO has stated that Rules on special concessions and allowances 

admissible to employees of IDVC Project posted to north-eastern region are 

applicable as per Government of India Rules in accordance with the guidelines 

issued by the Department of Personnel and Training, Government of India. 

According to the information provided by the PlO all the Central Civil 

Services Rules such as CCS (Leave) Rules 1972, CCS (Conduct) Rules 1948, 

CCS (Classification, Control and Appeal) Rules, CCS ( Medical Attendance) 

Rules 1948 etc. are applicable to the applicant. 

The fact regarding the admissibility of pay scales, allowances and 

concessions to the applicant as admissible to Central Government employees 

was also specified in the advertisement and office orders in Annexure - 1, 2 

and 3 of the Original Application. 

Therefore the respondents have admitted that, the applicant is entitled to 

the reliefs sought for in the Original Application such as fixed tenure and 

posting at a place of his choice after completion of the fixed tenure, benefit of 

double H.R.A and retention of residential accommodation at is previous place 

of posting for three years beyond the normal period of retention by paying the 

normal rent as contained in Si. No.3, 6 and 7 of Central Government Rules on 
Special Concessions and benefits for employees posted to North-eastern region 
which is annexed to the Original Application as Annexure- 8. The respondents 

have already provided the benefits of Special Duty Allowance and Bad 
Climate Allowance in accordance with the above said rule. 

Copy of the said communication dated 
31.07.2009 are annexed as Annexure - A. 

4. 	That the Rourkeia Steel Plant, SAIL has allotted the Qr. No. H —82, 
Sector- 2 to the Officer-in-Charge, NIMR as per his request vide Letter No. 

2:4:2:2001/38 dated 19.01.2001. He even took the possession of the quarter 
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along with the fittings and fixtures therein from the Estate Supervisor, Roukela 

Steel Plant and signed the occupation deed. The quarter was subsequently 

provided to the applicant for residential purpose by virtue of an internal 

arrangement although no specific order of allotment was issued against his 

name. The quarter was allotted to the applicant by the NIMR and not by the 

SAIL authorities. 

As per the request of the Officer-in-Charge, National Institute of Malaria 

Research , Rourkela some more quarters were allotted to him subsequently. At 

present a total of 29 residential quarters and one office premises are under his 

possession. The Officer-in-Charge has provided these quarters to the 

employees depending upon their eligibility. Therefore for all practical purpose 

there quarters are under the possession of the Officer-in-Charge. More over the 

SAIL itself has reiterated the fact that when a number of quarters are 

allotted/handed over to Central Government/Autonomous Organizations and 

the quarters are with the possession of the concerned department/organization, 

allotment to the employees of the allottee organisation, is to be governed by the 

Rules of the respective organization as evident from the Annexure —26 (page - 

55) of the O.A. Therefore, the Officer-in-Charge is supposed to follow 

Government rules for the allotment of quarters to the employees of NIMR. 

Copy of the letter of the Officer-in-Charge 

dated 19.01 .200lrequesting the Rourkeal 

Steel Plant for the allotment of quarter is 

annexed as Annexure - B. 

Copies of allotment orders of residential 

quarters in the name of the Officer-in-

Charge are annexed as Annexure - C 

Series. 

Copy of the occupation and vacation report 

dated 27.04.200 1 signed by the Officer-in-

Charge and a representative of the Estate 

Office in respect of Or. No. H-82, Sector - 2 
is annexed as Annexure - D. 
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5. 	That as per the advertisement published in the Employment News 

leading to the appointment of the applicant in the post of Research Scientist, 

which was annexed to the Original application as Annexure - 6, the incumbent 

was liable to be posted in any of the 10 Field Stations of NIMR located at 

Rourkela. Jabalpur, Raipur, Ranchi, Bangalore, Chennai, Nadiad, Hardwar, 

Sonapur (Guwahati) and Goa. Therefore, it cannot be presumed that the 

applicant had specifically applied for the post meant for NTMR Field Station, 

Guwahati alone. 

That the posting of the applicant as NIMR, Guwahati is not afresh 

engagement. The applicant was appointed to a higher post of Research - 	-. 
Scientist in the same_organization in which he was working as an Assistant 

Research Scientist earlier. He has not resigned from the post of Assistant 
- -t 

Research Scientist in order to join the higher post of Research Scientist. Rather 

	

-_ 	 --.. -- 
he was relived of his duty at National Institute of Malaria Research, Rourkela 

in the aft&n of 22.09.2006 so as to enable him to join duty at NIMR, Field 

Station, Sonapur (Guwahati) vide Office Order no. 1:42:90/460 dated 

22.09.2006. All of his service bens like Provident Fund, Earned Leave of 

his previous post were also carried forward to the higher post of Research 

Scientist. Fier joii .ing the post of Research Scientist at NIMR, Sonapur 

(Guwahati) on 27.09.2006, the applicant had aped for Earned Leave for 11 

days from 03.10.2006 to 13.10.2006. His leave was sanctioned by the 

competent authority of National Institute of Malaria Research, Delhi vide 

Office Order No. A/P - 11 (41)90/123 1, dated 210.2006 under Central Civil 

Services (Leave Rule) 1972. As per the sanction order the applicant was 

having a total balance of 129 days of E.L, to his credit as on 31.12.2006. ad 
the appointment of the applicant to the higher post of Research Scientist in the 

same organization been considered as a fresh appointment, he could hot have a it 
balance of 129 days of E.L. to his credit just after 3 months of ap,pointment. 

/ Therefore, for all practical purpose the posting of the applicant in the higher 

post of Research Scientist at Sonapur (Guwahati) in the same organization in 

which he was posted at Rourkela (Orissa) in the lower post of Assistant 

Research Scientist cannot be considered_asg fresh apyointment under—any  

circumstance. 
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In addition to the above as per the Central Government Rules on special 

Concessions and benefits to employees posted to a place in the north-eastern 

region from out side the region, an employee can retain the residential 
accommodation allotted to him at his previous Mace ofostin and claim -..-------- 
double HRA.. The condition of transfer is not mandatory for claiming these 

benefits. Recently the applicant had forwarded another representation through - 
proper channel requesfor his transfer to Rourkela vide Ref. No. 811, dated 

ô7.20 to the NIMR headquarter, New Delhi. The Administrative Officer, 

NIMR, New Delhi has responded qikjto his application and informed, vide 

his letter no, A/P —11 (41) (0/346, dated 3 1.07.2009 that, the case of the 

, Io v'J  

applicant for transfer from Guwahati to Rourkela is being considered actiel'/ ./ 

in view of his posting in the north-eastern region. The respondents cannot deny 

the fact under any circumstance that, prior to his posting at NIMR, Sonapur 

(Guwahati) the applicant was posted at NIMR, Roukela in the same 

organization. Therefore, the applicant is entitled to the reliefs as sought for the 
Original Application. 

7. 	That with regard to the question of charging of market and penal rent in 

respect of Qr. No. H - 82, Sector - 2 the applicant submits most humbly that, 

as per the letter dated 21.11.2008 of the Rourkela Steel Plant which is annexed 

to the Original Application as Annexure - 27 (page - 59) the terms of 

allotments are mutually agreed upon and stated in the respective Allotment 

Order. As per the Allotment Order which is attached to the Original 
Application as Annexure - 4 (page - 24) the allottee is liable to pay rent @ Rs. 

1.05 per Sq. ft. of plinth area (Rs. 78 per month per quarter) and electric 

charges @ Rs. 3.90 per unit of actual consumption during the period of 

allotment. According to the Letter No. 66/09/1 50 dated 02.06.2009 of National 

Institute of Malaria Research, the authorities of Rourkeal Steel Plant has 

neither cancelled the allotment of Qr. No. H- 82, Sector - 2 nor issued any 

notice to the allottee for eviction from the quarter or for charging house rent at 
,flnarket/panel rate so far. It is pertinent to mention that the allottee of the 

// quarter in question is the Officer-in-Charge, National Institute of Malaria 

/Research, Rourkela. This implies that the allotment order of the Qr. No. 82 is 

still in force and the question of unauthorized occupation of the quarter does 
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not arise. Further a consolidated bill towards house rent, water charges and 

electric charges of all these residential quarters and office premises are claimed 

by the Rourkela Steel Plant from the Director, National Institute of Malaria 

Research and all the payments are also done on behalf of the Director, NIMR. 

Copy of the letter No. 66/09/150 dated 

02.06.2009 of National Institute of Malaria 
- , 	 Research, New Delhi is annexed as 

Annexure — E. 

.., 	 Copies of a consolidated bill towards house 

rent and allied charges and payment receipt 

in the name of the Director, NIIvJlR are 
annexed as Annexure - F and G 
respectively. 

That your applicant states that the Principal Bench of CAT, New Delhi 

has delivered a Judgment on 11.05.2005 in T.A. No. 50/99/PB on the matter of 

the Casual Labourers working in the IDVC project of National Institute of 

Malaria Research in which the applicant is also working. The Hon'ble Tribunal 

has directed the respondents to treat the Casual Labourers as EMPLOYEES 

OF ICMR and grant them Temporary Status as per the Scheme of DoPT dated 

10.09.1993. The DoPT order dated 10.09.1993 for the grant of temporary 

status is applicable to Casual Labourers who are in the employment of 

ministries/Departments under Government of India and have completed 240 
days of work (206 days for offices observing 5 days week). The direction of 
the Hon'ble Tribunal was upheld by the Delhi High Court and Supreme Court 

of India. In accordance with the direction of the I-ion'ble Tribunal, the 

respondents have issued an Office Order No. Admin/Temp. 

Status/NIMR/507/09472, dated 22.06.09 granting temporary status to the 

i/
asual Labourers working in IDVC project who had completed 206 days of 

work as on 10.09.1993. 
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If the Casual Labourers of IDVC Project can be considered as 

employees of ICMR and grated benefits applicable to Casual Workers in the 

employment of Government Departments in accordance with the notification 

issued by the Department of Personnel and Training, there is no reason why the 

applicant who is working as a Research Scientist classified as a Group 'A' post 
and appointed as per the recruitment rules of ICMR cannot be considered as an 
employee of ICIvJIR as objected by the respondents. 'Employees posted at 
NIMR headquarter New Delhi and its 10 Regional Centre both belonging to 

NIMR cadre and IDVC cadre are being transferred from one center to another - 	 - _ 
center. During the year 2009 alone 4 Research Scientists of IDVC Project 
have already been transferred from one center to another. - 

That the materials as brought on record vide this additional affidavit are 

elaborations of points already taken by the applicant in the Original 

Application and the Rejoinders as filed by him in the matter and no new point 

has been urged by him. As such Your Lordship be pleased to consider this 
Additional affidavit at the time of final consideration of the above noted 
Original Application. 

That the materials brought on record vide this additional affidavit 

clearly indicates that the claims as made by the Applicant before this Hon'ble 

Tribunal are fully justified and the applicant is entitled to be granted the reliefs 
as prayed for by him in the Original Application. 

That this affidavit has been filed bonafide for securing the ends of 
Justice. 

Affidavjt/- 
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I Shri Khageswar Padhan, aged about 49 years, son of Late Lingaraj 
Padhan, resident of Chachal, Guwahati, Assam, do hereby solemnly 

affirm and 
state as follows; 

That I am the applicant in Original Application No.86/09 
conversant with the facts and circumstances of the case and as such I am 
competent to swear this affidavit. 

That the statements as made in this affidavit and those made in 
paragraphs_174 	

of the 
accompanying additional Affidavit are true to the best of my knowledge; those 
made in paragraphs L2 being 
matters of record are true to the best of my information and I verily believe it 

to be true and the rest are my humble submissions before this Hon'ble 
Tribunal. 

And I sign this affidavit on this 0Mday of February, 2010 at 
Guwahatj. 

Identified by 

tDX—O X ENT 
Advocate 

Signed before me by the 

applicant who is identified by 

Shri Brijesh Sarma, on this the 

081h day of February,2010 at 
Guwahatj. 
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NATIONAL INSTITUTE OF MALARIA RESEARCH 
(Indian Council of Medical Research) 

Room No 8, Sector -8, Dwarka 
NEW DELHI —110077 

RTlff/09 

Shri Kha eswar P'adh an 
IDVC ?Field Unit, 
Under National Institute of Malaria Research 
VIP Road, Ghachal, P 0 - Khanapara 
Guwahati - 781. 022,   Assam. 

Subject :- lnformation under Ru Act - :2005. 

Dated:. 31 .7O0 

Reference:CiC Notice. No. cIC/AD/0i2O09/OO51C dated 25.06.2009 :(receiv.ed :5 7 2O0) 

Sir, 

In continuation of our letter No; RT1-75/091596 dated 14. 07. 209, 'pIea:e find atta:ched 
herewith rules. & regulations governirg I DVC Project (office note attah :ed) .inoJu:din9 rules on 
speciaJ concession and. allowances admissible to the empjo.yees psted to northkeastem 
region received from .I'OM1R. :Rst of the m a tters  are under cOnsideration. 

Y 	:fjthfjIy 

(E:r. R•C. 
Sci:entit 'F' &. :PIO NtMR 
For Office:r-in-Charge 

End. As above. 

Copy to: Mrs. Arnapurna Di:xit, Information Commissioner, Central Information Commission, 
CIubBu:iIdi n , Near Post cffice, id J..N.U. Campus, New Delhi - 110067 

Co p 
bC 
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Note Sheet 

 ..3tLtL) 
MAU:•RIA RESEARCHCENTRE(LC.M.R. DLFH: 

&f1TT I Section.. 	 i)1 / t / File N 

Office Note 

Sub .:.tnformatjoh underRyj Act 2005. 

Ret.:: pp.lication df Shri K 	0swa r Padha h dated 10.04100g No: :)seeking 
ihformation under Right to lnfOrmat4onAct2005 

With rference to the above ap'pli'catjn of Shri Khageswar Padhan, the 
pQInt wis:e information i8 given below: 

Rbcruitmenit ,RJUles sPecifyihg the :qulifction.. a ...4 erienc'e for vaiOus :posts deØe.n'ds .on the Po'st.concerned (Anneure I at i*) 

b. Riies on 'pay structure and allowanes including dearness allowance, HRA, 
Transport Allowance and NPA were similar to Central Govt employees till 
3112 1995 There were some changes after lmplementao of Vth pay 
Commission Recommendations (ICMR Circular attached Annexure ft). 

c Different posts breblassified Under Group 'A B, C & '0 For eXample the 
post of Asstt Research Scientist comes under G. 	'B, as per DOPT Notification 'No. 1301211198 Estt. (.D.y dated .22.06. 199:8 	'(Annexure III) 
eaMe Rulesere applicable as per ocs 	 11 

c5nd,uct Rules are applicable as PerGCS(conduct)Rule196.4j. 

F1cpjmne Rules are applicable as petcAul.e.s 

g. Contributory Provident Fund (CPF) is ppflcabl to those tDV.0 êiployee ho have been appointed on or before 31 12 2003 and are in running pay Sc  Rules 'rgarding .C.P.F are follwed per .lOR/.Gov.t. of India Rules dfCP'F. • 	
. 	 . u let. bn peci.al  cohession and aliownce adnissible to the 	 II to'northeastem reon are appliäble s pe'rGavt. of India Rules (Copyof DOPT 

. 	 I! iTravelingAllo Wand.0 Rulesare under:consid.eation 

.apointed on graded scale of pay are. :govere b 	.CS (Mdicj Attendance) rules 1948 However staff appointed Ofl Consolidated pay are not given this, benefit.. 	 . 

k. Rules on other.seMce matters as fra.m ed ad"amen,ded from firneto time. by'the 
COmpetejit Authority in respect of Project's (Annex.ure l) 

The .bove inf,ormatjon is. forwarded to PlO., NMR for infrrna'tjon and further necessary action. 

Bhal'l' 
. 	 Adminj.tra1'jve Officer 

Scient/7'A PlO, 

'

IMR 
............'. 

lpi&rnIoigy 
liItosd lnisgc of Milani Rg.,iC ts. of Ik&th 

Sactor-$, Dwad Ds1-$ $0077
copy 

bC t.rt 

ce 
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/ MikAJA RESEARCH CENTRE 
COUNCIL OF MEDICAL RESEARCH) 

HD STATION 
V 

N-18, CIVIL TOWNSHIP 

ROURKELA-769004, ORISSA 	 '-'(.- '3 
• GRAM :ANOPHELES 

PHONE:(0661)503507 	 .7- 
Ref  

7 

I 
AVIVE Y.tiC &; 

t) 
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- 	OO 

/ 19.1.2001 

The Deuty General Mapae (TS) 
Steel Authority oflndta' 
Rourke.la Steel PI 
Rourkela-Il A 

Sub: Request for residential accommodation for MRC staff 	\t k 4uJr 
Dear Sir, -.--- 

You are aware that we are shifting our research centre in Sector-5 
and for better co-ordination it is desirable that the staff working at this field station 
should be approachable easily even after working hours to aften.d to ongoing 
experiments as per iequlremept. This may be possible: only if the staff may be 

esidential accommodation near the place of working. provided with suitable r  
Keeping this.in view, we approach your goodsell with the request that suitable 
residential accommodation may be prbvided against payment of Ucence fe. A 
list of the staff who have applied for allotment of residential accommodation is 
enclosed herewith. However, we understand that the allotment of residential 
accommodation is solely at the d)scretlon of SAIL authorities and subject to 

not t? possible to allot accommodation to all the availability so, in case it may  
staff, our request may be considered for allotment, of residential accommodation 
in phases depending upon availability.  

Your kind co-operation will be highly appreciated 

Ctml AmvThwl 
* 	wr1 'iri 

8 FEB ?O1 

Guwahati Bench 
jiit 	tft 

____________________________ 	 • 	 1'l 

'a. 

Yours faithfully, 

(DR.S.K.SHARMA) 
Officer-in-Charge 

Encl:as:aboV.e 
COPY 

'tYtI' 

certif ied 
 

Ovoc  

Tymtefor",

opy  

 o OfficE, 
R.S.P, Row*e/ 
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ALLOTNT ORDER NO: 
IL CTSNE/ 12002/ 	 DATED: 07.05.2002 

	

• 	A1lotnent of ors. is nde is under with the terms and conditioris 
tioned below.  

jJ 	rIrne one ad3rof al fótte 4 Remarks 
• 	1 	1:1/254 	Ex.F19t 	02 . 0FFICER-TN..C}IARCE -'.'or residence' 

	

• 	 MAlARIA RESEARCH 	4 " " 	 4. .fl V..ce-vaca OtI 
'tL 	3rL..L.Jrt- 

	

R0tJRKL 	 ex. ----------------- _ -- - - 	- - 
The allottee is to oôcupy the quarters.within 7(sevn) days and 
furnish the occupation and vacation reports through th'e'Estate 
Supervisor concerned. 	- 
The allottee 'ill not keept any cow, buffal,ow or goat or any 
other cattles within the premises of the quarters allotted to 
him/her. • 

	

• 	Liability to pay.rent @ %.i.05 per. sq.tt . of pUnth'are.a.(.787.50.' 
per rnonth per quarters) as applicable. to, Public: 5e. or Undertaking 

• 	Units which will accrue 'from the 7th day :0f Issue of .this,:aIlot 
mentorder or date ot occupation. 	 •, ' 	1 

• 	The allottee' is:'liabie to - pay electricity chsrges@.3.9O.per 
unit for actual consumption (subject'-to revision) from the 7th. 
day of:  issue of' this allotment order or date of occupation whichever 
is earlier.  
N subletting is alloed. If the allottee is not found in physical 
occupation of. the quarters and any :one else also is 'found,, in o.ccu- 
potion, it will automatically be deemed that the iouse shas been 
sublet and from the date of such detection the allotment order will 
stand cancelled. 	. 	 . 	,.. 	• 	' . 	. •. 
The allotment is absolutely temporary )  and valied for ,  period of 
11,(mt eleven) months'from the datebf ,00cupatio,n,:ihe Management' 
however reserves the't right of cancellation of this order at any 
time. The quarters wilihave'to be vacated and surrenderedt.o thi':. 
repre sent at ive of Estate Deportment as and when required. , 
Any extension/alternation/modification of the quarters by the 
allottee without the written permission from this office i ;sz strictly 
rorbidden,  

rAR(TkALc- 

	

TOWN SERVIVES DEFT..' 	. 
Cc4to: I ' Allottee concerned 	•. 	. . 	. 	. 	. 	. 

	

2 	DM(F&A)E/R 	• 	. 	-• 	. 	 . 	. 0 ' 	• E/S concerned 	 D-60 c0 • Qrs. 	File 	. 	 . 0 	•' 	, 	' 	. 	0 
() AG0N.(TE) . 	

. 
• 	. 	 . . 	 * 	: 	A 1q , 	Roüt/2 	Offetê, 

cert11 	
be 

 

	

0 	' 	. 	" 	-A 	• 	• 	. 	. 	• 	•0 

____ 	 • 
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the qrs. ;ithIfl 7 (seven) dayS and funish 
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ónths from te date 
OOcCuPat1 .ThE mane ement 

right' of canceltflOf 
this order at flY time-. 

ve 
The 0rs. 111 hav to be vacated end surefld€'r 

	
to the repr€S€nt5t1 

of Estate Depert€flt'E 	
as 5nd wh€fl renuirE 

Any. ext€r!s10f/ditt0fl 	
f the 0rs. by the 

Jr1tt 	
fror, this 

ffic is strictl\ forbdden 

•••••••••• • •••••••••• • • •• •••• ••••

ANAGE  

C.c.t0 () &lLOttEe coflcErfl 	. 	
Tc'N SEVES DEFTT. 

(2) A.M.(') ReveflU 

	

• 	(3) 
E/S concerne 

• 	• 	() 	c.N..(TrEn:,:: 	• 

(5) rs F1E 	 (o!c____ Tru,eçopy 

O 	

Office, 

'Certified to be t;ue Cr'p 
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L r:r STEEL PL'T 	PCi' L& 

FF O T3 	
Dr 

?LLOTvr CBDER ?'O. \D 	
24.09.2002 

o 0rs IS mace es jnder 	ti€ ter 	and corditioflS ment- 

ow 

	

7fs : 	 LT 

-i/222 aFi; 32 OFICERINIACE 	1'or rsicntia1 purpose 

	

PILU 	W
l. 
	

vice—vacation jith 

	

p.

OiThEL1-2, 	 te present OcUpa 

- 

To vactethe qrsNb. 
/49/eotor"O2. 

& 	o' 

e i!tt 	is o ocuJthe Qrs 	3tir T. (scie) oys pnd urnis the 

Docp? _on and vactiofl rprts 	roug tc str 	Si_pervisor conccrned. 

:- 	 sia1 I'Dt kccp 	cOW, b-3 	r 	at r 21Y ethEr cat- 

Ls 	n t -'e prEn"scs r t 	rs a)1t 	t' 	- 

Lc!iv t pay rcflt 2nd tcr aili€d chrgS 	acissLb 	undcr rules 

rl - b1 

will accrue from thc 7t' d21 Df iss 	rf Ls  11t'ncnt Drder r dote of 

occup0t_fl 
is 1i-hiE t pay rcflt @ 

monthspiUS c1ct.r .itY .brgS 	P 	. 	 . .......: 'a9tu 	.. 

consunpt.o~,; c 	th e cntrCtDr 	-'m tt 7ti d 

llo 'r Octc 'f ,cupt - n vinic r s cerlier. 

I 	sub.i.ettiflg i a11zed if t' 	11tt.' L I t 1'Ufl1 in D)y$iCPi CCU- 

pL 	1 tie rs 	nd -n 	ne cisc 1s LS fUIO in ccuptirI, it wUl 

	

3tc11J be dccrd tht tc 	UsC 	s bcfl cub1t 	d fr 	tc  dtm 

SUC 3tcti 	th€ 1tt 	rod 	£1 stfld cncllcc 	
A 

Iii 	11 tcflt a 	1uc1. tcprmr 	rd v' id I r 	per1 	of.  I) 

-it'i: fr i t 	dat6 I 	 T 	nPç 	t -Y'W6VCr rcserVCs t'ie 

	

t canc1iatlfl I this rccr t 	tc Th c-  rs 	iil 	t be 

ct 	r' surrcflaerd t 	e- 	 f Est'Lc Dep'rtricflt s rid 

"i rCoulrEd 
f3ctiO 	f 	c ar 	y the lltt€ withUt 

	

itcr periss1r 	LhE -ffic - 	 t r 1 T 	rbio1n 

CAM 
Ci 

C- o.t 	'1. 	ilttcE 	
TC 	JICS DEPTT. 

(• 	:s.ile. 	 mz1vL .; 1Tuo 	. 

Officer 
flS.P, g0ukeJ9 

/ 

Certified to be tolle  ropy

4dVQC'4 



- 

£1'U±A. LIMITED   ROUEKELA STEEL PLAN1 : ROUcEtA • 	.. 	S. " RE:NO: SjNEAi 
	. 	D4TED:\a .z . . 

	

	. 	. 	.. . 	. 	: ALLoTEN 	ORDER  :No 	t 	.•G • 	• 	' : • 	• 	• 	• 	: . 	• •. • 1otrit of qrs i. s PadF as undcr w ith te terms and cOflditios men- tJ -)flEd bE1i 
-.---.--------- ------- . -v--------.---_.:.__ 	-.--- --- 	- 

of 	 - 

/ 

	

:;i 	 r 	DUp 
:4 '71 	cr U57 	 x 

	

t 	. 

Th 

	

;;iI7— cT 	1 

; aDe1;bcLJOY ;; r; w1tifl7(SeV;n) dysendfurniste 3CcLz,: 	Vcption reports t-iroug'-i 	Estate Supervisor ccnerned T 	_t 	sa1l not keep any cow, buffalor or goat or any other cat- t_e 	the prem1ss of the r 	al10ttd to im/er Lility T o py rentndothera1iiedcrg. 	
=rs 

W1.ecce from 	
or dee 3.1. 

	

Ii 	 is lieblcto pay rent per rrontis plUsle/.;ctricity cargcsp. Rs 	 per acua.L cost 	as 	 the contracto r  frorr the 7th d - y of issue of 	a1lotmen order c,te of OCCUpeti3n wiiciever is c2rier
1.No subletting s allowed, if t 	altte is iot found n piysical occu- patioi of the Qrs and 1 any one elese also is 	rid in occu'etion, it will autorneticelly be deemed tit ttie OUSe 	bec-n sublet end frr'rn the dt& of such detection the allotment order will stend cencelled 

This aiotent s ebslute1y temporr end val1 d for a period of ronttJs 4'rom t 	dt of OCc.upetion, Tie rran'gernent however rese'es the :it 4 to cenellation of t'ii ord.r t any time The Yill heve to 	cated and surrendered to ti representtiv ,  of ste Departr- ept as and wLlen rec'uired 
AnJ 	

ors by t -ie llotte W. lOUL 

	

	writte- çermisson from tis office s strictly 
csor b icid efl  /1 

1ANAGER (Ts) 	NEA C C t3- 	Al1ote conccrned 	TO SERVICES DEPTT. 
- 	

2 M/:(F&AyE/R; 	 : 	-. 	...... M . -. 
(3) E/5 concerned 
4 jy (Tn Erigg) 	 True Copy 

CefltraWs COPY

'1  

	

/ 	
.' 

/SP Rowke/a 

ate 
trAIMMI 

• 	
c - 	0 	- 

	

Cert.lPt 	 - 

	

-- 	
- Fm I AZ__1 N*"-  —, —, 

0 

Guwahtj Bench '' 
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STEEL tJTHORITY OF INDIA, LI1ITED 
• . . 	ROUBE 	STEEL PLANT 

:.. ROUE 	. 

\O TSEA 	

DATED. 	
3 

-• 	• 	ALLOTENT ORDER NO: 	• 	. 	•. 	. • • 	. 

of ors 	s rn 	 with 

	

2dE as undcr 	
the terms ard 

- - 	- c 	j0? 
- C 	

------TN a lEE 2 fl ax .77  
9W 	

d4' 

:/ 	• 	
•• • 	

. •: 	• 	.• 
t 

- 

lop 

The aliOtt 	
is to occuPY the 0rs ith1fl 

7(sCV€n) 	
ys 2nd furnishthe 

OCCUPP 	
and VaCtiOfl reports thrO 

	
the Estate 5uperv15r conern 

Te 2i1O 	

shall ot keCP anY cow, buffalow or goat or 
any 0thcr ct 

	

ties iithifl the premises of the 
	al10tt 	to 

Other all  4 
will accrue from the 7th 

	of issUC 
of this 81iott order or d2te 

of occLp2tl°fl 

SriISm 	
It 	s 

liable to pay erit © 

	

per months plUS elF/ 	
charge5 @ 	

per 

actual cDSPifl 
as aplicab 	hhe contractor 	

the 7th ay of 

iSSUC 	

this allotment order or dat of occupatiofl hChever is carlt 

o 5blettg is allowed 
if th 2llott 	

s rot found in physical 
OCC 

patiO of the qrs 2nd any one 
61ESC alSO 

is foUfld in 	
it 

ili 3utomat1c 	
be deemed that the house haS be 

	sublet and from 

te dtc of 	
ch detection tie allotment order, 	Will stfld cancE1ijj 

is absO1UtY temporary 2nd vali d for a period of 
	- 

months the dpt€ of occuPPi The 
flg€flt hoVer 

rSCLCS 
the right to cancEl 

tiOfl of thia order 
t an time The 0rs. 

wi_i havc to be 
vacatEd and surres red to the 

r pres tate of 

stte Dep2rtrcnt as 2nd when recuired 

Any ctefls10n/2lte2tbolE0 	
Df he rs b" 

tc llott 

the writtmfl permissi0fl 	
this office is strictlY forbidd 

.MANAGER (TS) 	
NEA 

C c t0 (i) 	
cE1n 	

TON SERVICES 

AllOtt 	con 
DEPTT 

(3) F/S concCrI 

c 	Tn Engg) 
cis ile 

.1. 	. 	•. 	. 	
: 	 • 

Cp 
Certified t 	

dan Off/cet 

a FEB2U1O 

i . E 
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FE 
 

TE 	A1JTPORITY 3F INDIA L 
IOURKELA STEEL FLANT : ROURcFLA ... 	 S 	• 

TSNEA 	• 	 ... 	 .. 	 . 	 .. . 	. 	
DATEL) - ;S3 . 

ALLOT1'ENT ORDFR NO I - - 

3t:Ent of qrs.. i rnad as undEr wit) the terms fl:C cqndi;ops i€.(: 

- ; ec 3E10 

E 	 pnd ' dD d J 	- 

/ ? 	c6r 	WXZ- 	 -- 	
ret4t4 

- 

L 	 4az 	 _ G 	 th 
, 

, 	
I 

- :iio-  t€e s to occupy ce rs itifl 7(scvcn) days 	fri 	c 
c;ccn nd vacatiorxeports througi the Estate Suprvio" or1 

11ozte siail not keep any cow, tuffalow or goat or. -ry .ir  at 
i 	tii" the prcm,s 	the 	3llotte'd to iri/'icr 

L,D 	 -tW  to ag rent end oi  -'r allie'd cargs PS pdmiS..)lC Li Z' 
Es.: prUcab Ito SAIL emplo'1c?.s/GOvt . Dptt/F'ce parjjesjJnce Tin!!/ 

-z 

eccru from the 7i oef of issue of this a11c,trrnt ori o- c e 
O OcCLDE-t.Ofl 

sr/rpt 	 _s liable tr 	re -i 0 
oc: rnotitbs 1us elcctricit' ciargcs 

pccu1 co'surot.iofl a 	icab1c t tie.ontractOr froT ie' 7' 	do, of 
of ils allotmert 	or aate 0 ocuptio 	1ctEcr i 	aiU,er 

o sublett_r€ s plici/ed, i/t 1 c a1)ot.e is noL oua in pi3Tcdl

pctioi of tie arS ana any n e'ICSe' also is found 	ocCUPPTIOL.1 
.LtOflatiCal1Y be' dermed tpt the 'ousc bias bn sLbleC -' a 

e c'- e o suc' detEction 	ie' a11ot'nit_ordci Jli1 tnc ccell" 

T'i 	a11c' -rert is ebso1ut1y temporr end veli 5 for a period 
• 	months from the date f occüpetion,. The mancft hove: 

rcscr 1 es the iigit to cncr11tion of his order 	ai 	tri Th .  o3 
_1 eve to be vacatd and surrendered to the :e'prec.en.taT 1eof 

Depe rtrevlt as id when reruired 

p& 	C(t e'nS1on / E.l€rfl 2t1ofl/mOdif1Cetl0fl f 'h c'rs b tc -'_1ottee 
DL4C 'E written permissofl fron this off-c' is strictli forbidde'i 

jYAN4GEP (Ts) -± r'c 
C C30 ci) Allottee concerxed 	T01'N SERViCES DPTT0 

(3) E/S doncrned 	. 	 • 	 • 	 . 

•4.)GN ; (Trngg). ::...r : . . •: 	
•..•. : .. 	

. 	 S 

• 	
• 	 •rs.i]e 	•• 	• , 	• 	 •• 	• 	• 	 \ 

1 c 
Cert,fed to be it  

AdvOc011e  

	

CUMWA• 	 • 	 • ii i/c inforraMion Office 
• 	

• 	 • 	 R.P, Ro'the/a 
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aff STEEL AiLTHORITY OF INDIA LIMI 
4. 	 ROURKELA STEEL PLANT 

ROURKELA 

ReI.No.: TSINEAJ 	 Datcdl4 . 06.2006 
ALLOTMENT ORDER NO.: \ 

Allotment of quarters is made on 11 months licence basis with the terms and conditions 
mentioned below:- 
QrsNoI Sector Type Name &Address of the 

AllOttee  
Rmarkg 

C/180 08 Cheap Type Officerinchargé, 1. For residence of staff only. 
'C/182 08 CheapType National Institute of Malaiia. 2.On vice vacation with tha 
rE/398 15 Cheap Type Research, Sector-5, present occupant. 

EI399 15 Cheapl'ype Rourkela— 769002. . 

1E/414 15 CheapTyje. • 	 - .. 	 .• 

E/418 15 .ChoapType 
D/172 16 CheapType 
D1291 16 Cheap Type 

16 Cheap Type. 

Ifle aflottee is to occupy the quartets within 7(ssven)days and furnish the occupation report 
tin odgh the Estate Supervisoi concerned. If the allotment s not accepted or the house is not occupied 
witnin the stipulated period the allotment shall stand automatically cancelled. 

The allottee is to utilise the quarters only for the purpose for which it -is , allotted. The 
Jiottee shall not keep any cow, buffalo oi goat or any other cattle or any other, obnoxious material 
within the premises of the quarters allotted to him 

The allottee ii%ble to pay rent and other allied charges as a.dmisEible under rules as 
apphcatie to P S U ate iill accrue from the date of occupation of the quarters and are subject to 
revision from time to time.. 

This allotment is absolutely temporary and valid for a period of 11(elevèn)monthsfrom 
the date of occupation The Management of SAIL, RSP reserves the right of cancellation of this rder 
at any time The quarters will have to be vacated and surrendeied to the representati'es of Toii 
Services Department as and when required. In case of any damage, missing fittings etc in the 
'art?rF, -during vncation, the allottea will be liable to pay the repair I replacethen cost etc. of the 
ne as per rules. 	 • 

The allottee shall not cany out any extension/ altrnation/ modification of the quarters 
mt the written permiss1on from this office A list of actual occupancy position may be sent to 
iice for records. . . . .. 1 

(C.S.M0HAPATRAT 
Dy.Mgr.(TS41.EA&EV) 

'ottee concerned. 	5 	Man ArMAr A WO .  
\ (TE)Civil 	6. 
U/c.(TE)Elect. 	7.. 
'Lfc.(TE)WS 

C 	e 	I rue Cop' 
ertifl . 

.'•l.O C 

a.a.aa.zovas WLSJL4s6 

Estate Supervisor.concerned. 
Quarters File./ Office copy. 

:Tru Lçopy 

C&1t171Me's 	I  iflfCr(?iJtthn O(i7c, 

el 



d. 

O ST1L uTHORlTY F iDI 	
11TLD 

STTL pL,AN,T 

TSIEAJ 	

. 	 Thitcd 20.. 07. 2006 

AllOttflCtIt of qtiei is made on 11 mofltli licence basis with the tetinS an(l 
cofl(tItlOflS 

	

nentionedb 0 - 	 - 	 - 

	

Qrs.N0 	Sector 	Type 	.Nn 	A ddress. of the . 	 Rernark 
&  

Allottee 

	

E'46 	(16 	Cheap Typ 	
)Ce.F 11charge, 	1. For residei 	of staff only. 

06 	cheap Type 	
1t10Iimt1tutte of Mihria 2 On ice vacation 

	tth th 

	

tt 7,C —E/92 	06 	Cheap Type 	
ResearCi,ct0tS) 	

preseflt ocCUptt. 

	

Euil4 	06 	Cheap Type 	Rourkel769OO2 	
3. Qrs.NO.E1398 E1399, E1414, 

E/4l Sctü1 allottdv 
allotflietlt . order 	No.84 

dtd.14.06.2006 	is hereby 

	

cacild. 	... 

The allottee is to occupy the qute1S ithiii 7(seveI) days and fuiiSh the ccupat101l Iepoi 

through the Estate Sup?t1c0c 
conceed lithe allotment is not accepted ot the house is not 

within the stipulated period th allotment shall stand antomaticahtY canceUe 

The ahloUce. is to utilise the qua1Crs only for the 
puipOSC for iich it is allotted. 

ailottee shall not keep any cow, buffal or goat oranY othe.r cattl.-OF any other bnoXi0US mat
1  

wahin the premises of the cjuaieI' a 	
h llotted to im., . . 

The allottee 1qhlC to pay ient and other allied charges as admissible under iules a 

appllClC 
to P.S.0 avl11 accnje from the date of 

occupation  ? te quaersan are ibject to 

t\ iiufl from time to time 

This alloUne1t is absolutelY te1npO1 	
ad altd fot a peuod of 1l(elevefl) months from 

the date of occupation The 
anagemCflt 

of A1L, RSP resees the rignt of c
ancellatl0n of this order 

t iy time The quetS ihl have to be vacated and sun endeted to the 
i ept titattV of To\L 

Depmt as and 	
en required In casQ of ny dag? misiflg fittings etc in the 

 

quaiet'S during vacation, the. ahlOttee will- be.. liable to py the r.palr 
I replacement cost etc. .f the 

s per 	 . 	. 	. 

The- ahlottee- shall not c1y 
out any, exte-flsiofl/ alteration1 1n o.diflcatiOfl of the qual 

	

\VithOlit the 	 ttefl pii5St0fl 
from this office. A lit of actufli occupancy positioll may be sent 

1 

this office for recordS.  

AIIO1e-e- e-oCe-i1e-C 	5. 	. 	1(F&A) 
S0r c 	

. 	 . / 

DGM (Th)Ci 	6. 	Estate Supe i0m 	. 	( ( 

AGM 1/c.(TE)Elt. 	7. 	Qu2Ue-t'S File.! Ofl1CC copy .. 

4 	C_ii\ TIC (i)\ -  

S;' 117forma, 	iter e Copy' 	 P 
delif?ed o)e r 	•- 

.. Rourhelo 
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11
Air 	 wr •qI 

• 	 A 	 • 

UTHORITY OF U'DiA LIITE 	 'L- 
ROURKELA 

FeS.: 	
Ded :21 . 09. 2007 

T61 E  
S  

Jiotmeflt of quarters Is made on 11 months llcence basis 'Mth the..terrnS and 
coditiOflS 

mentioned below.- 	S 	
0

ot Remarks 
Q, 	 F

c 

• 	 uwaht 	TEEL 
- __ 	urucELA .9TEL PLANT 

'- 	1274 06 Cheap Type 
cc i'C1296 06 Cheap Type 

,.-k/3o1 06 CheapType 
.0'C/317 CheapType 

- 06 Cheap Type 
o 	7 -.C1398 06 Cheap Type 

06 Cheap Type -i.- 1-'Di78 

Qificer Incharge, 
NationalInstitute of 
M'àlária 'Research, 

Sactor-, 
Roürke!a —769002. 

":f°• O) 

For residence of.  'staff. 
On vice 'vacatiOfl with the 
present Occupant. 1  

report through the Estate Supervisor concerned If the allotmerifls not .accepted. :Or the house 3 

rot occupied within the stipulated period, the allotment shall stand automaticalty cancelled 
The allottee Is llable to pay rent and other- allied charges as admIssible under rules as 

appllcble at P.S.0 rate will accrue from thèdaté 'of occupation of The 'quarters subject to 
revzion from time to time. 

The allottee Is to utililse the quarters onty for the purpose for which It is allotted No 
bettvig is permissible incase, the allottee Is not found in physical occuptiofl of the Qrs and 

any one else Is found in 'occupation. it 'win automatically 'be' deemed that the house has been 

sublet and from 'the date 01 such detection, the allotment order will itand cancelled. The àllottee 
shall not keep any cow, buffalo, goat, pig, poultry etc. or any other obnoxious material within the 
premises of the quarters allotted to him. • 	• 	S  • 	S • 	 . 	S  

This allotment Is absolutely temporary'.andValld for a period of 11 (eleven.), months fran 
the da of occupation. The ManagementOfSAlL1 RSPre$rVes the 'right of cancellation of.thi 
order at any tithe. The quarters will have to be vacated and surrnderedtO' the representatives a 
To'M) Ser1ces Department as and when required. In case of any damage 1  missing fittings etc. Ii 
the quarters during vacation, the allotteé will be liable to pay the, repair ! replacement cost etc. a 
the same as per rules. 	• 	S 	• 	• 	S 	• 	• 	S 	• 	S  

The allottee shall not carry out any extensionl atterationl modification of the quarter 
without the written.permlsstofl from this office. 	• 	 S 	• 

A list of actual occupancy position may be sent to this; office for records., • • 	5 

AGM(TS-A&EV){ 

copyto,' 	5 	0 
1. Ailottee coflceme.... '5. 

	

2.. OG. TE CMI 	• • 	6. 

	

. £M (TE)W8. 	S  
1. AGM T/c (TEElect. 

Certified 10 be f rye CPY 

Advocate  

Manager TS- ER) 	• •: • • 
Estate Supervisor concemed• •  
Quarters FUel Office copy.: ;. 0 	• 

S. 	
TrdiCoPy 

A 	inFermation Off 	cer 
• 	' 	' 	' 	 J'OUtk817 
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lci 
FN/L c;r c ' neni 	U 

towngitthg and tixure H I Shs will 

cc -)yJ 'cK cV' 	xt 	uo s No 	 6m, lOdoy 	óIId' .1 

	

rcntond 	 •.; •.. 	. 	t) 	ri 	: 	. 	. ( 	. 
/FTOFF1tNC&FXTURE 

42 
( 	

) r( 
- 	 . tP 	 •flfl4j 	 . 

t 	 1 3 

	

ol Ro 	( c 

I 0 ' 	 ---------- - 

No ol Sanb Rcrn 	 I.  
Ail oe/gHtraG 	. . . 

\ 	 - 
4 	 th of PLaUorrn' 
•! 	

13: 	. 

I 	 & hd 
N. 	Ly .. 	.. J 	No. of Srvints Lavø 	14. F1 
with cist4rn 	- - 	. 	wthckm .. 	. 	 4o, oiChula ccvr 

LJ?1J 

. 	.' 
N.C. otCIfln Fa 	V ' 	. < 1Switches 

Nb. of  
sockat  

N.otRitator 	S 	 No. of_Gysr  

No. of xlaust F-en 	- 	j 	No. of Mte 	/ . -. . No. of 5 irp P q Pin 
• 	& Ta 	i 

No.o.LghtPnts 	PO.Of -flE: 	7. 	-41 
No of Main Switc.hes 

Fo. of Holder 	. 	'r'No . 

	

r1 	 f-j 	 .ie. * 1Ts1 't 
No. of 15 	p.ug 	 - j 	 No. O shocic Guards 
Socket - 	. 	..  

7. 15 	fiT 	 21 	- 	- 	T-c 	&t1/No, of Cut 

Iva  -7  

No.of 5 amp. plug Pm . 	. 	. N. of W.T. bracket. -. 	.. 	Out withlWithout Seal 

ceetified 	
rI4t COPY 
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NATIONAL INSTITUTE OF MALARIA RESEARCH 
(Indian Council of Medical Research) 

Room No. 8, Sector -8, Dwarka 
NEW DELHI —110077 

RTI- & I09/''  

Sh. KhageswarPadhan. 
IDVC Field Unit, 
Under National Institute of Malaria Research 
VIP Road, Chachal; P.O.- Khanapara 
Guwahati -  781022, Assam. 
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S 

28.05.2009 

f~/ I . 

Sub :- Application under Section — 6 &7 of the RTI Act -2005 dt. 10"  Apr. 2009. 

In response to your above mentioned application dated 10th  April 2009 (No.1), 
point wise reply is given below: 

Rourkela Steel Plant has allotted 29 residential premises in installment as and 
when requisition was received from the NIMR staff. Out of these, 6 are 
Executive Flats for Officers and rest are all cheap type quarters. 

There is no designated Estate Officer in respect of residential premises allotted 
to NIMR staff. The staff quarters belongs to SAIL (RSP) and as such allotment of 
quarter are governed by SAIL rules and NIMR is not bound to appoint Estate 
Officer for temporary allotment of residential property not belonging to it. 

Not applicable in the light of para 2. 

Three residential quarters were allotted to NIMR staff (H-7, H-82 and H-119) vide 
allotment order No. TS/NEA/2001 dt. 27.03.2001 initially for a period of 11 
months as per terms of allotment applicable to Public Sector Undertakings. 
However, RSP has never sent any reminder for renewal of license agreement 
although the OlC Rourkela has written a letter No. 2:4:2:05/228 dated 
27.05.2005 for extension of allotment (Copy of letter enclosed). 

Copy of the letter No. 2:4:2:2001/38 dated 19.01.2001 for the requisition of 
residential premises to NIMR staff is enclosed. 

After receiving allotment for three residential quarters, the Officer Incharge, 
NIMR, Rourkela has written to RSP vide letter No. 2:4:2:2001/174 dated 
18.04.2001 (copy enclosed) that the.quarters may be allotted to individual 
person including Quarter No. H-82 to Mr. K. Padhan. 
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7. The occupation deed of Quarter No. H-82 was signed by OIC as well as 
Mr. K.Padhan and as such a copy of this deed is already provided to Mr. K. 
Padh,.- 

f ' llotment of Qr. No. H-82 allotted to Mr. K.Pradhan is not yet cancelled bYj-" 
the RSP. 

RSP has not issued any notice to O.l.C., NIMR to charge house rent at market 
penal rate in respect of Qr. No. H-82. 

RSP authorities have not issued any eviction notice to the alloffe'e. 

The matter for retention of residential premises provided to Sh. K. Padhan is 
under consideration with the legal advisor. Decision on this matter will be 
intimated later on. 

cv1 
0q WnWdIVV Yours faithfully, 

r. R.C. Dhan) 

For Officer-in-Charge 

End. As above.  
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